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Respondent(S) 

Advocate for the Applicants 

AdVOC3tC 
for thG nespondePt() 	

CGSC 

Uij& 	
fLwn.el--, 

k 
-------- 

S i- 4 s Date± 

29.11 .4 	Heard 4r.M.Cnaflda, Iearn'd counce.l. 

tr the appliCant3 and Mr.G.t4aiShYa )( 
learned Sr,CC.S.C. for the 1it respcn- 

dentS. 	 - 

Admit. issue notice to the respcnde 

nts. Written statement. U anyt *thin 

six teeks. 

• - 	ThC're 'iit. he. intrrim .directicri 

not to recDVer any exc8 payment alrea 

• 	dy made frizn the pp3J.Cant till the nexi 

ptinge 

pt on 12.1.2006. 

vice-Chirrnafl 

FIT:, 	 4 .  
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-' 

2.$1.2I* 	Present : Hn')le 	sriJK.V. 
3achidinindan, 
Vce-Chairrnan. - 	a £ 

Ms 	Das, irneci Addi. C.. 
The. s • C. 	.r the r esr1exts wanted 

further ,•' 	/ 	i1 	( tvxgllm 	ti.m 	t., file reply 

statenent. Let 	it  

2,'-— Pesten 23.2.2I6 . Interim 
>1 

.rter.dated 29.Xl. 29:15. .sj1l c•ntinue '--. 
till thEs nct. dte. 

tV-e - 	 Vice-chairman 
ttt Lt ç ( 

( '7AJo 	W / 	'L'7) 

m 	 - 

23!.$2.S 	 learned 

foi the Re5p.ndents wantedfurtier flu 

time to file written stateent 
Let it 

Pest the matter .n 24. 316. 
'-V Interim .rder dated 	9.3. là 15 shall 

-2- *ntinue till:,. thenct: -dat 

(_—_-- 
Vie-Chái•zman 

4 Im 	 - 
4L 

Th 	lrned Ce 	seL arng • •-:'' 
• 

for the resy.ndents has suniitted. 	ttat 
she weuld like 4-ht?' 	--- 

C 

àAvoea 1 .. 

- 

Im 

-  - 	55___ - - —  _- 
to file written

I  
state et Lé;ft - e 

done1  Pt the matter on 

Interim erder shall cenJinu:etiii. the 

next date. 	 I 

Vicle- Cha Irma 

• c
7 

• 	(t_ - 	 6vYc, 	b 	 - 	• 	
-. 

•t 	 S 

1 	 fOJ( 



	

28.4.2006 	Mr*G.itahul v  learned counsel 

appearing on behalf of the counsel 
S 	 for the reapuiidnta submits that 

he would like to have sane more time 
!0thiiz&gr 	 to filØ reply statement. Let it be 

donk poet on 2.6.2006. 	 It 

Interim order shalcontinui 

- 	till the next date. 

t) •t' 	ce-f 	/O('; 	 Vice"chaigman 
bb 

, 	 ---- 	
2.6.2006 	Mrs .R.S.Choudhury. learned cousel 

for the respondents 2 & 3 submits that 
reply statement on h*half of reapondaet 

-. 	 2 & 3 has been filed. r.S.Nath, Lear- 

ç 	 ned counsel for the applicant aubmits,. 
0 	

that he would like to have acme more 
time to file rejoinder. Let it be done. 

/ 	 POst on 20.6.2006. 

Vice-Chirmp,- - 	
-. 	bb 	

* 

	

20.06.2006 	Learned counsel for the applicant 

A 

	

	 sought for time for filing reply state- 

ment. 

Post on 21.07,2006, Interim order 

, cc 	 will continue till the nex date. 

(l1 

- 	 Vice-Chairman 

Mb 

21.7.2006 	Time is sought for filing rejoinder 
'VL 	

Let it be done within three eks* 

post on 14.8.2006* interim order 

to contLnue ti]l the next dat , 

'/c: 
1t7 JT3 	: 	 vicChairman 

-dJ'vo 

rkQ_ 

/' 	
k 



31. $.$'. 

O-f 0&1-.6--  C4-  
-' S2&?ycrL 

Ji (jL& 

'Jha- pairh' 

2 	
15.9.06. 

\ 

25 of 05 

The c.unsel for the applicant has 

pray9d. for t.tme to Liie rej.iná.r* 
Two weeks time is granted te, file 
rej.inder as a i.st chmncàit 

Via... ha izisa 

Learned counsel for the applicant 

wanted to file rejnder:to the written 

statement. Let it be done* p?at  the 

matter on 16.10.06. 	 I 
4D RQ 	L1 L 
&M 

(2j5 7t 

TT 

j 
c  

Vjc e-'Chai rman 

2611.9. 	The ceunsel for the applicant has 

sukmitted that pleaE.tngs are c.mpiete. 
P•st the matter for hearing al.nçwith 

the .ther similar matters. 

'- 

• 	
L 	

IM 
 

rcf 	e9-A o& 

IM 

lm 

Vice.',  chairman 	- 

Since this is a SL)k matter, Registry 

is directed to post the matter for 
hearing al.ngwith ether SD , tt era. 

Vice-Chairman 

' tL,P•st the matter cn7. 

Vice-Criairman 

9.2,07 	Pt. the niatter after tit week 

SIICe-Chanrnan  
Em 

3.4.07 	Cunse1 for\the respondents prays 

for time ' file rfben statement. 
Lt it be d'e. Post tiatter• on 
7\07. XnterI\der hhaIkOntiflUe. 

vice -Chafinan 

un 
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* 	 0 .A.295 of .O 

& 
3.407, 	post the matter on 75.O7 ?nterim 

rae r shall coit..inue 

&.cVO • 	 Vjcchajrman 
c) 	12 1tyf1._.) 

	

I 	 I l 

• 	
7 2007 	On the prayer of the 

counsel for the pthties posi the 

matter on 13.6.07 for heang. 

CMi 
• 	. . 	. 	c9 	.; 	 . 	 Vice-Cliairman 

• bbT 

- 	t..j' 	.'•1 	 ) 	 '•• 

136 2007 	 At the request for the Applicant the 
lit 

- 	 case is adjourned and posted on 2 7 2007 

	

. 	 It: .for.;hèaring. 

Th- 	L4 

	

I 	 . . 	 Vice-Chairman 
• 	 . 	 ibbi 	 . 

	

02 07 (7 	Post the in attet on 11  7 

• 	 - 	 . 	
. :- 	 .. 	 - 	 rn 	.- 	 ,. 

• 	 . 	 - 	- 	--H 
S 	 . 

17 72007 	 At 	the 	request 	made by 

. ,. 

	

	Mr.M.Chanda, !earned counsel for the 

Applicant the case is delinked from the 
• 	 • 	

. connected caès and posted.oh 1.8.2007. 

/ 	 Vice-Chairman 

	

' 	 •• 

•' 	11bb/ 	 •• 

The applicant has fLd a substitution petition 

it sthce the 2nd applicant ijexpfred.  
• 	• 	 the request of the cou el for the parties post on 
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1.8.07 	The applicant has filed a substitution petition 

since the 2nd  applicant is expired. 

At the request of the counsel for the partie post on 

27.8.07 for hearing. 	
/ 

Vice-Chairman 

pg 	 H 

27.8.07. 	Counsel for the ispondent1 

has submitted that he has got some 

personal difficulty and he prays for 

adAournment. Post the matter on 199 .07. 11 

Vice-Chairman 

ha 

10.9.2007 In view of the order passed n M.P. 

tearhed counsel for The Appli9ant is 

directed to carry out the subsfitulion  by 

today itself. Let the case be posTed Ion 

20.9.2007.for hearing. 	1 

Th- &9tQ4* 

08.11,07. 

a--& cs rac4' 

?S 

—r 

Vice-Chairman 

Mr. 	M. U. . Alimed 	learned 

Addl.C.G.S.C., on behalf of Mr.G.8aishya, 

learned Sr.C.G.S.O.1(case iLjourned for 

hearing on 4.12.07. 

Meinber(A) 
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M r 2 s7ctvi 

04.12.2007 	Heard Mr M. Chanda, learned 

Counsel for the Applicant and Mr K. 

Barthakur, learned Counsel for the 

Respondents in part. 

Call this matter on 06.12.2007 

for further hearing. 

	

(Khushiram) 	(M, R. Mohanty) 

	

Member (A) 	Vice-Chairman 
nkm 

06.12.2007 	Heard Mr M. Chanda, learned 

Counsel for the Applicants and Mrs R.S. 

Choudhury, learned Counsel for the 

Respondents. 

Hearing concluded. Orders reserved. 

vçsirarn 	 oh) 
Member (A) 	Vice-Chairman 

nkrn 

31.12.2007 
	

Judgment pronounced in open court, 

kept in separate sheets. 

The O.A. is allowed to the extent 

indicated in the order. No costs. 

This has got concurrence of Hon'ble 

	

( 

	

Member. 

4A 
	

\\ 	 (M.R.Mo anty) 
Vice-Chairman 

	

/ 	/bb/ 

J 
Z&.cJJ 

4/cF- 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GLJWAHATI BENCH 

Original. Application No.295 of 2005 

DATE OF DECISiON1/12/2OO7 

Dr Birendra Kumar Bhattacharjya and 2 others 

Mr M. Chanda, Mr G.N. Chakraborty 
and Mr S. Nath 

- versus - 

Union of India & Ors 

Mr K.N. Choudhury, Mrs R.S. Choudhury 
and Mr K. Barthakur, 

CORAM: 

APPLJCANT(S) 

ADVOCATE(S) FOR THE 
APPLICANT(S) 

RESPONDENT(S) 

ADVOCATE(S) FOR THE 
RESPONDENT(S) 

The Hon.bl.e Mr. MR, Mohanty, Vice-Chairman 

The Honble Mr Khushiram 3  Administrative Member 

Whether reporters of local newspapers 
may be allowed to see the Judgment? 

Whether tobe referred to the Reporter or nOt? 	Yes/pd 

Whether to be forwarded for including in the Digest 
Being compiled atJodhpur  Bench and other Benches? Yes/NO 

4, 	Whether their Lordships wish to see the fair copy 
of the Judgment? 	 Ye/No 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.2 95 of 2005 

Date of Order: This the 	day of December 2007 

The Hon'ble Shri M.R. Mohanty, ViceChairman 
The Hon'ble Shri Khushiram, Administrative Member 

Dr Birendra Kumar Bhattacharjya, Scientist, 
Son of Late Chanashyam Bhattacharjya, 
CIFRI (Central Inland Fisheries Research 
Institute), (ICAR, 
NER Centre, HOUSEFED Complex, 
Dispur, Guwahati-781 006. 

SmtRunu DeviChoudhury 
(Wife of Late Mahadev Choudhury, 
Principal Scientist, CIFRI [Central Inland 
Fisheries Research institutel, [ICARL 
NER Centre, HOUSEFED Complex, 
Dispur, Guwahati-781 006). 

Dr Aschok Biswas 
Technical Officer, T-6, 
Son of Late Haridas Biswas, 
CIFRI (Central Inland Fisheries Research 
Institute), (ICAR), 
NER Centre, HOUSEFED Complex, 
Dispur, Guwahati..781006 	 Applicants 

By Advocates Mr M. Chanda, Mr G.N. Chakraborty 
and Mr S. Nath. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India. 
Ministry of Agriculture, 
Krishi Bhawan, New Delhi.. 110001. 

The Director, 
Central Inland Fisheries Research Institute (CIFRI). 
LC AR. Barrackp ore, 
Kolkata-7001 20. 



3. 	Senior Administrative Officer 
Central Inland Fisheries Research Institute (CIFRI), 
LC.A.R. Barrackpore 
Kolkata-7001 20. 	 Respondents 

By Advocates Mr K.N. Choudhury, 
Mrs R.S. Choucihury and Mr K. Barthakur. 

*46+4444+6+4+b 

KHUSHIBAM, ADMINISTRATIVE MEMBER 

The facts of the case in brief are - 

The Applicant No.1 was selected as Scientist in the 

Agricultural Research Service (ARS) and joined Indian Council of 

Agricultural Research (ICAR) in Hyderabad on 1502.1995. From 

there he was transferred to Barrackpore in West Bengal and 

thereafter transferred to Guwahati vide letter dated 01.10.1996. 

The Applicant No.2 also a Senior Research Assistant 

(Statistics) since 23.10.1972 with ICAR and was posted at Guwahati 

where he joined on 29.11.1972, He was inducted to Agricultural 

Research Service on 24.07.1976. He was transferred to Bangaiore on 

28.06.1989 and thereafter be was transferred back to Guwahati on 

16.11.1990. 

The Applicant No.3 was initially posted as Senior Training 

Assistant T-6 (Animal Science) at Krishi Vigyan Kendra of Central 

Inland Capture Fisheries Research Institute (ICAR, Kakdwip, West 

Bengal on 07.06.1995. He was transferred to Guwahati on 30.06.2004 

and joined at Guwahati on 02.07.2004. 
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All the Applicants have claimed that their services are 

subject to All India Transfer liability and are liable to be transferred 

anywhere in the country. They have claimed Special (Duty) Allowance 

(SDA for short) for the periods they are posted in the N.E. Region (on 

their transfer) from outside the region. It has been statied that the 

Applicant Nos.1 and 2 hail from the N.E. Region and the Applicant 

No.3 though not originally a resident of N.E. Region but saddled with 

All India Transfer liability and his promotion is granted to him on 

common All India seniority. 

The moot question in this case is as to whether the 

Applicants are entitled to SDA for the period they are posted in the 

N.E. Region; in spite of the fact that two of the Applicants are original 

residents of N.E. Region and the third has no possibility of promotion 

based on All India Seniority and as to whether SDA that has already 

been paid to them is liable to he refunded. By raising the said 

question the Applicants have prayed (by filing the present Original 

Application under Section 19 of the Administrative Tribunals Act, 

185) to quash the impugned order for recovery that has been passed 

on 17.08.2005. The Applicants have supported their claims by filing 

copies of the requisite appointment/transfer orders as Annexures- 1, 2 

and 3. 

The impugned order dated 17.08.2005 has been issued in 

the light of the views expressed by the Supreme Court and 

Government of India O.M. dated 29.05.2002 reiterating as under 

"a. The Special Duty Allowance shall be admissible to 
central Govt. Employees having All India Transfer Liability 

/) 	 posting to North Eastern Region (including Sikkim) from 
out side the region. 
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h. The amount paid on account of SDA to ineligible 
persons after 05.10.2001 will be recovered.' 

In the light of the above O.M., the Applicants have been identified as 

not fulfilling the criteria as laid down for grant of SDA. 

Name of the Officer/Designation 	Reasons for not fulfillment 
of the criteria 

Applicant No.1: Dr B.K. Bhattacharyya, 
Scientist 

Applicant No.2: Dr Mahadev Choudhury, 
Principal Scientist 

(exipired on 06.07.2007 
and his name has been 
substituted by Srnt R.D. 
Choudhury vide order 
dated 10.09.2007) 

Belongs to N.E.H. Region 

Belongs to N.E.H. Region 

Applicant No.3: Dr Ashok Biswas, T-6 	Does not fall under All 
indie Transfer Liability. 

Mother Office Order dated 05.11.2005 Annexure-6 to the 

O.A.) was issued ordering recovery of SDA already paid to the 

Ineligible persons after 05.10.2001 to 31.07.2005 in suitable 

installments effective from the salary of November 2005 onwards. 

Written statement has been filed on behalf of the 

respondents challenging the filing of joint application as the 

Applicants are not entitled to leave under Section 4(5) of the Central 

Administrative Tribunal (Procedure) Rules, 1985. It has been 

contended by the Respondents that the Apex Court, in its decision 

reported in AIR 1971 SC 2451, has laid down that once preliminary 

objections, so raised, the Courts should not proceed any further on 

merits and ought to dismiss the petition. In the written statement, 

orders were issued for recovery/stoppage of payment of SDA. in 

respect of Applicant No.1 as he belongs to the N.E. Region, it is also 

-tated that the mere clause in the appoinent letter to the effect that 
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the person concerned is liable to he transferred anywhere in India 

does not make it a ground for the grant of SDk The Ministry of 

Finance O.M. dated 29.05.2002 clarifies, inter alia, that the amount 

already paid on account of SDA to ineligible persons on or before 

05.10.2001 shall be waived. But the amount paid to ineligible persons 

after 05.10.2001 will be recovered. It has been clarified that all other 

previous circulars stand modified after issue of O.M. dated 29.05.2002 

and mistakenly the allowance paid to the ineligible persons is an 

administrative lapse, which cannot be taken benefit of by the 

Applicants. 

Shri M. Chanda, learned Counsel for the Applicants, 

pleaded that the issue have been dealt with in a number of cases 

decided earlier vide O.A.No.170 of 1999 dated 31.05.2005. 

O.A.No.294 of 2005 dated 02.07.2007, 2006 (1) GLT 599 dated 

04.01.2006 and the decision of the Apex Court in Civil Appeal 

No.7000 of 2001) wherein it was held that "the Union of lnda shall 

not he entitled to recover any amount paid, as special duty allowances 

inspite of the fact that this appeal has been allowed". 

in All India Services Law journal iV.2002 (1) 67 it is stated 

that Special Duty Allowance is granted to the Central Government 

Employees having 'All India Transfer Liability' as clarified vide 

Finance Ministry O.M. dated 12.01.1996 on their posting to the N.E. 

Region from outside the region. The allowance is given as an incentive 

to attract talented officers to serve the N.E. Region from outside the 

region. It cannot be granted to Group 'A' and 'B' officers belonging to 

the N.E. Region and posted to the N.E. Region. It is further clarified 

that there is no bar on eligibility of Special Duty Allowance for the 



officers belonging to the N.E. Region, if they satisfy the criteria that 

their appointment in service/post is made on All India basis and the 

promotion is also done on the basis of All India Common Seniority. 

However1  it will be admissible when they are posted! in N.E. Region 

from outside the region. 

In the case of Regional Director, Employees State 

Insurance Corporation and others Vs. Secretary, Employees State 

Insurance Corporation Employees Union and others, 2006 (1) GLT 

599, it was observed as follows: 

"The Government of India, Ministry of Finance 
(Department of Expenditure) thereafter issued an office 
memorandum dated 13.6.2001 regarding admissibility of 
SDA of postal employees in their posting in N.E. Region. 
In the said office memorandum it has been clarified that 
there is no bar in eligibility of SDA for the officers 
belonging to North Eastern Region if they satisfy the 
criteria that their appointment in service/post is made on 
All India basis and the promotion is also done on the basis 
of All India common seniority. However, it has been made 
clear that they will be entitled to the same, if they are 
posted in N.E. Region from outside the region." 

In para 20 of the said judgment it was held that: 

"In view of the law laid down by the Apex Court 
The Postal employees belonging to N.E. 

Region but posted in the said Region from outside the 
region on their promotion on the basis of the All India 
Common seniority List shall also be entitled to SDA from 
the date of such posting. The employees and officers, 
other than, the employees and officers mentioned above, 
shall not be entitled to SDA .................... 

The O.M. dated 29.05.2002 clarified that SDA will not be 

payable merely because of the clause relating to All india Transfer 

liability. The Ministry clarified that the criteria for payment of SDA., as 

upheld by the Supreme Court is as under: 

"The Special Duty Allowance shall be admissible to 
Central Government employees having All India Transfer 
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Liability on posting to North Eastern region (including 
Sikkim) from outside the region." 

The above memorandum also clarified that the amount 

already paid on account of SDA to ineligible persons on or before 

05.10.2001 will be waived. However, recoveries, if any, already made 

need not be refunded. The memorandum further clarified that the 

amount paid on account of SDA to ineligible persons after 05.10.2001 

will be recovered. 

Mrs R S. Choudhury, learned Counsel for the 

Respondents, contended that the citation 2006 (1) GLT 599 does not 

apply in the instant case as it is applicable to the employees of the 

Postal DeparbTlent only. ICAR being an autonomous body has to adopt 

the Government Circulars for application to its employees and that, 

only then, these circulars become applicable to them. The learned 

Counsel for the Respondents cited 1995 (2) SCC 532 (Chief General 

Manager. (Telecom) N.E. Telecom Circle and Mother Vs. Rejendra 

Ch. Bhaftacharjee and others) wherein it has been held that SDA 

meant for attracting and retaining the services of competent officers, 

thO benefit of such a provision is not available to persons belonging to 

the said region itself. More so, when the person concerned had, for 

most part of his service, been posted to the place of his choice (his 

hometown). 

After reviewing the rival contentions of the learned 

Counsel for the parties, it is seen that the point of autonomy of ICAR 

has not been pleaded by the respondents in their written statement, 

which would have gone a long way as far as grant of SDA to the 

employees of N.E. Region posted in the region is concerned. Besides, 
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the citations and circu.iars cited above 1  the circular of the Cabinet 

Secretariat (PAl Section) dated 2.52000 is noteworthy, which inter 

alia clarifies the eligibility for payment of SDA on posting in the N.E. 

Region. The said circular is reproduced below: 

1/Subject: Special Duty Allowance, for Civilian Employees 
of the Central Government serving in the State 
and Union Territories of North Eastern, 
Region - regarding. 

SSB Directorate 
No.42/SSB/AT199(18)-2 369 
subject mentioned above. 

may kindly refer to their UO 
dated 31.03.2000 on the 

The points of doubt raised by SSB in their UN 
No.42/SSB/AT/99(18)-5282 dated 2.9.1999 have been 
examined in consultation with our Intengrated Finance 
and Ministry of Finance (Department of Expenditure) and 
clarification to the points of doubt is given under for 
information, guidance and necessary action: 

i) 	The Hon'hle Supreme Court in their 
Judgment delivered on 26.11.96 in 
Writ Petition No.794 of 1996 held 
that civilian employees who have 
All India transfer liability are entitled 
to the grant of SDA on being posted to 
any station in the N.E. region from 
outside the region and in the 
following situation whether a Central 
Government employee would be 
eligible for the grant of SDA keeping 
in view the clarifications issued by 
the Ministry of Finance vide their 
UO. No.11 (3)/95-E.II(B) dated 7.5.97. 

A person belongs to outside N.E. 
region but he is appointed 
and on first appointment posted 
in the N.E. Region after selection 
through direct recruitment based 
on the recruitment made on all India 
basis and having a comman/ 
centralized seniorIty list and All India 
Transfer Liability. 

WE 

An employee hailing from the N.E. 
Region selection on the basis of an 
All India recruitment test and borne 
on the Centralised cadrefservice 



commàn seniority on first 
appointment and posted in the N.E. 
Region. He has also All India 
Transfer Liability. 

An employee belongs to N.E. 
Region was appointed as Group 
'C' or 'D' employee based on local 
recruitment when there were 
centralized rules for the post (prior 
to grant of SDA vide Ministry of 
Finance O.M. No.20014/2/83-E.IV 
dated 14.12.83 and 20.4.87 read 
with O.M. 20014/16/86 E.Ii(B) 
dated 1.12.86) but subsequently 
the post/cadre was centralized 
with common seniority listlpromotion/ 
All India Transfer Liability etc on his 
continuing in the N.E. Region though 
they can be transferred out to any 
place outside the N.E. Region having 
All India Transfer Liability. 

An employee belongs to N.E. 
Region and , subsequently posted 
outside N.E. Region. whether 
he will be eligible for SDA if 

N.E . 
He is also having a common All India 
seniority and All India, Transfer 
Liability. 

An emoioveeiiailina from. NE. 
BocLtoJE. reaiqpjitiath 
but subseciiien tiv transferred Out of 
N..E.. Rea...nb..Ut re-nosted. to N.E. 

NO 

YES 

YES 

4,1~ 

N.E. Reij. 

v 	The MOF, Deptt. of Expdt. Vide their 
UO No.1 1(3)/5-E.II(B) dated 7.6.97 
have clarified that a mere clause in 
the appointmentorder to the effect 
that the person concerned is liable to 
be transferred anywhere in India does 
not make him eligible for the grant of 
Special Duty allowance. For determina-
tion of the admissibility of the SDA to 
any Central Govt. Civilian employees 
having All IndiaTransfer Liability will 
be by applying tests (a) whether 
recruitmentrnent to the Service/Cadre/ 
Post has made on All India basis 

in case the 
employee 
hailing 
from NE 
Region is 
posted 
within NE 
Region he 
is not enti-
tled, to SDA 
till he is 
once trans-
ferred out 
of that 
Region 
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(h) whether promotion is also done on 
the basis of All India Zone of promo-
tion based on common seniority for 
the service/Cadre/Post as a whole 
(c) in the case of SSB/DGS, there isa 
common recruitment system made on 
All India basis and promotions are also 
done on the basis of All India Common 
Seniority basis. Based on the above 
criterIa/tests all employees recruIted 
on the All India basis and having a 
common seniority list of All IndIa 
basis for promotion etc. are elIgible 
For the grant of SDA irrespective of the 
Fact that the employee hails from N.E. 
Region or posted to NE Region from 
outside the NE Region. 

/ 

vi) Based on point (iv) above 1  some of 
the units of SSB/DGS have authorIzed 
payment of SDA to the employees 
hailing from NE Region and posted 
within the NE Region while in the 
case of others the DACS have object- 
ted. paynientof SDA to employees 
hailing from NE Region and posted 
within the NE Region irrespective of 
the fact that their transfer liability is 
All India Transfer Liability or other-
wise. In such cases what should be 
the norm for payment of SDA i.e. on 
fulfilling the criteria of All India 
Recruitment Test & to promotion of 
All India Common Seniority basis 
Having been satisfied are all the 
Employees Eligible for the grant of 
SDA. 

It has 
already 
been clari-
fied by 
MOF that 
clause in 
the 
appoint-
ment order 
regarding 
All India 
transfer 
Liability 
does not 
make him 
eligible for 
grant of 
SDA 

vii) Whether the payment made to some 
employees hailing from NE Region 
and posted in NE Region be 
recovered after 20-9-1994 i.e. the 
date of decision of the Hon'bie 
Supreme Court and/or whether the 
Payment of SDA should be allowed 
to all employees including those hail-
ing from N.E. Region with effect from 
the date of their appointment if they 
have All India iransfer Liability and 
are promoted on the basis of All India 
Common Seniority List. 

The pay-
ment made 
to emplo-
yees hail-
ing from 
NE Region 
& Posted in 
NE Region 
be recov-
ered from 
the date of 
its pay-
ment. It 
may also 
be added 
that the 
payment 
made to 



2, 
4.' 	
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the ineligi-
ble emplo-
yees hail- 
ing from 
NE Region 
and posted 
in NE 
Region be 
recovered 
from the L 

Date of 
payment 
or after 
20"  Sept. 
94 which-
ever is 
later. 

3. 	This issues with the concurrence of the Finance 
Division, Cabinet Secretariat vide Dy. No.1349 dated 
11.10.99 and Ministry of Finance (Expenditure)'s I.D. 
No.12 04/E .11 (B) dated 30.3.2000." 

14, 	Though, on the face of it, it appears strange that SDA 

cannot be sanctioned to an employee who is originally a resident of 

N.E. Region and posted in the N.E. Region, but a similarly situated 

employee, if he geta posted outside the N.E. Region but manages to 

come back again to the N.E. Region, he becomes entitled to SDA. In 

our view the rationale that sanction of SDA to some of the employees 

(who have been transferred out and have managed to come back) and 

to deny the same to those who have never sought to be transferred 

outlor who are originally recruited and posted in the N.E. Region and 

never had an occasion to get transferred out will have to be deprived 

of to the grant of SDA. This discrimination certainly appears violative 

of Article 14/16 of the Constitution, where such discrimination cannot 

be sustained. However, in the instant case the Applicant No.1 and 

Applicant No.2 (since deceased), though xesidents of N.E. Region, 

were posted outside the N.E. Region and have managed to come back, 
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will accordingly be entitled to the grant of SDA and the SDA paid 

already to them cannot he recovered. However 1  the case of the 

Applicant No3, who was originally posted in West Bengal and on 

winding up of the office there, has apparently opted for posting in the 

N.E. Region with no poSsibility of being transferred outside the N.E. 

Region does not qualir for grant of SDA. 

15. 	The O.A. is accordingly allowed to the above extent and 

stands disposed of. No order as to costs. 

(KHUSHIRAM) 
	

M. R. MOHANTY) 
ADMINISTRATIVE MEMBER 

	
VICE-CHAIRMAN 

nkm 
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__ 	• IN THE CENTRAL Aff15TRATIVE TRIBUNAL 

GTJWAHAT BENCH: GTJStVAHATI 

	

O.A. No. 	 12005 

Dr. Birendra Kurnar Bhattachaiya & Oi-s. 

• 	 -Vs- 
Uraun of Irdit & Ors, 

LIST OF [ATES AND SYNOPSIS OFTHE APPLICATION 

11.04,1995- Applicant No. 1 was selected as Scientist to the Agricultural 
Research Service through all India competitive examination. He 
w ts initiall\•' posted at Barrackpore, 'Nest Ben1 'ide order dated 
03M7.95. 	,• 	 - S. 	 (Annexure- i & m 

• 	01.10.1996- Applicant No. 1 was transferred and posted to CIFRI Center at. 
Guwahati in public interest and accordingly he reported. for duty at 
Guwahati on 25.10.1996. 	 (Anncxure- ifi & IV) 

23.10,1972- Applicant No. 2 was initially recruited to the post of Sr. Research 
Asstt. (Statistics) in the CIFRI, Barrackpore. He was posted at. 
Guwahali and joined on 29.11.1972. 	(Annexure- VII) 

24.07.197ti- Applicant No. 2 was inducted in the Agricultural Research Service 
under Agricultural Research Service Rui.es, 1975. According to Rule 
20 of the Agrictdturai Research Services Rules a Scientist is liable to 
he transferred in any place of India. 	. 	(Annexure- Vim 

03.01.1993- Applicant No. 2 was promoted to the next higher grade of 54. 
(Annexure-IX) 

28.06.1989- AnplicanL No. 2 was transferred and posted fromGuwahaUto 
'. ,iga 1 je and accordingly he was relieved cide order 

20.11.1989. 	 & XI) 

16.11.1990- Applicant N. 2 was ransferred.backfromBangaloreto t CICFRL 

• Guwahati 	and accordingly he joined at Guwahati. 

	

• . 	 (Annexure- XII) 
Applicant No. 1 and 2 were granted SDA by the respondents 

themselves. 
07.06.195- Applicant No, 3 was recruited to the ost of T-6 at IKrishi Vigyan 

T<endra of CTCFRI (ICAR) at Kakdwip. West Bengal through all 
India recruitment. Accordingly hcjoined at Kakdwip on 21.07.1995. 

S 	
. ( A°nnexure-XIV) 



LO.i995- - Applicant No. 3 was formally appointed to the cadre of Si. Training 
.Assistart T-6 and piace4 on probation for a period of 2 years. 

7 17 
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18.06.2004- Applicant No. I was transferred from.Kakdwip! W.B to (.%I(. -.FRL 
NER Centre, Guwahati in public interest. Accordingly he was 
relieved from duty ride order dated 30.06.04. 

(Annexure- XVI & XVII) 
02.07.2004- Applicant No. 3 reported for duty at CffRL NER Centre, Guwahati 

17.0&2005>  Respondent issued impugned order dated 17.08.05, wliereb it has 
been dedded that all the 3 applicants are not entitled to payment of 
SPA and accordingly stopped payment of SPA to the applicants. 

- 	(Annexure- V Series) 

05.1L2005 ,/Respondents issued another impugned order directing recovery- o{ 
-. 	the amount which have already been paid to the applicants as SPA. 

- 	 (Annexure- Vi Series) 
12.09.2005- Applicants si.1bimtitted representations against the impugned order 

dated 1108.05 praying for continuation of SPA but to no result. 
(Annexure- XXVI Series) 

Hence this Original Application: 

PRAYERS 
Relief(s) sought for: 

Under the facts and circumstances stated above, the applicants hunibl.v pray 
that Youi Lordships be pleased to actniit this application 1  call for the records 
of the case and issue notice to the respondents to show cause as to why the 
relief(s) sought for in this application shall riot, be granted and on perusal of 
the records and after hearing the parties on the cause or causcs thiit may be 
shown, be pleased to grant the following relief(s): 

That the Hon'hle Tribunal be pleased to set aside und qi.iash the impugred 
order bearing letter No. 2/1/Q5/Adm. ffl/2005/5402 dated 17.08.2003 
order bearing letter No. 2/1/05/Adm. ffl/2005/5403 dated 17.08.2005 a n d 
order bearing letter No. 2/1/05/Adm. 111/2005/5404 dated 17.08.2005 
(Annexure-V Series) as well as impugned order bearing No. 
2/1/05,' Adm-1ll/2005/6841 dated 05.11.2005! No. 2/1/05/ Mm-
111/2005/6842 dated 05.11.2005 and No. 2/i/05i' Adm-ffl/ 2005/ 6843 
dated 05.11.2005 (Annexure- VI Series). 

ThaI the Hon'ble Tribunal further he pleased to declare that, the applicants 
are entitled to payment of SPA in terms of O.M dated 14.12.1983, 
O1.12.198& 22.07.1998 and also in terms of darfficatorvOrdei dated 
12.01.1996 as well as O.M dated 29.05.2002. 	_. 
That: the Mon'ble Tribunal be pleased to direct the respondents to refund 
back the amounts, if any, already recovered from the applicants. 

tj;. 



Costs Of the application. 

Any other relief(s) to which the applicant is entitled as the Hon 1ble 
Tribunal may deem jit and proper. 

Interim order prayed for. 

• During pendencv of this application, the applicants pray for the following 
interim relief: - 

1. That the I-ion'ble Tribunal be pleased to direct the respondents nOt to make 
• any, recovery of the amount already paid to the applicants 1111 the disposal of 
the OrIginal ApplicatiOn. 

Hence this original application. 

I 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	0. A. No 	j2005 

Dr. Birendra Kuniar Bhattachaijva & Ot. 	: 	Applicants 
- 	Versus - 

Union of India & Othcrs: 	 : 	Respondcnts. 

INDEX 

SL. Annexure 
No.  

Particulars Page No. 

01. ---- Application 1-18 
02. ---- Verification 1 -19- 
03. I Copy of order dated 11.04.95 

_ 
20 2-1 

04. II Copy of order dated 05.07.95  
05. III t Copy of transfer order dated 01.10. 96 '2 
06.1 IV Copy of joining report dated 25.10.96  
07. 	V (Series) 	py of impugned order dated 25. 10.96 5-3a. 
08.1 VI (Series) Copy of impugned order dated 05.11.2005  

- 	09. VII tCopy of memorandum dated 23.10.72 34 	35• 
10. VIII Copy of memorandum dated 24.07. 76 '3 6 	3 
ii. IX i Copy of office order dated. 03.01.83 - 	8 

XI 
Cpyafoffice ordexdated2&06.89 
Copy of office order dated 20.11.89 

3-. 
Z5 

 XII Copy of office order dated 16.11.90 4 I 
15.1 XIII Copy of advertisement dated 18.12.93 
to. XIV Copy of order dated 07.00.1995 3 	1 

-Y 
18.1 
19. 

XVI 
XVTJ 

I Copyf order dated 18.06.2004  
Copy of order dated 30.06.2004 

20, 
21. 

XVIII 
XIX 

Copy of letter dated 02.05.2000 
1 Copy of O.M dated 13.06.01 S5 

22. XX Copy of O.M dated 14J2.83 
•1 

23 i-__XXI !Copyofo.Mdatedl2.o1.96  o. 
24 XX1I Copy of O.M dated 29.05.02 6( 	i 
25 XXIII Copy of Supreme Court1s orderdtd. 05.10.01 3 
26. XXIV Copy of judgment dated 22.12.2000 I 	- 
27 XXV Copy of judgment dated 05.03.01 - 	- 

28 XXVI Cow of reresentatjons dated 12.09.05. 

4 
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GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administrative Trjhunals Act. I 95) 

0. A. No. 	 12005 

B ETWEEN 
 Dr. Bireridra Kumar Bhattachaiya, Scieithst, 

Son of Late Ghanashvam Bhattacharjya. 
CIF RI (Central irj.and Fisheries Research institute), (ICAR) 
NER Centre, HOUSEFED Complex, 
Dispur, Guwahati-781006. 

 ChoudIiury, ( 

Principal Scientist. 
Son of Late Chandra Kanta Dcv Choudliur. 

4 A CIFRI (Central iland Fisheries Research Institute), (ICAP) 
NER Centre, HOUSEFEII) Complex, 
Dispus, Guwahati-781006. 

 Di. Ashuk Biswas, 

Technical Offlcer, T-6. 
Son of Late Haridas Biswas. 
CIFRI (Central Inland Fisheries Research Institute), (ICAR), 
NER Centre, HOUSEFED Complex, 
Dispur, Guwahati-781006. 

...Applicants. 
-AND- 

The Union of India, 

Represented by the Secretary to the 
Government of India, 
Ministry of Agriculture. 
Krihi Bha wan, 
New DeLhi- 110001. 

The Director, 

Ceniral Inland Fisheries Research instituLe (CIFRI) 
I.C.A.R. Barrackpore, 
KoLkata- 700 120. 

Senior Administrative Officer, 

td 



lb 
	 t"\ 

I 

Central Inland Fisheries Research Institute (CIFRI) 
T.C. A.R. Barrackpore, 
Koilcata- 700 120 

Respondents. 

DETAILS OF ThE APPLICATLI.ON 

Particulam of order(s)gahist which this applkation is made. 

This application is made against the impugned order dated. 17.08.2005 

(Annexure-V Series) whereby payment of Special L)utv Allowance (for 	t 
short SDA) has been discontinued to the applicants as well as against the 

order dated 05.11.2005 (Annexure- VI Series), whereby the respondents 

have directed to recover the amount already paid to the applicants as SL)A 

and further praying for a direction upon the respondents to continue 

payment of SDA to the applicants. 

Jurisdiction of the Tribunal. 

The applicants declare that the subject rn Iter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation. 

The applicants further declare that this application is filed within the 

period of limitation prescribed under Section-21 of the Administrative 

Tribunals Act, 1985. 

Facts of the Case. 

4.1 	That the applicants are citizens of India and as such they are entitled, to all 

the rights, protections and privileges as guaranteed under the 

Constitution of India. 

4 



42 	The applicants pray for permission to niove this application jointly in a 

single application under Section 4 (5) (a) of the Central Administrative 

Tribunal (Procedure) Rules 195 as the reliefs sought for in this 

application by the applicants are commons therefore they pray for 

granting leave to approach the Hon'hle Tribunal by a common 

application. 

4.3 	That your applicant no.1 was initially selected as scientist to the 
- 

Agricultural Research Service (ARSiicic office order bearing letter no F. 

Ni35(i)J95-PeLI dated 11.4.199 Pursuant to an advertisement issued 

by the Agricultural Scientists Recruitment Board (ASRB) of the Indian 

institu.te of Agricultural Research (ICAR) Kri.shi Bhawan, New L)ellii, the 

applicant applied for the Agricultural Research Service (ARS) 

Examination 1991 and got selected as Scientist of APS. The said 

examination was conducted on All India basis (written test followed by 

viva-voce) and the post of Scientist belongs to group-A category. The 

applicant was initially posted at Barrackpore, West Bengal vide office 

order hearing letter No. F. No. 35(2)/93. Per. I (Pt. I) dateda5.7.1995. The 

seniority and promotion of the applicant No. 1 is being maintained on all 

	

-___p.--- ---- 	 - 
india basis. However, the applicant no.1 while working at Barrackpore, he 

was transferred and posted to CIFRI center at Guwahati in public interest 

vide office order no. 307-E/ 10042 dated 01.10:1996 and accordingly the 

applicant no.1 reported for duty at Cuwahati on 25. 10. 1996. 

Copy of the joining report dated 25.10.1996 forwarded to the 

Director, Cif RI, Barrackpore as well as to the Head of Division (R), CIFRI, 

Allahahad is shown here for perusal of the Hor'bie Court. 

	

Though the applicant No. I 	ermanent resident of Assani, he 

was selected for the post of Scientist through all India exammation and 

initially posted at Barrackpore in the state of West Bengal i.e. outjde the -_- .,-. _-.-----_---_ 
N.E. Region and thereafter transferred and posted at Guwahati in_public 

interest. It is submitted that after Joining at Guwahati the respondents 

I 
I 
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were pleased to grant St).A to the applicant No.lon their own after bein 

found eligible for entitlement of the said allowance and accordingly the 

respondents have paid SDA to the applicant No. 1. since his joinim at 

Guwahati. Be it stated that his recruitment zone, promotion zone and 

seniority is maintained on all India basis. Surprisingly, the said SDA has 
been stopped by the respondents from the month of August' 05, without 

issuing any show cause notice before stoppage of the said allowance. 

However, the Sr. Administrative Officer issued impugned office order 

bearing letter no. 2/1/05/Adnm.ffl/2005/5403 dated 17.8.2005, wherein it 

is stated that on scrutiny of the service records in the light of the decision 

contained in the O.M no. 11(5)/97-E- 11(B) dated 29.05.2002, the applicant 

No. 1 do not fulfill the criteria_asJ4{own for grant of SDA and as such 
- 

nasrment has been stopned with immediate effect (from 01.08.2005) and - 	-- 	- 	- _--. 

the amount already paid on account of SDA after 05.10.2001 would be 

recovered in suitable 

here at this stage that in the impugned office order dated 17.8.2005, the 

respondents did not disclose or specify what are those criteria laid down 

in O.M dated 29.05.2002, which could not fulfilled by the applicant No. 1. 

The respondents again Issued impugned office order bearing letter 

no. 2/1,1 05/Adrn4JJ/200511 6842 dated 5.11.2005, wherein it is stated that 

the amount paid alter 5.10.2001 to 31.7.2005 shall he recovered in suitable 

installments effective from the salary of the applicant No. 1 effective from 

N overnber'2005. 

Copy of the office order dated 11.4.1995, 5.7.1995, transfer order 

dated 1.10.1996, joining report dated 25.10.1996, irnpt.tgned order 

dated 17.8.2005 and dated 5.11.2005 are enclosed as Annexure-I, II, 

IlL IV, V (Series) and VI (Seiies) respectively. 

4.4 	That your applicant no. 2 was initially recruited to the post of Sr. Research 

sit. (Statistics) in the CIFPL Barrackpore, West Bengal vide 

memorandum no. 95-C/16118 dated 2.3.10.72 and posted at Guwahati and 



joined in service on 29.11,1972. However, in the meanwhile in exercise of 

the powers conferred by the Rule 38 of the Indian Council. of Agricultural 

Research (ICAP), the Governing Body with the approval of the President, 

ICAR, constituted a service known as Agricultural Research Service (APS) 

consisting of Scientists recruited to the service under rules 10 and 'II. As 

per rule 10, there shall be an Agricultural Scientist Recruitment Board 

(SPAB), which shall constitute a selection con'iniittee with the Chairman or 

his nominee as President with not more than 3 Scientists as core members 

and not more than 3 other Scientists as additional members to assess the 

suitabffitv of the Council's candidates in the grades included in the cadres. 

On receipt of the recommendation of the committee, the Board shall 

forward its recommendation to the Secretary, ICAR for 

absorption/induction in the Agricultural Research Service (ARS). 

Accordingly, the applicant no. .2 was inducted in the Agricultural 

Research Service under the Agricultural Research Service Rules, 1975 

(which came into force w.e.f. 1.10.1975) vide memorandum bearing letter 

no. 21-1/76-Per (I) dated 24.7.1976. in the said memorandum dated 

24.7.1976 there is a specific clause of all India Transfer liability 

incorporated under clause no. IV of the said memorandum. However, the 

specific transfer policy has been laid down in Chapter 5 of the ARS Rules, 

1975. According to Ruk 20 of the ARS.. a Scientist is ha He to he transfer'ed 

in anywhere h-i India. The relevant polkv laid down in chapter 5 of the 

ARS Rules 1975 is quoted below;- 

"Chapter 5 

1TANSFER POLICY 

According to Rule 20 of the Rules for Agricultural Research Service, a 

Scientist i liable to transfer to any place in India. A Scientist is also 

reauired to serve a winijaumi. period, of lime. ir, backward or 
- 	 . 	 - 

ccmparativelv less developed area of the country, as may bedeterniined 
- 
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and decided by the controlliiw authority: The question of evolving 

suitable guidelines for maidng transfers of Scientists of ARS from one 

place to another has been considered, and it has been decided with the 

approval of the SEC/GB and the President, Indian Council of Agricultural 

Research that the following revised guidelines will be observed for 

makim transfers of ARS Scientists from one inst-it-u.te to another, and. 

within the institute with effect f.om 17.11.1980." 

In view of the above transfer policy0 it is quite clear that th e  

applicant no. 2 is also saddled with all India transfer liability and his 

recruitnient/inciuctjon in the cache of Scientist is also made on all India 

basis. 
A1Y 	 SY 

By the office order hearing letter no. 5(7)/81- A5) dated 3.1.1933, 

the applicant No. 2 was promoted to the next higher grade of S-i under 

provision of Rule 19 of the service rules for APS. While working as 

Scientist S-i, applicant no.2 was transferred and posted from Guwahafi 

to Bangalore vide office order hearing letter no. 997-P/8163 dated -_--_- __,____.". ..-_. ...............-.. 

28.6.1989 as per rule and accordingly he was relieied from Guwahati 

vide office order dated 20.11.1989. The applicant accordingly ipotted 

for duty at Banglore. However, vide office order beating letter no. 370- 

E/10384 dated 16.11.1990, the applicant was again transferred hack to 
.- .-.--- -* 

CICFRI, Cuwahati Centre from Ba.ngalore. The applicant accordindv 

joined al GUWChaU. It is relevant to menLion here that applicant no. 11 and 

2 were granted SDA by the respondents themselves after being fottnd 
eligible in terms of the O.M dated 14.12.1983, 1.12.1988 and also in terms 

of O.M dated 22.7.1998 issued by the Govt. of India. 

Copy of the memorandum dated 23.10.1972, 24.07.1976, office order 

dated 03.01.1983, office order dated 28.06.1989, office order dated 

20.11.1989 and office order dated 16.11.90 are enclosed as 

Anne,cure- VIL VTTL IX, X. XI & XII respectively. 

Lk1 	
VIL 
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4.5 	That your apicant no. 3 is a permanent residentof village - Amiapara. 

PO and P.S-Bangon,Dist- North. 2j ..gnas. West Bengal. The 

applicant no. 3 pursuant to an advertisement no. 2/93 dated 18.12.1993 

issued by the Central inland Capture Fisheries Research Institute, ICAR 

Barrackporc applied for the post of Sr. Training Asstt. T-6 (Animal 

Science) at fKrishi Vigyan Kehtha of CWRL "Kakdwip, West Bengal. The 

said advertisement and recruitment was made on all India basis. The 

applicant was selected on the recommendation of the selection conaniittce 

and accordingly an offer of apntmcnt was issued to the applicant No. 3 

vide memorandum b 	Ji1er, no. 1/3/ 95/Adm/KVK/ 1KAK/3841 
dated 76J995t the post of Sr. Training AssiC, T-6 (Animal Science) and 

posted at Krisi-d Vigyan Kendra (KVK) of Central Inland Capture Fisheries 

Reserch Institute (ICAR), Kakcl.wip. Dist- South 24 Parganas, West Bengal. 

In the said memoranduim there is a specific clause of all India Transfer 

liability to the effect that the applicant is liable to serve anvwhereii ,, India. 

The applicant no.3 also belongs to Group- A service (Technical Officer 

under category ifi. Grade T-6). The applicant accepted the aforesaid terms 

and conditions and joined in the post of Sr. Training Asstt, T-6 (Animal 

Science) on 21.7.1995. The applicant was appointed formally to the 

aforesaid cadre vide office ord.er dated 4.8.95 and placed on probation for 

a period of 2 years. However, the applicant No. 3 was relieved from KVK, 

Kakdwip upon closure of the KVK at Kakdwip w.e.f. 31. 3.2004. The 

applicant was transferred in public interest to CIIF RL NER Centre. 

Cuwahati vide office order bearing letter no. 307-E/'2659 dated 18.6.2004 

and accordingly he was relieved for his duties on 30.06.2004 vide office 

order dated. 30.6.2004 and accordingly he reported, for duty at Guwahati 

on 2.7.2004. 

It is submitted that direct recruitment to the post of T-6 i.e. group-

A service is made through the Agricultural Scientists Recruitnient Board 

312tt4IJt__ 

- 	 ..•  - - - 	 . 	 - 
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- on al India basis, which is evident from Appendix - V of ICAR Handbook 

of Technical S€IV1C€S. 

The relevant portion of Appendix- Vis quoted below; - 

"1. Selection committee for posts in the grade of T-6 (Rs. 700-1.300), 1-7 

(Rs. 1100-1600), T-S (Rs. 1300-1700) and 1-9 (Rs. :1500-2000) in the 

Technical service. 

Direct recruuitment ta these posts will. he made through the 

Agricultural Scientists Recruitment Board on all India basis." 

In view of the above premises, it is quite clear that the recruitment 

of applicant no.3 has been made on All India basis and the same would 

also be evident from the advertisement issued by the Central Inland 

Capture Fisheries Research Institute (ICAR). Barrackpore. It furthe.r 

appears that the transfer policy laid down in chapter V pf the ARS service 

is also applicable to the members of the teclinicil services, more 

particularly in view of the provision laid. down in transfer policy. The 

relevant portion is quoted below; - 

"The Directors are competent to order intra4nstitutional 

transfers of scientific and technical staff, but DG would like to be 

apprised thiugh a quarterly statement about the 

scientific/technical staff transferred from one place to the other 

within the institute. in giving the statement, the place of previous 

posling and the length of posting at the station should also he 

indicated". 

IL 1;5 further submitted that on his joining at Guwahati, the 

respondents found the applicant No. 3 eligible for grant of SDA and 

accordingly applicant no.3 was also paid SDA from the date of joining at 
-- 

Guwahati (2.07004) as per decision of the authority. 

tt would be evident from the o(Rce circler thted 18.06.2004 that 

upon closure of Krishi Vigyan .Kendra of CIFRJ, Kakdwip, Shri S. K. 

Suclhukhan, T-8 has been transferred from Kakdwip to Banalore and the 
- 

other officers have been adjusted. at Cfti'U ftQ (i3a.rrackpore), 1ra.zergartj 
- 
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Swvvq Cn 	W) 	Ka iee 1f is quike rdear tit Ifie 

applicant no.3 is also saddled with all India Transfer liability. Recruitment 

zone promotion zone of the applicantNo 3is also on all India basis As 

such he is also entitled topavnent of SD.A and the question_of recovery as 
----- 	,_- 	 - 	 - 

proposed in the im ugned office order dated 17.08.2005and, dated 
• 	 - 	 - 	 - 	

:' t' 

05.11.2005 does not arise at all in the light of the facts and circumstances 

stated above so far applicant is concerned. 

Copies of the advertisement (translated) dated 18.12.93, order dated 

7.6.1995, dated 4.8.95. dated 18.6.2004 and dated 30.6.2004 are 

enclosed herewith and marked as Annexure- XIII, XIV, XV, XVI, 

and XVII respectively. 

4.6 	That it is stated respondents vide officer order bearing letter No. 

2/ 1/05/Adnm. ffl/20051'5402-5404 dated 17.08.2005, - whereby it has been 

decided that in view of the Govt. of India, Ministry of Finance O.M No. Ii 

(5)/97.-E (B) dated 29.05.2002 all the applicants are not entitled to payment 

of SDA. So far as the reason assigned in respect of applicant No. and 2, it 

has been stated that applicant No. 1 and 2 belongs to North Eastern 

Region. Therefore, they are not entitled to payment of SDA and so far as 

applicant No. 3is concerned it has been stated that the applicant No.3 is 

not entitled to payment of SDA since he is not saddled with all jnji 

transfer liability. Subsequently, another impugned office order bearing 
--- -- 
letter No. 2/1/05/Adrn-111/2005,f 6841-6843 dated. 05.11.2005 has been 

issued, by the Sr. A.O directing recovery of the amount which has already 

been paid to the applicants after 05.10.2001 upto 31.7.05 in suitable 

jnstalinients effective from the salary of Nov' 2005 onwards, wherein it 

has been decided to make recovery of Rs. 71, 892/-. Rs. 1,26,717/- and. Rs. 

37,367/- in respect of applicant No. 1, 2 and 3 respectively on the ground 

of alleged excess payment since the applicants have been declared 

ineligible for drawal of SDA by the impugned office order dated. 17.08.05. - 

It is further stated in the office order hearing letter No. 2/1 11 05 1/Acm- 

JJLa 
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ffl/2005/6841-6843 dated 5.11.2005 the payment of SPA has been stopped 

w.e.f. 01.08.05 and the order of recovery dated 05.11.05 have been issued 

by the Sr. Adniinistra jive Officer without application of mind and also 

without consulting the rues. More particularly, Agricultural Research 

Service Rule of ICAR and reauitment rule, namely; Agricultural Research 

Service Rules 1975 and also without considering the fransfer policy ]aid 

-down in Chapter- 5 of the said rule. Moreover, it appears from the 

impugned order dated 17.08.05 and 05.11.05 that the Sr. A.O not at all 

aware of the Cabinet Secretariat letter .EA. Section vide Cab. Sectt 15.0 No. 

20/12/99-EA-1-1799 dated 02.05.2000 as well as the office memorandum 

issued by the Govt of India, Miristrv of Finance bearing O.M No. F. 

No.111 (3)/2000-E-ll (B) dated 13.06.2001, wherein it has been specifically 

clarified that there is no bar in eligibility of SPA for the officers belonging 

to the NE Region if they satisfy the 

service/post is nude on all Jnia 

the basis of All India Common_Senijtv. However, it will he admissible 

Jien they are posted in NE Region from outide the region In the instant 

case, all the applicant No. 1 and 3re %-  andposten 

all India basis outside the NE Region and subsequently they have been 

transferred and posted to Guwahati in the NE Region while applicant No. 
-r -- 

2 was initially posted at Guwahati and thereafter transferred to Bangaiore 

and again [Tansferred to Guwahaft Therefore, in view of the Cabinet 
.--.----- 	---- 

Secretariate letter dated 02.05.2000 as well as Ministry of Finance O.M 

dated 13.06.2001 all the applicants are eligible for payment of SPA and as 

such the benefit of payment of SPA cannot be denied to the applicants in 

the light of the Govt. clarifications indicated above and as such the 

question of recovery of SDA does not arise at all in the instant case of the 

applicants and on that score alone the impugned order dated 1 7.O&05 as 

well as impugned order dated 05.11.05 are liable to be set aside and 

quashed. 
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Copy of the letter dated 02.05.2000 and O.M dated 13.06.01 are 

endosed herewith and marked as Annexure- XVIIJ & XIX 

respectively. 

4.7 	That the applicants further beg to say that they are also entitled to 

payment of SDA in view of the O.M issued by the Govt. of India, Ministry 

of Finance bearing letter No. 11 (3) 95-E.11 (B) dated 12.011996 as well as 

in view of the subsequent O.M bearing No. F. No. 11(5) 97-E. 11(B) dated 

29.05.2002. As per the aforesaid O.Ms the applicants must be saddled with 

all India transfer liability and \ide O.M dated 20.04.87 it has been laid 

down that the all India transfer liability of the members of any 

service/cadre or incumbents of any post/ Group of Posts has to be 

determined by applying the test of recruitment zone, promotion zone etc. 

and a mere clause in the a ointrnent lettej to the effect that the person 

concerned are liable to he transferred in anywhere -  in India did not make 
-  

them eligible for grant of SDA. In 'iew of Clause 5 of 0. M dated 

29.05.2002 all the applicants are posted from outside the NE Region on 

transfer and their recruitment zone and promotion zone has been made on 

all India basis as stated in the preceding paragraphs and in this connection 

the applicants urge to pjduce relev-rnf riiñtrnent rule at the time of 

hearing of the Original Application. 

It is surprising to note that the 0.M elated 12.01.96 has been issued 

by the respondents after the judgment dellvered by the Honbie Supreme 

Court in the V.0.1 & Ors. - Vs- S. Vijayakuniar & Ors.. wherein it has been 

stated that whatever amount paid after the decision of S. Viayakwnar's 

case shall be recovered from. the empLoyees through their 0. M dated. 

12.01.96. However, the EIonbie High Court in a series of decision on the 

question of recovery of excess amount paid as SDA, it is held that the 

respondent Union of l.ndia. is not entitled to make any recovery of the 

amount which has been paid on account of SDA even to ineligible 

persons. The applicants urge to produce all those decisions on the 
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question of recovery at the time of hearing the application. It is surprising 

to note that the respondent Union of India again issued a similar O.M 

thted 29.05.2002 after the decision rendered by the Hon'ble Supreme 

Court in Civil Appeal No. 7000 of 2001 (U.OJ & Ors.- Vs- National Union 

of Telecom Engineering Employees Union and Ors.). It is contended in the 

said O.M that the amount paid on account of SDA to the ineligible persons 

alter 0510.2001 will he recovered. But the Honhle Supreme Court in the 

order dated 05.10.2001 passed in Civil Appeal No. 7000 of 2001 rather 

categorically held that Union of India shalljot he entitled, to recover any 

amount paid as SDA in spite of the fact that the i '': has been 

allowed. Therefore, issuance of the memorandum dated 29.05.2002 

directing to maIze recovery to the amount already paict is in fact contrary 

to the decision of the Hon'ble Supreme Court rendered in Vijav Ku.inar's 

case as well as in Civil Appeal No. 7000 of 2001 and on that score Sub 

Clause II of Clause 6 of the O.M dated 29.05.02 is liable to he declared. 

void. 

It is to be noted at this stage that in the instant case of the present 

applicants the respondents fhemseives has paid the SDA to the applicants 

after finding them eligible for payment of SDA in terms of O.M dated 

12.01.88, 12.01.96, 22.07.98 as well as in terms of O.M dated 29.05.02 and 

the applicants never misrepresented or committed any fraud in the matter 

01 payment of SDA. Moreover, no notice or show cause has been issued to 

the applicants before any decision of recovery,  of the amount paid to the 

app'icant on account ofSDA and as such the impugned order of recovery 

dated 17.08.05 and 05.11.05relib1eto he set aside and quashed only on 

the ground that the same has been issued in total violation of the principle 
- 	 -T_ 	- 	 -- 

of natural justice. 
- 	

- Moreover, iii. view at decision rendered, in S. Vijyakuniar's case and 

Civil Appeal No. 7000 of 2001 by the H'on'bie Supreme Court. the 
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respondents are not entitled to make any recovery of the amount paid on 

account of SDA from the applicants. 

Copy of the O.M dated 14.12.83, 12.01.96, 29.05.02 and Hon'ble 

Supreme Court's order dated 05.10.01 are enclosed herewith as 

Ajinexure- XX, XXI, XLI & XXI II respectively. 

48 That the case of the present applicants are squarely covered following the 

decision of the Hon'ble Tribunal passed in O.A. No. 237,1 2000 decided on 

22.12.2000 in the case of Paban Chandra Paul -Vs- IJO.I. & Ors which is 

upheld by the Hori'ble Gaahati High Court vide its order dated 05.03.01 in 

WP (C) No. 107/2000. 

Copy of the judgment dated 22.12.2000 as well as judgment dated 

05.03.01 are enclosed herewith as Annexure- XXIV & XXV 

respectively. 

4.9 That it is stated that the respondents have allowed SDA to the similarly 

situated persons working in the cadre of APS Scientists in ICAR, at 

present posted at CIFRI, NER Centre, Guwahati, namely; (1) Dr. Ranjan 

Kumar Manna, Scientist (Sr. Scale), (2) Dr. Md. Aftabuddin. Scientist (Sr. 

Scale), (3) Sri Nagesh Kr. Banilc, Scientist, (4) Sri Ganesh Chandra. Scientist 

and they are still receiving payment of SDA although the respondents 

have stopped payment of SDA to the present applicants. Therefore, it is 

quite clear that the cadre of ARS Scientists are recruited on all India basis 

and saddled with all India transfer liability and they are entitled to 

payment of SDA. Be it stated that all the above four persons are working 

in NE Region and still receiving the payment of SDA. As such the present 

appiicants cannot he discriminated in the matter of SDA being similarly 

situated, otherwise the action of the respondents will be in violation of 

Article 14 of the Constitution of India. Therefore, the Honhie Tribunal he 

pleased to pass necessary order directing the respondents to continue 

payment of S.D.A and further be pleased to pass an interim order 

fr. ZJ* 
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restraining the respondents to male any recovery of the alleged excess 

payment on account of S.D.A. 

4.10 That it is stated that applicants being aggrieved with the Impugned orders 

dated 17.08.2005 submitted representations to the Director, CIFRI, 

Barrackporc. praying for continuation of payment of SDA on 12.09.2005. 

however, applicant No. 3 submitted another representation for 

continuation of SDA on 06.10.2005, but to no result. Be it stated that after 

issuimce of impugned order dated 05.09.2005 applicants are now 

apprehending recovery of alleged excess amount paid to them as SL)A, 

therefore they are approaching before this Hon'ble Tribunal for a direction 

upon the respondents not to make any recovery till disposal of the 

Original Application. 

Copy of the representations dated 12.09.05 are enclosed herewith 

and marked as Annexu.re-XXVI (Series). 

4.11 That this application is made bona-fide and for the cause of justice. 

S. 	Grounds for relief(s) with legal provisions. 

5.1 	For that, the applicants have fulfilled all the conditions/criteria laid down 

in the Memorandum dated 14.12.1983. 01.12.1988 and also in O.M. dated 

12.01.1996. 22.07.1998 as well as O.M dated 29.05.2002, as such they are 

entitled to payment of SDA in terms of the O.M. referred to above. 

5.2 	or that, the applicants are posted at (3uwah.ah from oulside the N.E. 

Region, and moreover, applicant Io. 3 is not the permanent residents of 

N.E. Region. 

5.3 	For that, the applicants had been directed to move to N.E. Region for their 

posting at Guwahaft 



	

5.4 	For that, the applicants are saddled with all India Transfer liability as per 

condition stipulated in their offer of appointment orders. 

	

5.5 	For that, the impugiied order dated 27.06.2005 (Annexure-. VIII Series) are 

contrary to the clarification given by the Govt. of India, Ministry of 

Finance in their O.M dated 13.06.2001 and also in LB. Headquarter Memo 

dated 14.10.03, as such the impued orders dated 27.06.2005 are not 

sustainable in the eye of law. 

s.b For that, d.iscontinuafion of payment of St)A has been made in total 

violation of the Principles of natural justice. 

5.7 For that, recovery and discontinuation of payment of SDA has been made 

in total violation of the principles of natural justice and the action is 

contrary to the policy decision of the Govt. of thdia 

	

5.3 	For that, issues involved in the instant case have already been settled by 

this Hoii'bie Tribunal in a series of cases of similar nature. 

5.9 	For that, the cases of the applicants are squarely covered following the 

ciariflcatory order contained in the O.M. dated 12.011996 and O.M. dated 
29.05. 2002 issued by the Govt. of India, Ministry of Finance, more 

particularly in view of the clause 5 of the memorandum dated 29. 05.2002. 

5.10 For that, decision rendered by this Hon'hie Tribunal on 20.12.2000 in O.A. 

No.13612000 and in O.A. No.8,/2002 decided on 13.02.2003 also gain 

support of the contention raisd by the present applicants in the instant 

proceeding. 

5.11 For that, the case of the applicants are squarely covered by the judgment 

and order dated 19.03.2001 passed in O.A. No. 56/2000 (Manoj Kuniar -Vs- 

U.O.I & Ors.), judgment dated 20.12.2000 passed in O.A. No. 237/2000 

(Paban Chandra Paul -Vs- U.O.I & Ors,) which is further confirmed by the 
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Hon'ble Gaixhati High Court in W.P (C) No. 107/2000 decided on 

05. O3 2001. 

5.12 For that, the recruitment zone, promotions of the applicants are being 

imide on all india basis. As such, all the applicants fulfill the criterion as 

laid down in. O.M dated 12.01.1996 as well as O.M dated 29.05.2002. 

5.13 For that, in view of the O.M dated 13.06.01 as well as Cabinet Sacretariate 

letter dated 02.05.2000., the applicant No. 1 and 2 are entitled to payment 

of SDA. 

5.14 For that, the applicant No. 3 is a permanent resident of West Bengal and 

he was initially posted at Kakdwip and thereafter transferred to Guwahati 

and he is saddled with all India transfer liability as per dause of the 

appointment order and advertisement for the post of T-6 as well as in 

terms of relevant transfer policy. 

5.1.5 For that recruitment zone of the applicant No. 3 IS also made on all India 

basis and as such applicant No. 3is also entitled to payment of StA. 

5.16 For that, all the applicants belong to Group 'A' cadre in the Department of 

Agricultural Research and Education (1CAR), who are being recruited on 

all India basis and saddled with all India transfer liability and as such 

entitled for payment of SDA. 

5.17 For that, denial of SDA to the applicants who are similarly situated like 

the persons of the same department who are being granted the same as 

stated in paragraph 4.9 above and such action of the respondents are in 

violation of Article 14 of the Constitution of India. 

5.18 For that, in view of the decision rendered by the Supreme Court in S. 

Vijayakumar's case as well as in Civil Appeal No. 7000 of 2001, the 
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respondents Union of india are not entitled toke any recovery of the 

amount already paid to the applicants as SDA. 

Details of remedies exhausted. 

That the applicants state that they have exhausted au the remedies 

available to them and tl.ere is no other alternative and efficacious remedy 

than to ifie this application. 

Matters not previously flied or pending with any other Court. 

The applicants further declare that they had not previously filed any 

application. Writ Petition or Suit before any Couit or any other authority or 

any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit, is pending before 

an of them. 

Relief(s) sought Ion 

Under the facts and circumstances stated. above, the applicants humbly pray 

that Your Lordships be pleased to admit this application, call for the records 

of the case and issue notice to the respondents. to show cause as to why the 

relief(s)sought for in this applicab.on shall, not he granted. and on perusal of 

the records and after hearing the parties on the cause or causes that ma be 

showit he pleased to grant the following relief(s): 

8.1 That the Hon"hle Tribunal be pleased to set aside and quash the impugned 

order hearing letter No. 2/1/05/Adm. 111/2005/5402 dated 17.08.2005, 

order bearing letter No. 2/1/05/Adni 111/2005/5403 dated 17.OS. 2005 and 

order bearing letter No. 2/1/05/Adm. 111/2005/5404 dated 17.08.2005 

(Annexure-V Series) as well as impugned order bearing Mo. 

2/ 1/05/Adm-111 1/2005/6841 dated 05.11.2005, No. 2 11 1 1105/Adm-

[11/2005/6842 dated 05.11.2005 and No. 2/ 1/05/ Adm-llh/ 2005/6843 

dated 05.112005 (Annexure- VT Series), 

WIW 
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8.2 That the Honhle Tribunal further be pleased to declare that the applicants 

are entitled to payment of SD.A in terms of O.M dated 114.12.1983, 

01.12.1988, 22.07.1998 and also in terms of darIficatory Order dated 

12.011996 as well, as O.M dated 29.052)002. 

Si That the Honble Tribunal be pleased to direct the respondents to refund 

back the amounts., if any, already recovered from the applicants. 

	

8.4 	Costs of the applicaffon. 

	

8.3 	Any other relief(s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

9. interim order prayed. 

During pendency of this application, the applicants pray for the following 
interim relief: - 

	

9.1 	That the Horible Tribunal be pleased to direct the respondents not to 

make anyrecovery of the amount already ,  paid to the applicants till the 

disposal of the Original Application. 

:10. ........................................... 
This application is ified through Advocates. 

11. Particulars of the I.P.O. 

 1. P. 0. No. : 	
31 

 Date of issue : 

 Issued, from 
 Payable at : 	 A 

12. List of enclosures. U 

As given in the index. 

ia 
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VERIFICATION 

L Dr. Krendra Kurnar hattacharva, S/o Late Ghanashyam 3hattacbarya, 

aged about 38 years, working as Scientist in CIFRT, NER Centre, Housefed 

Complex, Guwahati- 16, applicant No. 1 in the instant Original 

Application duly authorized by the others to verify the statements in this 

application, do hereby verify that the statements made in Paragraph 1 to 4 

and 6 to 12 are true to my knowledge and those made in Paragraph 5 are 

true to my legal advice and I have not 5uppressed any material fact. 

And I sign this verifIcation on this the 2" av  ot November, 2(105. 

----- - 
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e 

president. I II C,A.R. i pleased to ppointthe tmde.: 
4Ped Scientists to the A.R. 8. on probation wtth efect from 

thdate mentioned against their names in the pay scale of Rs.2200-75' 

• 2800.EB-i.00-4000 on the terms and- cOndiUO1S contained in, the offers 

.4ointment nade to themz- 
 

- — 
	 -- 	

-- 

me of the 	 Discipliflc 	 Date of 

Scientist 	
a)pOirtt1fløflt 

-- 

	

C" 	 3 '' .e 	- 

2 	 4.. 
1 	— 

Ms.K,Manorafla 	 AgronomY 	 13.2.95(F..) 

	

• 	 Sh.kame8hwar Jat 	 -do-- 	 -do- 

1)r,K.Kasturi 	 -do-- 	 -do-- 

4•.,.• Ms ,.S.&ijatha 	. 	-do- 	 "-do-.. 

X4s.SIsabei1a Ran! 	Agria1tUral 
conomics 

6 	Ms I, j?.aanJith 	 do- 

74 	. 	DrL.3.GaflgiJ 	 -do-. 	 . 	 -do- 

ShA.KSarkar 	 -do- 	 -do-- 

9. 	Sh.arn Sjar 	 Agricultural - 
xtensiOr1 

10, 1 1agaratfl B 	 -do- 
Biradar 	 - 

ii. 	Sh.ajesh kuma 	 -do-. 	 , 

• 	• 	Dr,V9Ver1kat 	 -do- 	 - 

	

- 	SubrmanLan 	 '.• , 

	

• 	 Sh.Dinesh Kumar 	 Agricultural: -. 	•. ... ,.. 	 -•.- 
Statistics 

Sh,Ajit 	 -do-- 	
t 	'-do-- 

	

• vind.re Irnar 	AuJa1 Genetics & 	 do-. 
Breeding 

-do-- 
do- 

	

• 	-- - Dru1tan 3inh 	 AnifnL 	-. 	
.. 

Nutrition 

'.3)3. 	Sh.V, 	Murya do 

	

Animal .Physio1Ogy 	- - 	--- : 

M.Surnan Gaba 	 1io_CheitrY(ii.8,) 
5haJeev Kai1a 	 -do- 	 ..• 

• •'2 	sh,Diriesh Ku.mar 	Bjonistry(L$s.) 	-do-- 

- h.K.Bhat 	a taChXiYa 	ish• & Fishery •. - 	• 15.2.95(PN) 

Science 	 . 	 - 
3h.t4are3h Bab.i 	 HorticU1ture 	 i3.2.95(P.N.) 

24. 	Ms.K,.Sujatha 	 _()_  

• 	., 	£'urushottallt Sharma 	Livestock 	oduo-.. 	 -do-- 

• : 	- 	 ion & Managient 	 - 

26, 	MJ.GtL18ar aru 	Nematology 	 -do- 

• t, ,. 

7 

?.' 	- 	 - 	-- 	•, 

	

-I. 	. 	
. 	 ••.) 	- 

------------ 
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Arvind s.th 	tegi 	orgwiic 13.2.95(fl) 
chemitry 
Plant are 	ir'g 

j43h.Vishnu  
- 	

I 

Kent 	 -.c'u. 
,D.,1s,Aarwal 

Ms • M, Latha 	 — 	.. 
L-sh.M.Y. Samdur 	 ..do.. 

£r. Chun.t 	l 	 • 
8h.Venkatesh ahat B. 	 -do-. 

I, 	Sh.Irishanu *ikherjee 	Plant 
Patho].ogy 	•-:'- 	• 	..• .• 

Ms.M,Anura&a 	 Plant Physiolo( 
Sh,RavjshanJar IC,V, 	 do-  • :3h,Jagroop 	 -do- 	-do-. - 

'Sh.Rakesh Seth 	 Seed Tecology;' 
h.ajiv Marathe 	 Soil. Science — 	 -do-. 

• 	 Soil 
Water Qnservat4o1 

;Dr.1cPcni 1?rad 	Vety,Bact.& ViQ3.oP 	-do.- 
Pr.atsh Chand 	 Vety,i'ledicine 	 -.cb- 

•x_L 	. 
-' 

j s.  ,'. — 	— —• - -. 	_-•, '— - - — . 	 4J t_4 	 LU £ LI. f Jt 	) e:su u . 	ii. i.. e, 

- 	/ 	- 
ft$ifltjst be1ori to 	 1, 

Jf.S-9i 	 (G.Desh ]3andhu) 
Dy. Di rector (P) 

stribut 

l -  The Director, i4,1.A.R.H 1 , Hyderabod with 	frence to hitj letter 
•-,-!L'O,7-2J/94_J.S/A.IV dated 16.2.1995 with 90 copics — one or the 

	

•:c,ipnt1 4- 	 ,-s4$.- 	 1 	 - 
Medical exagLination in res>ect of th &ove Scientists have been 

i'ThARi1,Hyderabad(5 copies) 
ecretarySIU3,Krishi Anusancihan E3havan, New"Delhi(5 copies)., 

4.0 diyivaJ. files(45). 	 :. 
Qrnputer Ce13/GLard file, 

• 	•Sp€X1 copies(1O), 

A 

- 	- 

Is 

	 -• 	• 	•. •'z•. - 
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INDIXN (:F;..,c;l( Cr AGICULDjpj RESEARCH 
XHIi J\v,v : NEW DELI Il 

F4fl0135(2)/93pr1(p) 	 Dated the 5th Uly'1995 

ORD191  

the followina Scientists (on probation) after compltjon of training at NMpj, flydrabad are djrect 	to report at the 1nstjtitos mentiord agains their names, where they have boon Plcqd for posting 
on regular bajs till further orders :- 

Sj.N0, 	Nrne of the 
ist 	 Disclp1jfl 	 Place of Posting 

* 	
i  

1, Dr.V,V,Subramn 	
Agril, EctensjonIVRX,Izattiagr 24 Dr.k,P,j Prad 	 VOty.crjo10 & 	CIFE,Bomy Virology a. 	h.Havj Shankjr1<.v, 	
Plant Physiology 	III-Wt i3angalor e  

/4. 	.B.khattharj 	
Fish & Fishery Sc1911c0 CICr arrackpore. 

' 	
. Sh.Vinayak Rnjar 	Mechanical Enag. 	J1L,Catcutta 

These Sciontlsts will he entitled to 10 days travel time on uniform basis to join the place of PoStina from the date of their 
reljqf, The unavajid Period of travel time shall nt be croditod to their 

Earned Leave in any ease, They will also bo 
efltitj9d to Travolijf) C  

Al1ow,, 	
(ifcludj1 D.A.) as adissjb1e 

under Rules for the journey t be performed by theta tc inin at th place of posting, Thoy may be reljev9 on i27-1995(p  
tatlon for chan 	 They 

may also be nformj that no ropr 
ge oE jlace of Posting will be entertained. 

4 

Ditrjbutjo 
(G.flDeh Bandi-) 

:- Dpty Dircct 	(P) 
NiVdu, 

Hvderahd with reference to h 	letter ditd 	and F 	mosoae dated 24,6.9 fr 	;ry action, 
2, Directers IJiI7atranir, CIFE,sombe 	iI,Bafl(1or9 CIC i3 arrackpre & JfP

r 	
utta 36 .  Jc unts 0fficr r 	th In itutes at Sl,N .2, 4. Secretay ASh3 P; 	D IJw 	'lh1 - 12,. 5, Pers.j filp 	

, 
if H 	c;jsntjcts (5). 61 Computer C  

7. Guard 	 Iv Soctjo, file. 
8, Spare COpies (10) 4  

/ 	tp  
{ 

tJ 

ri 

.1 



ENTR4L INLAND CAPTURE FIShERIES RESEA RCR INSTITUTL 
(I.c.A.Th) 

BARRACKPORE-743 101 : REST BJTI/GAL 

No.3074112.. 	 Dated the 1bt 9ptober, 1996 

OFFICE ORDER 

B.L Ehattacharj, Scientist is tra!zsferred from 
CIFRI hicadquartuyo, I3arrackpore to CIFRI Centre at Guwhatt in 
pub1to interest. 

21, 	Ms shall be entitled to joining time, joining time pay and 
transfo?' T.A. as per rules. 

j. 	Re maW joinat the new place of posting after availing of 
adrnéstbZa Joining time. 

44 	In terms of Rule 6 of the dS(JT) Rules, 1979 UttaValed 
jontng time shall not be crodj ted to 4e?eaue acoount unless he 
ptÔceed alone tó the new place of posting and joins the pont 

'without availing full joining time and takes ht&.fr1y later 
within the permissible period of time Jor claiming"2',Ao for the 
fdwily. 	 I  

; 

( SIMtT 
DIRECTOR 

18211 

• jAr, thE. Bhattachrjrjoe, Scientist thro' the Road, Division of  
Floodplain Lakes & IYetland, 101PRI. Earrackpore, 

2. The head, Division of Floodp1àtn/ ctlands, cIFRI, 
a?rackporo. 

34 The 0/ftc 	in-Charq, CIFRI Ccntr, 0uwhat1, Asam, lic hi 
requested to intimate tho date of joining of Dr. Dhattacharjec 
at Quwaha' "entre in due course. 
The Offide-tn-Charpe, Library & 	/ 
Documentdttan Section 	 / 
The Fhflanôe & Accounts O!ftcet 	CIFRI, Barrackporc 
The äuperintendcnt(Adrn.IjI-Bj11s) / 
The SupGrintendent(Adf) 

Si P..4, to Director 	 / 
9e AO'e Cell 
10. The Pooling Asststant(GSLI) 	/ 

CcJ? Dossier 	 / 
Sari,icn Book 	 / 
Ferona1 Ftle 	 I 
Guard File 	 / 

(/. 

r. 

N 
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41 11  kx  WV. Ly- 

) 	Prom 	13. 1<. Dhnttnclrnrjya 	 Dtodg 2.1O,1996 
• 	 cintjct 

• 	 Control riohorica 
thfli 

• 	To 	Thu L)iroctcjr 
Control Inland Capture Fieherieo 

• 	 Institute, flracjpor, 

• ••: 	Sir, 	 (Through proper channel) 

In compliance to 11.0. letter Ho. 1474..P/ 10 67 5  dated 15.10.96, I have the honour to report for duty to the Officar Incharge, 
(XLCPR Contra, thiviahoti, in the fornnoon of 2th October 196, after 
availing udinistibl joining time. 

Voure faithfully, 

(U.I<.Bhattacharjy0) 

- 

Ctiln'r4L IULAHD CAPThRt P1i11Uj3 RES1ARCII CFNTRt 
(IcAR) 

IIHATIGAGATW, RAJCARJI ROAD, CUWMIATI-781005 

13nd t. No • 131<131 1/gG. 	I I ç - (/ / 	
Datodi 15.10.96 

Porwirded to the Director, Central Inlcnd Capture 
Fisheries Research intltuto, Bnrrackporo, for fvour of information 
and necessary action. This has a reference to H.O. letter No 
1474P/10676, dated 15.1009. 

N 

Copf fororded to the Itead of Division (1), Central 
Inland Capture Fisheries fleaearch Instithte Allhabod, for favour 
of inrorinntien nni i cetnry action. 

t.QFIICEfl IIICIIA GI 

cil 
VA 



IV 

:ENTRAL INI SAND F1SI IERI ES RESE.ARCIII INSt FFUTE 
tiutlian Council 01 flgricnt(ural ileseatchi 	M 292 9O/)l 

%' BARRACKN)RE: K()LKATA -700120 : WEST HEN(;AL 

Oulu 
No 2/I /0/AtIin I I I/2111)S/ 't 	 I)aluI 17 08 20055 

• 	

Office; Order 

As per proviston coittatned in FR &. SR i\ppcndix 9 (iii. (he ( )Iiicer having All 

India Iastr I .iati I it are eligibk lot special duty allowance at a rate of 12.5  of the 

basic inchiditig 1 H'. he ()M No. I I (5)/)7-E-Il(ll) dated 2')..202 has 

cliirt'ied the term A.l1 hidia ir;mslr 1 .iahiiities' hiving down that the All India Transkr 

Liabilities of the menthet s 'I mly Sei iccl( adi e or incumbents of any post/gnIItt of posts 

has to he determined by appI ini the tests of icci ulinient zone. proiiiotion zone. etc.. i  .e. 

hethet rccrUitment to Sci ice (;idi e/l'osl has been made on All India basis and hether 

proiiiotioii is also done on (he basis of an All india Uommon Seniority list lor the 

etvke/endie/pts1 	a hole. A mci c clause in the appointment letter to the eilci that 

the Person Conci ned is liable to be iiahskri ed anvwhcte in India. did not iiinLe hi iii 

eligible lor the gratit of reeiai I )uty Allowance. It it-ti lcie,,  in the aIresaid OM critetia for 

payment of Special Duty i\Iiowauee as upheld by the Supienie Court, is reiterated as 

wider. 

a, The Special Duty AIIo' ance shall be admissible to central Govt. hnlplo\ ces 

havint! All India lianski I .iabihitv posting to WE Fastem'ii Regi oti (including 

Sikkiin) from out, side the region. 

b. The amount paid on account of SDC to ineligsbk persons aFter 01101001 'xiII be 

tee o ye i'cd 

in view or the decisiontcIai ilication made in the (JM iekrrcd to nbo e. it is very 

clear that to eel the bctiehits '1 SI )A by the ( )t'liceis and Stall Members posted at 

(iuvahaii Research ('cHIle ai e required to lot liii the above criteria. After scrutiny of the 

records. it has toud that the hollowing. ( )lhiccrs /.SiaFl Meinbeido not fulfill the criteria 

as laid down for giant of SDA. 

(:ontd. 1'-- 2 



: c 	- - 

2 
lt 

SI 	NainL ol thL UI I 1CCI DLsignitIon Ridsolls 	for 	not 	I ul Ii I Imt ni 	of, 
'.. 	,No,' the criteria 

I 	Di'. 	Mahadcv 	( Ift*dhurv, Principal )elongs to N.I.) I Region 
Scientist 

2 	l)i'. 	I. 	K. 	I littcharpva Scientist 	ikiungs to N .1 .I 1 Region 

3 	Di'. Asliuk i3is'i 	 V-6 	 not hill under All India 
'l'iansl'ei I iahil itv 

4 	Shri Rjendra Raw 	 S.S.(Jr. Ill 	I)fm. not Fall u,ndcr All India 
'l'i'ans let I .i ab'i Iii v 

The Payment ol' SI )A to the above %ilcIiglblC pelsons are being toppcd with 
immediate ellect, 'the aintiunt au ead' paid on account ol SI )A to (lie ineligible persons 
aFter 05.10,01 will be reco ci ed in suitabk insialnients in due course of time. 

IbIS oi'dci' is isSued '\ Ith the a)j)roV8l of the competent atitlionty. 

Scnin ,\tIiniiiisiiaii e ( )lliccr 

Distributions :- 

lvlahadcv Chovdhury. Principal Seicnis through the Ofticer-in-C'hargc. 
13. K. Bhattachariva. Scientist 	 Guwahati Centre, Cl lR!. 

Dr. Ashok l3iswas. T6 	 (iuwahati, Assani lr 
Slid Raeiidra Rain. S.S.(ir.l ii 	 information, 

The I lead. lloodplai ii Wetlands i)i'ision. Ci FRI. l3arraukpore 
The Of'lcet in-Cliar1'c. Guwahati ('enire. CI FRI. (inwahati. Assaml,,, 
The Finance & Accounts Ot'liccr. Ci i-RI. I3arrack pore 

l. The l)1a\ving & t)isbursing Officer. CIFRI, l3ariackpore. 
9. '1 he P.S to the l)nccwi. CIFRI, Uarrackpoi -e 

I! 



CENTRAL lLANl) 11511 IlU ES RESEARCH INSTITUTE 
(thWan Council 01 Aijricultnral Hesearchi 	2592 1911!91 

lARRACKl)i'tE; 	 -70012(1 \VEST BENGAL 

No. 2/l/OSfAdm.1 I 1/2005/ 3J,c- 	 1)atctl.: 17 08 2005 

office' Order 

As per provision contained in FR & SR Appendix 9 (iii). the Officer having AU 

India Translt' I.iabilitv arc ci icible fur special duty allowance at a rate of 12.5% of the 

basic including D.P. The G.l MF OM No. ii (.5)/97-1-11(13) dated 29.05.2002 has 

claritied the term Al1 India Transfer Liabiiities' laying down that the All India Transkr 

Liabilities of the members of an\ ScrviceiCadu'c or incumbents of any post/grant of posts 

has to he determined by am)[vi'l lu the tests of recruitment zone. promotion zone. etc.. i.e. 

whether recruitment to Servtccl('adre'Post has been made on .i\1i India basis and v I icihem 

promotion is also done on the basis of an All India Common Seniority list lot the 

service/eadre/post as a whole. A mere clause in the appointment letter to the eflct that 

the Person Concerned is liable to be transferred anywhere in Imdia. did not make him 

eligible fur the grant of Special l)imty Allowance. l: urthe r . in the aforesaid OM criteria fur 

payment of Special Duty Allowance, as upheld by the Supreme Court. is reiterated as 

under. 

The Special Dutv A llov amice shall be admissible to central Cmi. F niplu ces 

having All India 1 rau-tr I .iabilit potin to North I astcrn Region ( nelud i 

Silkiin) t'i'on tnit 'ide the mce'.on. 

The anourmt paid on account of Sf)i\ to iimeliiblc persons attet 0.10.201 	iif he 

recovered. 

In view of the (Le on clam itication made in the (Th1 icteimed to aho\e. it is \Ct'\ 

clear that to get time t:'ctii of SI) •\ bN the )li;ccrs and Small \iembels posted at 

Guwaliati Research Ct_mitre ate icquired to fulfill the ahn\c ci imcmia Altem .t mutiii nt time 

records, it has found tlrtt tile fulloirme Officers StalI' iemuher do not fulfill the criteria 

as laid down fur gratit nt 'I )•\ 

(intd. P-- 2 

H 

9 
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SI. 	i'4aiue ui the (.)iiiLer 	I)ei 
NO. 
I 	Dr. Mahaciev ( Iiu dhurv. Principal 

Scientist 
2 	Dr. 	B. 	K. 	I flUILUiC11,11-i"il 	Scientist 

3 	l)r. \sIiuk I3isvus 	 1-6 

4 	Shri Rajendia Ram 	 S.S.Gr. UI 

I''aSi)s 	hi' 	iit 	liii 11 Iiieiit 	tl 
ti ic criteria 
Belongs to NEJI ReLon 

BeIonLs to i'&1.1 I l-C.!i'ii 

fI3 hut 	i.ilI 	11I)de) 	A ll 	India 
iransler Liabi I iiv 

t9 not lal! under All lndiit 
Iransler l._iabil it)' 

The Payment of SI)A to the above ineligible pehsonsire being stopped with 
immediate ciRct. The ailunint already paid on account ni SI )A In the ineligible persons 
aRer O. 10.01  iii be teeo ci ed iii stiitabI instalments in due course ol 

This order is issued with the approval of the competent authority. 

'- S 

Senior Administrative Officer 

Distributions :- 

Di. Mahadev ('huwdhun-. Principal Scientis through the Offlcer-in-Chirie. 
2. Dr. 13. K. Uhittachariva, Scientist 	 ( iuv alun I Centre. (Il-RI. 
3 	I)r. Ashok H 	as l-( _J 	( iu ihati . A cin lr 

Shri Rajendra Raw. S.S.t.ir.lIl 	 iiiiuirnatiuii. 

The Head. I hu dplaiii Wetlands i)ivision C IFRI . I3arraukpoie 	tr 
The O!ticei-i -(.iiaice, (uahuti Cenue ('IFRI.  
The Finance 	\ucnuiIts (itiicer. ('I I Ri. Harraclp n e 

S. The Drzm I tie & 1)1 -t'urcinc C )I licer, Cl FRI. I iiricIptii c. 
9. The I'S to the 1 )irectnr. ( IFRI. Rat iacl.puie 

13 



(ofr 

1r.'FNTRAL IN1 \"t) I I'III Ru ' RI 'l ARCh INSI I VIE 
Wufflaii Cuuincfl OtArictzIIuraI flosearc1i 	I 2592 

BARRA('KI'()Rf: hiOLiATA -700120 : WEST BENGAL 

No. 2/I /05/Adin.1 I 1/2(1051 J' O/ 	 I)ated.:1 7082O05 

Office, Order 

per provisiva contained in FR & SR Appendix 9 (iii), the Officer having All. 

4Iia :anstr I .iabi I liv we eligible For special duty allowance at q late of I 2.5% of the 

basic met udiug D.P. the ( I. I.M F UM No. I I ( 5)/97-kI 1(13) dated 29.05.2002 has 

i.Int ii tul ihi. let m AU Inch t It tusk i t iihiIuta.s Liying down that the All lndt.t ii inski 

Li ibiliiii.s 01 [hi. flu. mhL I ' ii 111% 	. I It.i./( iI.II I. UI Ifli. uibi. 1)15 ot jfl\ 	O5l/grJfl( 01 I)OStS 

his to 

 

be di. kim m.d by .tppk tug the ti. sis ol t i.i. 1W (1Th. ft /01K p omul ion /Ofli. k i . 

(hi. i Ii. LI U It tilL III Ii> 't I \ It . 
"( uIi t /PI1'St h is ht_ ii midi. on All I ndii bisic and s hethu 

pi onlo( Ion Is u1 o cloni. on (lie b.isis of in Al I I ndit ( omninon Sciiiority Ii si lot ( he 

ervlcekdthL/pot as I whoic. A Ifli. It t I IIISi. iii the tIIlI)OIIlllil(Iit ltl1i.i Ii) the .1 ku ihn 

the Pet son C*oncel  fluid IS lidhIc 10 IK. (1 inski it.d tlflV\\ ilLi  t. in India did not mike him 

kgibt. lot III. gi tIlt ut SI)LLI  it I)tit\ AUo 	iiii.c I (ULlltI Ill ih 41101L5 tid OM IuituilLi for  

t1\'ll1Cflt or Spi.i. i I Wo At Iov in. 	is tiph Id k ihi. Supi L flu. ( out I is reiterated as 

undu 

• a. The Spcciut I )uiy AiIotautx 'dial! be ;itltiiksihle lu central (ovt. IInpIo)ees 

linvin tg All tiThi I i:kt I ahiIii mylitig to North [astern Rtioii (Inc!tidi;i 

'ilIiin) from otti i,i., 1hC rctstn 

l. 	the uiii&>tiii( i')a'(t on aUCo(ittl ld St ),\ tu iiIclit.!ihle pan"N aitci ON 1011101 QH he 

ICLI 

Iii 	'It'\V ul the 	.i.iii 	l:itf 	it itti iii;ide iii the I It1 ittetiel 143 al(t(\ e. it is 'ei' 

clear that ui cci hit hLlLH oh SI ).\ h' the ( )11aeis and '.hi11 IN 1ciitheis IisIe.I ai 

(hiwulmti Reseatci; (colic lie le(tuIe(I lu Ifihilti the ;;huc iileiia ,\Itci sc;iitiov ui the 

tecuids. IL has tuncl that he hitIoti;ie ( )Uiccrs S1,111 ,  \Ieiiiher do 1u31 fitihill the Cilleria 

us laid down br giant oh '.h ).\ 

	

(iintd. 	I'-- 2 



2 

SI. 
No. 

2 

1\la IUC (1 1• the U ilieei 
	

Designation 

Dr. 	M al ad cv (11(1 vd h a ty, 	'ri tic i pi1 
Scientist 

Dr. 	13. 	K. 	I That taeliarjya Scientist 

I.CIS0l1S for not lub III Iiueiit of  
the criteria 
l3elongs to N.Ei1 Region 

I5ckmgs to N.E.11 Region 

• 	 3 	. /\shuk Bis as 	 1-6 not tidI under AU India 
• 	

. •• 	 Transfer I iabi I itv 
• :;: 	 . 	Rd• Ran 	 S•S.( r. III 	 not It1i under AU India 

• 	
't 	 Iuansb.,r I.iubility. 

I ht. P4ivmt.m ul ' D'\ to tht. above tIll I igi bit. persons are bc ing 'toppcd with 
ilfllCdkite ci lcd I he 1unouiit ik ctd' pn(1 on tititiunt of 'l)A to tine inclsgibk pu suns 
nhci 

 
0 10 0! 	ill be 	t id in suit thk lust ului nts in duc coui SL ob hint. 

- 

I hi 01 dci is I5Ld \ t Ui tlic I)t O tI Of hit. t.OIflpt.tc  III ititIioi It 

'ct1sui Ad iititiatke( )Flieer 

	

I. 	l)r,Maiiade\ (laidhtw. l'iintj:t1 	 tile ( ) ilicer-iii-(liare. 

	

2. 	l)i, H. K. Ith;iah.aii. 	.k,iUi 	 ( ii:ili;ili (Catie. ( liRl. 

Aslid Iti 	:i 	I -( 	 ( 	drill 	ht )jr. 

 Raietali:t Rant. S•S oil!  

1 lie I lead. I 1tp:tin \\ etLiiid. I  )i' i.iiiii. ( II Ii. laIi:ic1.11lte 	lot' 

	

6, 	1Iie ()ibic 	- itit hwi.c. ( 	tahi (elitte. (Ii RI. ( iiali;iii. 

	

1 	The liiiaicc ': :\t'1unts 	ifficer. (11 1I. l.iiieh1ie. 

	

i. 	The I)i'a't;tt. .: I );', b?Littt t)!liuei. (11 10. iItucllie. 
9. The I'.S to iii: I)iIeutot. (1! RI fttttiuL11uiC 
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CENTRAL INLAND FISHERIES RESEARCH INSTITUTE 
L C. A. R.: BARHACKPOE WEST BENGAL 

No.2/1/05/Adm-11I/200516 ?I,_ 	 Dated 05111/2005 

Office Order 

As per this Office Order No.2/1105/Adm.-11112005 dated 17/08/2005 the payment of Special 
Duty Allowance to the inegible persons posted at Guwahati Research Centre has been stopped 
w.e.f. 01108/2005. The amount paid on account of Special Duty Allowance to the following Ineligible 
pecsons alter 05/10/2001 to 31/0712005 are being recovered in suitable instalments effective from the 

salary of November, 2005 onwards. 

This Order is issued witti the opprovalof the competent authority 

• 	 Name & Period of 
Designation Deduction 

Or, M. Chowdhury 06-10-2001 
• 	P. ScIentist 31-07-2005 

Dr. B.K.Bhattacharyya 06-10 2001 
Scientist 31-07-2005 

br. Ashok Blswas 02-07-2004 
T-6 31-07-2005 

SM Rajendra Ram 06-10-2001 
SSGr.11I 31-07-2005 

No.of Inst. 	Remarks 
to be 
recovered 

30 inst. 	Rs.422 1/- 
(Last Inst.) 

Rs.2408/- 
(Last Inst.) 

Rs. 1875/- 
(Last inst.) 

As. 828!-
(Last Inst.) 

Sr. Administrative Officer 

Through the Officer-in-charge. 
Guwahati Centre C.I.F.R I., 
Guwahatl, Assam for 
inform at Ion. 

For information. 

Amount of 
	

Amount to be 
overpayment 
	

recovered per 
made 
	

instalment 

Rs.126717/- 
	Rs.42241- p.m. 

Distribution :- 

1)}Dr. M. Chowdhury, Principal Scientist, 	 )( 
,2) Dr. B. K. Bhattacharyya, Scientist, 	 )( 

Dr. Ashok Biswas, 1-6 	 )( 
Shri Rajendra Ram, SSGr.-Ul 

The Head, Floodplain Wetland Oivn., CIFRI. Barrackpoe )( 
The Officer-in-charge, Guwahati Centre, CIFRI. Guwahati )( 
The Drawing & Disbursing Officer, CIFRI, Barrackpore 	)( 
The Finance & Accounts Officer. ClEAt, Barrackpore 	)( 
The P.S. to the Director, CIFRI, Barrackpore 

As. 71892/- 	As. 2396/- p.m. 	30 inst. 

Rs. 373671- 	Rs.1868/- p.m. 	20 Inst. 

Rs. 292481- 	As. 812/- p.m. 	36 inst 



OF 

CENTRAL INLAND FISHERIES RESEARCH INSTITUTE-...... 
I. C. A. ft BARRAGKPOh WhSI 5hNUAL 

No 2/1/05/Adm-1ll/2005/ 	 Dated 05/1 1/2005 (-tt  

Office Order 

As per this Office Order No 2/lIO5IAdm -111/2005 dated 17/0812005 the payment of Special 
Duty Allowance to the ineligible persons posted at Guwahati Research Centre has been stopped 
w (ef 01108/2005 The amount paid on account of Special Duty Allowance to the following ineligible 
pecsons after 05/10/2001 to 31/07/2005 are being recovered in suitable instalments effective from the 

/ 	 salary of November, 2005 onwards 
fl  I 

This Order is issued with the approval of the competent authority.  

Name & 	 Period of 	Amount of 	Amount to be 	No of inst 	Remarks 
Designation 	 Deduction 	overpayment 	recovered per 	to be 

made 	instalment 	recovered 

Dr M. Chowdhury 	06-10 2001 	Rs 1267 17/ 	Rs 4224/- p  m 	30 inst 	As 422I/ 
P. Scientist 	31 01 2005 	 (Last irist) 

Or B K Bhattacharyya 06 10 2001 	As 71892/ 	As 2396/ p  m 	30 Inst 	As 2408/ 
.Scjentjst 	31-07-2005 	 (Last lnst) 

Dr, Ashok Biswas 	02-07-2004 	As. 37367/- 	Rs.1868/- p.m. 	20 inst. 	Rs,1875/. 
T-6 	 31-07-2005 	 (Last Inst.) 

ShrsRajendra Ram 	06 10-2001 	Rs 29248/ 	Rs6 812/ p iii 	36 inst 	Rs 8281 
SSGr III 	31-07 2005 	 (Last Inst 

. 	. 	 Sr. Administrative Officer 
. Distrion 

Dr. M. Chowdhury, Principal Scientist, 	 )( Through the Officer-in-charge. 
Dr. B. K. Bhattacharyya, Scientist, 	 )( 	

Guwahati Centre C.LF.R.I., 
Dr. Ashok Biswas, T-G 	 . )( Guwahati, 	Assarn 	for 
SM Rajendra Ram, SSGI.-IU 	 .)( 

Information. 

The Head, Floodplain Wetland Dmvn., CIFRI, Earrackpore )( 	 . 

The Officer-in-charge, Guwahati Centre, CIFRI. Guwahati )( For information 
7). The Drawing & Disbursing Officer, CIFRI. Barrackpore 	)( 

The Finance & Account Officer, CIFRI, .Barrack:pore 
The P.S. to the Director, CIFA1, Barrackpore 

/ 
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CENTRAL INLAND FISHERiES RESEARCH NSTTI) I f 
I. C. A. R,: 8ARACKEOE WEST EENGAL 

No.2/1/05/Adni-111/2005/ 	1i 	 Dated 05/11/2005 

Office Order 

• As per this Office Order No.211/05/Adm.-111/2005 dated 17/0812005 the payment of Special  
Duty Allowance to the ineligible persons posted at Guwahati Research Centre has been stopped 
w e 1 01/08/2005 The amount paid on account of Special IDuty Allowance to the following ,nelsgtbie 

• 

	

	persons after 05/10/2001 to 31 /07/2005 are being recovered in suitable instalments effective from the 
salary of.November, 2005 onwards. 

S. . 

This Order is issued with the approval of the competent authdrity.  

: 'Name. &. 	 Period of 	Amount of 	Amount to be 	No.of inst. 	Remarks 
Designation 	 Deduction 	overpayment 	recovered per to be 

made 	instalment 	recovered 	- - 

•: : rtV; Chowdhury 	. 06-10-2001 	Rs.126717/- 	Rs.4224/- p.m. 	30 inst. 
' 	P Scientist 	31-07 2005 

..,DrB K Bhattacharyya 06-10-2001 	Rs 71892/- 	Rs 23961 p  m 	30 inst 
Tl 31-07-2005 

Dr Ashok Biswas 02 07-2004 	Rs 	37367/- 	Rs 1868/- p  m 
31-07-2005 

Shri Rajendra Ram 06-10-2001 	Rs. 292481- 	Rs. 812/- p.m. 
- .., 	 SSGr.11l 	31-07-2005 

Distribution 

1) Dr M. Chowdhury. Piincipal Scientist, 
r. B. K. Bhattacharyya, Scientist, 

('.Dr. Ashok Biswas, T-6 
.fl Shri Rajendia Ram SSGr. lii 

. 5): The Head, Floodplain Wetland Divn., CIFRI, Bartackpore 
i ...... 	';'.6)"The Officer-in-charge, Gi..rvahati Centre, CIFRI. Guwahati 

:'..7)The Drawing & Disbursing Officer, CIFRI. Barrackpore 
.8) The Finance & Accounts Officer. CIFRI, Barackpore 
9) The P.S. toThe Director, CIFRI, Barrackpore 

20 inst. 

36 inst 

Rs.4221/- 
(Last Inst.) 

Rs.2408/-
(Last Ins(.) 

Rs. 1 875/-
(Last Inst.) 

Rs. 828/-
(Last inst.) 

Sr. Administratie Officer 

)( Through the Othcer-incharge, 
)( Guwahati Centre C.LF.ftI., 
) Guwahati,, Assarn for 
)( 	information 

)( 
)( 	For infor matft.n 

FM 

t,& 



_t •  
4.. , 	

-------- 	to 
CENTRIL r.iLur) V1Si1CS .L:Ji i 1JST  

BPACKPORE WEST 

Thc 	23rd October, 1972 

MEMORANDUM  

Sub 1cruitment 	 €en1or Reeearohseietant(Statiatie) 
in the Cantrl Jnlnd risheries Research InFtitLc,BarraLkp.re. 

Ootho recommendation of the Seletion tomRittbo Oe undereicnacJ-a 
Loasod to approve or the nfer or apprintiient of./Shr2'ahadev_Cboud.bury 

to the4pnstnf 
in .the scale if Rs. 2475-B-?O575 	 ' ' 	at 
the Central inland. Fisheries Research Institute, Barrackpnre (Non-C.vernment.. 
side) rn the IoilriulnO t:rrs and conritions •- 	 _ - 

The r3t Lc .pe. ia t_h1i.LJ3La 	/tempnrary butt likely to 
continua and carrLo- the pay scale of Re 325-15."475-B..20-575 

 He will be entitled to draw.such '&J.owaricee 
(daarnos c-  allowance and house rent allowac 	 to 

, other 	I of the corx.esponin qtade 
' of AgriLu3tural Reaarch. The pay of r/Shri Ch 	hUryL- 	- 

-- 	 will be fixed accoi'diflg'ta'the ules. 
• ' 	. 	 . 	. 

2 	cant of pay, 1oeie, tr/elling and other allowances is regulated by the 
i.kThdifl :  Council , of AçjcicuLt.ural Research, mutatis-mutandia,, in uccnrdanco. • • 	•r' 	. ..........- 	. 	 ' •. 	•s :  

	

S 	 ' with 'the princip1s cf 	aidS.R, anct ,.such4othera,ulee and'-nrders -'as 
ate 4'issued by thE- Governmnt .4' India, asamended, clarified or modified 

'frçirn time to time No T.A. WiU be given tor joining the post. 

I" 	 IThepost is Non-(_uernent'bu penonab1 4 JH wiflbe'gcvrned y tha 
" r 1 	1Iounth.1 or 1qricuIthral Reirch-Pnsian Rulaa.which abased' ' 

1ii5_IT1ut3fldjF on the libaraliesed pension rules of the CovarnT4ient of 
V . Tt'die as -)mendCr1 clarified 4rV 	 ft 	wi mddiPied om te td time ,, 	 " • 	•.'• -. 	•. - 	-I 	- 	, 	. 	 . 

Hie heQdqurtnr 	u t t Brahmaputa 8urv-ey Unit of CIFRI, HouBe No. 
U1t1p ,. 	for thcj pr;rit. 

,•. 
 

But he W.i.11 he ii Lu to seruu in any lnstitut 	office of the indian 
Cuuncil of hgrim.Huzai flosoarch, located any whru inindin.  

He will be on prohation for a period of two yriars from the datij of hio 
Joinln thôdUty, which may be extended at tho discretion of the compu- 

- 	tent ;iuthority. V: , ilu:- -4 to complete thc period of probation to thu 
setisfooir of th..: co'uetert authority will reflur him liublo to ruvur-' 

	

- - 	-- 	tjri to the lriwrjr post nt eh Inutitutu, provided thti lower po6t it in 
axl9Lence and person junior to hit' is clso conhinulny. 

6 	* Or ppi.r'ti;:.irtt, hu will tW  required to iet<o an nth ni' ulloqiencu to the 
• 	 ., . 	nr:juti.rjr 	of ir,dL 	r rnko a solemn tffi!muEi.on to that uffuct, if 

thi.e has nrj. airuudy b*un taken 

7 	He will submit a declaration reqarding his marital status, if not already 
91von4 In thu c3vurlL rf his havinq mrr tharl one wife livin, the oppoint 

• 	 mont wifl. be suhjori; t.n his hCinQ oxo-tpted from 1Efit, unfnrcL"ment of thu 
reqtitiunt in this IvJhalf. 

U 	Hi r-tpnintuerit- will bu subjc:t to the cotdition that ha Js or hoc been 
ii t. by 	f'. '- 	rz- ib 	i -ricl f4Jthnr:f 	 afnrc ht. 

• 	 • 	- 	• 	- 	' ' 	, -r 	J_ 	- ''1 
- 	 , 	c 	- 	 • 	 - 	- 	.• 	•. 	- 



- 

ifl 	1 	'ny 	I 	Li..n 	'1 	r isn 	by 	rip 	 ;. 
• 	ii 	.L 	"n 	 •. 	i :j,dtny 	iJ 

wi 	1 	bc. 	1icLI 	Ic 	rurci'4,1. 1 .t wi curuico und 	iuch uthur 
bu clu.miri ncussa'y. 

V.- 	 J ri 	tic. 	tii 	poat 	 (ibouclhury - 
o'ho 	 nd ccOitiong rnofltiond abovn, 

Illmself 	
to tt 	undursicjncd - 	we€L-44.y and 4 	rprt 

-- 	 r 	duty. 	t. 	O±;cerjhOhare, 
Hou 	lb Q7J 	Yod No0 

Bramaputra -  Sey Un,CIFRi, 

,C-avti, 1mnediate1y but not later than 1 51 1.1 972, - 	— 

- 	- 	. 	
- Admini&tratjvo Officor • 

I cto ' ., 
TO - .• 	. 	- - V  - 	— • 	._ 	V4.•V rgahMe_Cnoudnt4rr, -4 ......... f4 

t iJ 
, 	De 

Ut
.. I 

J 

, * I 

V4t 	- 	 4 

det'ade 23/10/72. 	 V _ 	" 	 -' ••: VV 	. 	 . 	mi 	. 

	

•' 	•V4 	-b-) 	 II 	•VV' 	 0 	V 4 	4 
I 	(hOfcr...Lr..chi,rgo 	Brahmaputra Survey Unit ot CIPRI, House N0.7 

i 6t 	 ror itrorrna 011 eoeasay action 
ib  

- 	 F 	 V  -. 	• 	 V 	Al 
2 	The Ac.,countsOfFfjr.E , r 	Centre) Inlond FVu3horj1 It3search Institut, 

EL3rrckpore for informitjo, I.;3 	VTbaSUdt 	(Accont) 1 	 . 	 . 	,.. - 	.. 

	

- 4_ 4'.. 	

V. 	 I 	 F 	
•(V 	 - 	 4-' " -. 4 ::Gij9rJ-ri1, V 	 V  

V 
 ,• 	

The Officerjx Charge, CIFR Sub..4Stat1on,, 24-4'nmaial RoaI, 
• AUalaabad-for infornatjon. 

V 	 V  
- 9272..,, 

 - 

Lor D1i'e..: ci 

ç
V 

•VVV 
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()rc o: AFICULTURAL Af;EABCH 	B14Wfl. O. flAJENDA PRASAD ROAD, NEW ELHl1 I UQOl 

(I) 
	

Dadhe ? 4 JUL 1976 

MEIMORANDUM 

On Lht icómmcrid:uion of the !ui ic-uhural Scientists Recruitment Board regarding the inductioi 

or i' 	 kiti 	ili. ('-.ini.:il 	LIIC iii&i COnStitUtiOn of ibe Agricukitral J'.arch .Servlcv, tli 

kh•ta !tC.A.R. Srickty i 1' 	t. '1i a" .ip1ioiflhiflCul in Iie Service *i &ieiuit Crude  

effect tuin the 1 t (Jc.tQl,':c, 19 75 on the IotlowLng ccrdi :-- ,to Shri )c.ahadov C aoudixu.ry 

	

. 	

(1) The ap1t 	rielU is .:ultjeet L ilie ruk- of Agricultural Research Service and the rules 1  bye-laws 

..nd iegubtionc of the Lc:.A.R.  

• 	 (ii) I :fShe will bc- Oct ofj:iti.in Ior'a periOti or2 	thc date of apoinUncnt which may be 

ixtcudd cr curtailed at ibc' di:eretithl of the co:upient uithonLy. FNIUIe to complete the period of 

• 	nobatiini U., thrsititciiri uf t1n 	it,rt,nt uilwit"j will ivnde 	 er,  liable V 	chiu'e fruu i.crvicc/ 

:vcri',n to hijhri taiivo.uton vhicli IHiLLC? ieLi way hvbcn retafued. 

(iii Th cale 	pay of th (lade i R.55Q25.75Q,EB,3O"OO........................................ 

	

• 	.tnri lh n.iltinl pay -.*411 L,! Iu-.f.(l ni utc'jrdaxice with iiit rule. applicabJ.e to the LC. K. SienisL. 

(ivy Iic 	if 	tqurfrr 	wiLl 	•. X'ØZAd.fl .tmoanged........................................ 
fr.tho prtnt. bul 	a itu:inbcr ,  ,f the 	ic. bqb wiU bt li.tble to uuifer anywhere in india. 

(vi fleShe m-y t.r 	uiid t :.ve j 	 tv hacard 	:; Ct (C deicloped &xt-; of the eountxy for uch 
• 	Lt'd c 	b dd(il by the Coutfolling i\tboriiy. 

It lU Lie opt-it to tl W .A.R. to depute Lwnfher to vo -k ju the_ pnt uuder tb 	cntrd or State 

f• 	t1it, Ariiultura[ Uni% cI.;itk: or i-.ewEtere (lilcluding ainTueffl;ibroad) for pi-dfe periods. 

	

• . 	 . . 	 •. 	(viij fl-  /Shc will be reciuic.d to piodncc medical criificate of,  fitness from the Modicul Jtc.ai-d if 

ht/hc ha' not bcn al.rctdy e nih-d by such a ftoard vliiie czvin 	in his/hu prcent post tic- itt itfl)' 

utL'nr post h hI ttti 	r iii'.. (:1I;1 r the Covernnicri& cii India. 	. 	 . 	 . 

-17 
 

will Fubuhit a 'Ieclaraiioi reg.iz-din b4Iiu-r ,nrh.tL .itu u in cite 

	

• . 	
;.te5,qAvd k-rut ifuot .tILraCIV d..i. Lit th CVCUL of hi% having rnorc than otie 	fc Uvin/1ier having 

'-'t&tctL .nuther uiiriiac thn ic ih" lih time of her spome by the first uu;iri-ucjiur liavng eontraciecl 
uriat: +%ITIL 	Ic.c-t  wh', ha:. .1-.- t. . 	 appointintitt 	iti he iubjccu to 1ti./Jirr  hislber 

	

- - 	 'ciuc.it-d ituni tI,' ,;ihncc;i' - of I li vaplivemient in t his t,i-h.li. 

- • (i: t 	• I •-tt'fl- in 	h- !.i' 	will b.: r...itiirid to LiI;-e an •:iu 11 	of aIJeiancc I.t litiiiriii 	ii, 
• 	

• i..- . (. I.,.'. iu r:•i i 	t1utlt 	4, 	 • 	'.ii 	itt,tt;;i t 	ib: ,. 11, ci Iii (Ii' ;n...rcrihr.l foriti ir i 
• 	•- 	•1. - -d 	JiI 	I 

-~-V 414 



. 	 , f. 

I 	
. 	 4 1. 	ti; 	• 

L'; l•t 1,43 4I( 	3533.13(.41 	ItII(IiSh*.4I 	.v ),itn/htr j(IVC 	41, 	h 	* 	• 	I) 
ti' 	•. 	 ' t. i1tiI 	 . ;y r14teIisI iukui:ttu;.n, tJ'te 'H bC 	IIi.I1 	I,)j 	( I)s;t;  

- 7i'II jI  }:I f 	IC (tIfit Is 111 t\ I 	lit 	3I( ce s,  ry. I 	 - 

accptaui'i 

	

1 	 ;d. (013i iti<n$ HIVI 	..i't :.(,ive, hej:he qiouhI intimate hiiier ac:ep1çe I ll tit 	: 'cIQd Furn If . .,3 j £ •m earl  If hIl %c . er tIsc o1Im ii not cccptab1e and hUcc ctn c not 'tkii fl t), 'ibo h ci iii thL Agrirultu ii Rcse trcb crvcc4.., 1ie/shc CaiI Continue' to , fwld hiJ'tc utiig pOst 
14rO" J.l n 1  In the mint &rsm,mvd .un 1%rairng u th cnclosed fon tIw'su, rnonth9 of the dateI of iuc 
iif tth,  

" l i d 

 u 	 4 	.'s 	 - 	 .' 	 • 	 ) ,'4 

4  

T S 

	

AV, 	 P'& 	D1éctjr (PGrand].) 

1A i.~ 
I 	 }' .Ind,an Cofnci cif Agricu!Iural Research , fm~ 

	

rjl3 	.,y.L 
 , 	, ... 	

4 	 1 	- 
J. 

I  • 	 . .' 
•. 	.•.f, ', 	 '. - 	 ' '. 	

.'- 	4. 	4 	• 	 . 	 ;'.. ' 	- i 	' 	 ' 

 

Nri)"AA/"jWv' Mbaev cI1d 
I' 	

Senior Researca.ajstaut,, 

	

.j 	 '1* 	 pI 

. 	 co treatox3 	
.. 

41 

? 'Centx'a1 Ir3 and Fiahexic8 ResearcLi IIIiLIto, j I 

]3arraekpore, Waa Bengal, 
1434U 	

I . 	I 	 ' 	
'• • 	.' 	• 	-: 	

''- 	- ............I 	 . 	 -. • 	. 	 . . 	 • 	• 	..-. 	
•* 

. 	 ...........................
. 	. 

• 	•.-...-'. 	 • 	.. 
. . 	

': 	- • :ftII 	
• 	 . 	. 

.•, 
* 	 '•, 	 4 	 . 	. 

ton 	
• • 	* 	• 	•* 	 .4 	 • 

	

', 	
4.4 

	

II 	
4 

- * 	 • 	
• -I -.  

•:_ 	 •. .,, 	.• .•, 	, 	• 

	

.' 	* . 
* 	 , 	

* 	 * 	 -. 	14 	 . 	. c 	- 	• 	 * 4rT , 	
' 4 	 • . 

.. 	

. 	:'- 	• 	•.- 	• 

. 	
t 

. 	 - 	I 	 . • 

I 	cTjr 	i..'c,t v 
4. r 

Cetra1 Inland Iisheries kesearo}i lusitnte 
Weat ,31.rx'ackpc're, Bengal. 	 1 

- 	 i t_ 	LLC..t 	i 	iu uiu 	d SLu.x1tttc 1.c.c3 unin.nt Bo 	md, 

	

New Delhi 
. 4 . . 	 . 	- 	 • 	 I 	• 	 • •' 	

-, 	 ••, 	In 	 - 	- . • 	--.. • 

3:......... . 	 * 

,.,•:.. 

Sictiou, LC.A.R, Nw l)clhi-I iOQO. 

(Mabmooct flfl) 
Director(Personnel ) 

Indian Council of A,-ririi:irM !warc-b 



f 5  
1 	 1 

I,  

4 

UJJi1'J C 	i 	;.- ucu 'U.iL it;;sJ. ;c 

Lted the 3rd J;nuiru 199 

cIcEow 

Under the prc\isjc)fls of Rule 19 of i,h Service •Ru 	fJr tgrjcuLtu ;1i rZesearch Servi€e; th Pre3ident, 
Iidjan Council of .gricultura Research I 	on the ecomrle1),fl3 of the LgricuItur 	Scientj3ts 	oru rn  ent Brd pleased. t' appoint Shri .Chaudhu-y o :rde 
Sci.entjsi t3t;istics) currently posted i1; 
Central Inicn,d Fiaftr'j3 Research institute, Barroc1pore to the next higher gra(ie -i of the Serv:;.ce in the soale of pay of Rs70C O 	 with effect from the it Jüly 1920. 

2m 	In Oonsequonc of the al.rnve uro otien taking 
effect froi lat Julv 193Q th tdwnce increments granted co him •1Lir on the besis of five yeary ossessmn-L shall not be. taken •int iccount While fixing his pay on 
hi above appointn in accordance with the instructjo 
CQflt31fl 	Jfl the ICAFt ltte.r NO.6-22/77_Per.I\f rhtr the 9th January, 1978. 	

r 

4. , 
Director(p). 

Distribut ion: 

1. iJirector, Centra] 1nlnd Fis'ierxes 
', Barrackpor.p (with six spare copies 
for the cofloerned scientist nd the • 	the Institute), 

- 

Research IntItUt, 
including one each 

ccounts Officer 
•': 	 rw, t'irma1 Tower, 26, Barakharba 

N 	 Road, ew Delhi 
3, itdditional Secy. (J3) ICL'-t, • 	

ir'ector( Finance) , IcLi * 
26, H iraJcJynh  N ew De1lj. . 

6 	erI/per,I1 5Ct1 	( ith one spare cp). 7 ta(\ 
• 	 I TI/ 

, 	 J't1 

ICAR 
S(Finrie) 3cc. 1Cr 

't; •• 
I. 

• 

I, 
0• 	

'I.,. 

N 
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.4 ..., 	. 	 . I 	 '41 

— 	
4'  

C1TRAL 1}TLtNI) CAPTURE PISHERIES RESEARCH Th3TITIJ'1E 

	

' ' 	' 	 BA1RACKPORE s WES! BENGAL 
'.4 ,•........ 	. - 	p s 	

4 	 . 4 	
4 

o997o1P//t9 	 Dated : '28th Juno, 1989. 

4.,,  

RD1 	
• 

4' 	 OFFICH OR 	.. 	
c 

	

.' 	 4 	 ,- 
 

4 	 fl..Choudhury, Sc1ent-istS-1- Ic hereby tranaforred. from  
10 	Ot,Guwaiati to the DJ.ision of Reservoir'Piaheriee, 

He 
 

all be relieved óf'hiD dutied,.on.-&d aW to'be fixod 
L,43a 	1p.cor-iii--C argc 	ICFR Cehtro, Guiffihti in the 1-veek - 	

-.- 

1989 30 	to enable him to report fordutj to 3he 
'1.a&,-Di'fieioi1 of Itecervoir Fieherioc, ilangalore.  

- .1 2 	.. 	•_• 
4..' 	 . 	

S4 	 41 	
/ 	 r 	8 	

p. 

4)e ihnll be £ntitled to 15 'days joining time with'payand' 4' 
'tafleteD 'P.A. "a jx 	rule. 

• 	 4., 	 , 	
4 . 	 ' 	

4 	

. 	 .4 	 . 	 I 

,. ••'.. 	 lq.' .i.'}' 	 ' 	 •' 	 . 	 . 	 I 	 . 	 ". 	
4 	 4 	 . 	

4 

.4 

I 	 DIRTOR 	OCI 

	

• 	. ., •..l. 	
• 	c.. • 	.ç,• • —. 	I.- . 	.. ' 	, 	 . 	 4 	 .. 

	

't 	•. 	 - 	- 	 . 
. :-n'iL .ç.. .,' 	 • 	

4 	
.4 .4-. 	 4 	 . .- 	 4 	 4 	 '.4 	 4.. 	 4 	

I' 

4 4 . .4.,,' .4 • ..............
I  

	

C 1 	.___ * 1 	 - 
•iie Heal, fli- ine Dlviaioh ot ICPRl, 24-Pftnnalal 4  Road, 
.A]:lahabad  

in •
I. 

	

2)- 	't'110 h 	11iut1 ii'vitn ør 

	

4 	..• 'If joning of Ir. H. Choudhury, Scientist 2-1 may. ploaso be 
:jfltjfl3atO(jtO thin office. 	 • 	-. 4 

Offi0OinCharg$, CIP Cotre, Cuwah'ati. Tha dttto of 
relief of Dr. i't. Choudhury, Soiontist S-I may pleaeo be inti- 

	

• 	mated to 14h3.o offi en. 

	

• 1__ 	Dr. M. Choudti,ry, scientist 3-1 , through the Officer-in- 

	

• —': 	,,.' 	Charge, CICFR Centre, Guwuiati. 	 . 

The Officer- -Chnrgo, Lthrtry & 	 -. 
DoeuxnonatiOii soction 

" 	':6 	The Aocounto Officer 	 ., 

	

" 	 uciit4i{At (Thr.'I) . 
	

CIClfl, .flarrziokpor 	 N 

The l-Charg ('ci.IiI - Bills) 	for'infàrmatlofl. 
9 - The P.A. to the Director 	 - 

	

10 	The D-arkling Arsoiornt (cSLr) 	) 

	

.11) 	.Porisonal J'i10 

	

' : "'12)' 	Ser1c Bo.k 
13)------  CC.ft. DJ.c 	 - 	 -.------ --..---.-.-.-- 

4 	

4 

	

-, 	'n 
 



il 
_/1i '114L I C 

cr' 
... 

i 	
20. 11.C9 

CC 

- 	 .•,t_ 	
t 	 . 

31, is herbire1jve of his dutic 

	

cttr ir (. 	aftrnood of 2O.119, He is requsto to trt Eo.c duty io th ilLd, :Divisio 02 eservojr Fihorie; sari- •'1or, after vi1i 	c1rnissfl1e joining time, 	 . -. 

	

S 	 I  

r 	
I 	 - 	

. 	OFFC 	IWCH/I 

	

• 1 	-. 	
5, 	

I 
.............: 	-..,'... 	 . 	. 

4 	 . 	 - 
'.••..••; .. 

	

:..:jk:.3 	
.4 	• 

• 	
. 	 ..l• 	•.,. . 	 .. 	 . 	

5_ •I 	 * 

11.89 
• 	•: 	:: 	.• 	

5.•.• 	 • 

1. 	 Ce 	1wdCaptur izhrics • 	rch 	
arrackpore. This has a refer3ce to 

	

1 	..o. 997- 3/13162, dt. 2 '.6.8g. and thj •: •';.•" •: 	: .. 	. 	 ' 	Jtr .lo. IC/39-31 dtc1 5.10.89. 

• ,, •. 
	

2. 	... 	..'ivi;j(,fl 
	AilaI3aba(j 	or u i if;Liflatjon 

r 	1vi:jt, 	(1*;.'vk1-) , C;i.:, 	•.u.j:,IQ. • 	•; 	_ 	2 	v.: u 	J 

- 

-. •,•J• 

N. 



1. : 

4 

'C. . F. ft rt:s~) r1r
.  

I 	
' 

• 	' -; 	! '' 

- 	 ,.. 	 . 

• 	
f 	 (- 

UF. 	' L 	u 	) (AT' T 	•flFIe 	IIA1Cfl I11.3T 1T'J' ' 

1111) 	••• 	 ..'JTC.i 	 j. 	SJ1.flC1 
BiNAL 

No.3o7—;/ 	
Dt(j the 16th Novembnr, 

OFPIOE ORDER. - 	 -- 

Tho following Soieritinto ere hereby transferred, from their 
--..... pe13nt plBoen of pooting to tne new plaoas o indiosteci ctginnt 

.tlioir naxne. Thj h'ttl be rt ieved of their duties on a date to 
be fixed by t) - (-,j r reepectiv !Iortd/Offioer-in_Charc. 

314 
• 	o. 

1) 

Name and Doeination 	 From 

Sbri K .P. Srivaatava, 	CICFR Contre, 
aientiet (E, t;) Patna 

1 

Dr,'lR. Chit,anøj, 	cn:apRcentzo, 
Scientist (so) 	 Patna. 

[)z M. Choudhur3r, 	Rotnrvo1r Division, 

To 

• CICPR Centre1 
G uw E11: B t i 

CICFII Contro, 

CICPR Centre, 
Gjq,hti 

They ehall be untiiaed to joining time with pay, bc3sideo 
trufer P.A.. cvlV'r.Z1OO as undor — 

Shri K.F. Srivtav,t, oiitiat(3) ,.. 12 d tye 
Dr. V. R. C)iitrnni , 3oiP'tir3t(SG) ,.. 	12 dnyn 

Dr. M. 	n'Ihuir, 	30 4-c?ntiot(30 • 	1 5 diy 

1 1  
,.. Ii  

- 	 - — 	 .4#  
A. 	1RAff. 

DIfl1CrOi' 

D18TaIBuTIcx z- 

1) Shri K.P. 	ii 	 Sc,Ltntiat (SG) & Ofiiocrir-C]1g, 
OtOi'R Cont ., 'tnbpj CouiTh (Main }ond) , K nrikarbnO, l'rtthn 

800 020, 

i. P.,. ('1:i 	, 	 c•-ti3t (HG) , thro •'z tho o:ricnr- 
i - :''rge , Cl CFt Ocr' 4 re 	JrniLn.,y Houao (ii. •Io.ui) ,Cnkarb,1 

3 0 , 

Or ' . oti 	 nia b (CG) 	through tie licnr, loi'v 
i. 	('1 CIOFRI, 22( 1 03 1 ) , 00 FT ltorcI, 1 Mr.tn, IV IT) iI 

-{ . i ig -tt Brnjrl orc'.-560 010 9  Karnatka. 

'A' 

- 
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CENTRAL INLAND CAPTURE FISUERIES RESEARCU INSTITUTE 
Indian Council of Agriculfural Research 

Barrackpore-743101(WCSt Bengal) 
Advertisement No. 2/93 

The Director, Central Inland Capture Fisheries Research Institute. P.O. Barrackpore-743 101, 1)istrict- 21 
PargariasNorth), West Bengal invites application for following posts:- 

L Technical Oflicer_T-6(Computer Programmer) - I Post(Unreservcd)- at I3arrackpore (West Bengal). 

Essential Qualification: I) 'Fhrce years diploma/degree (approved by Govt (if India) in Cotu1,iitw 
Science/Computer Applications. ii) Five years experience in computer programming and applications in 
GovernmentiGove.rflfllent scctor/ reputed private firm. i)csirable Qualifica(ion: i) Masters' degree in statistics' 

mathematics/computer appi ieaLiolK/complltcr applications in agriculture ii) Bxpericiicc in main frame, micro. 

mini and personal computer iii) Knowledge in computer programme development in common computer language 

v) Experience in information storage and retrieval and data base managc'mcnt system. 
2. Technical Officei'-T-6(Soil Chemistry)- I Post(Rescrved for SC)- at Bangalore (Kaniataka). 

Essential Qualification: i) Bachelors' degree with chemistry as major subjectlBachclors' degree in agriculture. 
Five years experience in suit analysis. 

3. Senior Training Assistant-T-6(Animal Science)- I Post(linreservcd)- at Kakdwip (West Bengal) 
Essential Qualification: i) I3achclors degree/three year's diploma in veterinary and animal husbandry/aflina1 
science. ii) FIve years experience in managementIcare of domestic animal including small animal. Dcsirabk 
Qualification: i) Masters' degree in animal science. 

Pay scaie:(Above mentioned pust of Sl. No, 1, 2, 3): Rs.2200-75-2800-I00-40001-. Allowances as per Central 

Government rate. 
The services have got all-india transfer liability. 
Age limit: 35 years on the closing date of receipt of application. S years relaxation for SC/S'F. No agc bar for 

Council employees. 
4. Boat Drivcr(Auxitinry): 3 Post: at Al lahabad(Uttar Pradesh), Coaimbator(Tamil,lu)a!'Id I Iosangabad(Madya 

Pradesh) 1 post each. 
Sequence of reservation: I post is reserved for SC and 2 posts are unreserved. 
Essential Qualification: Good general eligibility and appropriate proficiency certificate. Competency certificate from 
Marine Mercantile Department will get preference. Desirable Qualification: i) Higher certificate/diploma from 
Marine Mercantile Department. ii) 2 years experience in boat driving. 

Pay scale: Rs.950-20-1 150-25-1500/-. Allowances asr'Cntral Government rate. 
The service has got all-India transfer liability. 
Age limit: 18-25 years on the closing date of receipt of application. 5 years rc1aation for sc/sr. No age bar for 

Council employees. 
Conditions: 
Application form for Post of SI. No. 1 1  2 and 3 will be available from the Scor Administrative Officer, Central Inland 
Capture Fisheries Research Institute. P.O. llarrackporc-743 101, Dist. 24 Irganas(North), Vcst Bengal mentioning 
Advertisement No. and Fost. Write for application form with self-addressed cnvelop(23x10 cm size) without postage 
stamp. Properly filled-in application form accompanied with crossed postal ordcr(not necessary for SC/ST candidate 
and SI. No. 2 & 4 Post) of Rs.81- in favour of ICAR-Unit, CICFRJ should reach to the Senior Administrative Officer, 
Central inland Capture Fisheries Research institute, P.O. Barrackpore-743 101, l)ist. 24 l'arganas(North), West Bengal. 
For post of SI. No.4 apply in plain paper with bio-data along with copy of certificate. 
Applicants serving n Central Government/Autonomous body/State Government should appiy through proper channel. - 
Last date of receipt of application: TItirty(30) days from date of publication of advertisement. Applkunts f 
Andarnan & Nicobar Islands, Lakkhadwip, Ladak Division of Jammu & Kashmir, North-eastern states and Sikim will 
get relaxation of 7(seven) days. 
Persons not having requisite qualification and experiences need not to applY. 
Incomplete applications will be rejected. Correspondences from candidates not selected for interview/appointment will 
not be entertained. 
.... davp892(3)93.................................................................. 

Published in the Ananda Bazar Patrika. I 8" December. 1993. 
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The Drtctor, Cntra1 inland Cipture Fsheres 	searcn 
Institute is p1easd to appoint Dr. sok Bliswaz at Krishi 
Viqyan 1(cndra, iai:diip to the post of Senior Training c3t.'t 

T-6 (Animal 3cieice) in the sce of pay of R.2200-75-2800-::-
100-4000/.. with the Usual allowances as admissible accordin; 
the rules of iCAR at the place of postng on tne terms an 
conditions containea in 1emorindm No .I/3/95/Aam/JcVK/KAL,'3C4 1 
detd 7th June, 1995 with ef:fect from the forenoon of 21st 

• 	1995. 

He will he on probation for a period of 2 (two) yeerc. 

GHOSH 
SF.T1OR AIINISTRATIVE OFFICE?. 

To 
Dr. Asok }3iswas, 
Senior Training Assistant T-6 (nima1 Science), 
Through the Officer-in..Charce, 
Krishi Vigyan Kcndrc of CIFR 

estBei,a1. 

dated the 4th AucTust, 19 

Copy to 

The Officer-n-.Cnerge, I:rishi Vigven enc1ra of CIFfl, 
Kakdwip, West Bengal. 

The Officer-In-Charge, Library & k Documentation Section 
The Firince & iCCOUflt3 Officer 
The Drawino & Disbursing Officer 

5 • The Superintendent (hii', .1) 	) 	Barreckporc 
6. The Dealnq •i 	nt (cs:s) 
7 • Medleat Ccl 
S. AsscurTent C 

9 • The Superint•:'t (iI..: 1 - Bills) 	C1P3  
for in -formati U11. 	. : ok !j$was, Sicr.  
T-6 (;nirnai 	 h 	b'en nedicli exnminJ 	. f 
fit. He has b" 	tinted aosz a no:t 	r 

a)zdwip. 

10 	Service Boo}: 
11. C.CR, Doss 

(•. 

-\• 

C 



4 
/1 	 -- 

C'4T U 'H i\i'.) FISHEIflES RESE,\RCH INSTITU ii: 
I: dh'P) COUIC 1 	rt:uttui il 

Barrackpore Kolkata-700 120 West Bengal India 

OFFICE ORDER 

'.F 	l 	Kad'.'. 
F 	tfl; 	/ 	00i 	and 	ths. 	Oc 	:r:.:r 

Scecls 	TChnial 	.' 	mnIsm,t 	ar 
Sur;oittr.n 	C.3fi'cls 	'' 	'- 	 t;', 	r- 	ic F*n - .ei irom Kak'.v 	Centre of CIFRI 	c th 
placo:; of ceshro 	'; 

Narn 	and desgnaton. . 	 New place o posting 
No. 

1 	Shn Ginesi Chncidr. Sctetms; Giwahati Critre of CIFRI 

. 	 :O_Dision.CURL Barracpore 
• 	 iv _JPL Kolkata 	of CIFRI 

'4 . 	Shri S K Src1huk ian 1-8 Reervorr Dtvsion of C1FRI. Banoaiore. 
U r As kr j 1 

• 

1 	ShnAKGos'amif2(9r,vcr, V ,~-hic ; r? lc 	cn CIIRI 	Barrackpoie 
• 	a 	MArehRinP3rrahLSenrcrCrk Stc?Setfrift CFRI.Barrackpore 

• 	 Shri ftP. Mhra, SSG Fcazeryanj Surv(-,yCentreofClFRi 	-. 
Ir 	9 ± 

11 ................. Shri M.0 Gharanu, SSG it Penscni Ce!l under Audit Section, CIFRI •-L_ 
----.. - • 	 " 	 1 2 Hder _J rdenUnCWRarpore 

1 	'13 	Shri Basudev C,iiirainr, SSG U I Kolkata Centre of CFRI 
.14 	ShriN T Dalut. SSG II Estate Management Section, CIFRI. 

• 	. 	

-. io r . ___ .•. 

- 	15 	I Shri B P Sarianta 	SSG fi Estate Management Section CIFRI 
• Barackpore  

- 	,.. 	 The above mert'oned officrals '.'il oe reheved of 	nrr dutres on a suitable dateis) to be 
• 	 • 	 Ired by the Officer.in Ch;]ree 	Kafrd'.'-ip Centre st CIIPI s o as to enable theni to reriorl fo( duty to 

their respective HeadiOfbcer-rn-Charce 

• 	 The -Officials 	i) 51 	No 9 and 	•.-1 rat 	he Center IIII handing over all 	m!novat)l 
assets and after com 	l -- 'i -ill the f 	a 4 es 	l ,',';-itinvi 	j , 	f 	fl- Cr'ntrn 

Th,' 	;hall 	". 	 jr 	 -'e'.-': -.;r' 	1rars1.r 	I 	i'-,':•''ij!-. 

- 	 .,• 	
I'' . '" 	.• 	 •- 	 1. 	 : 	' *1 	' 	 •. 	 • 	• 	) 	. 	 , 	 '•'I 

• 	 ;• 	-'ms 	of 	L 
•_• 	 of 	't• ........ iC 	crinQ 	lIP.; 

- 	 redif'J 	ierr lea !' 	 •• 	 "-. 	:- 1 	n'- 	 r. 	-'f 	cs'.' 	arrl 	Vflfl 

.,.::''.' 	 ';ail;r 	'.' 	
. 	'. 	 ''- 	a.......-  ' 	 - 	''- 	. 	 •Y - r' 	th 	,-:_r'-- 	li.': 	 :1 

•-'ria 	I 	- 	' 	 '- 	 r'i 

t) 	NATI1) 
- 	• 

zj 

- 4 	 . 
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&'UE OF CENTUAL INLAND FJS1 IR1 tS 
R14:SIe,RCI i  INS 

(I N 0 lik N (:OUNC1L, AGRICULTURAl ESEAlCl1) 
KaJ 11j 743347 South 24 Pa rganas, West Bengal 

No. Cl FRI/KA 1</i tr 	
Da(cd 3006.20,i 

OFIICE O1WER 

in puis nice t( 1fRi'8 Office Oider No. 307-l/26552670 d dI -8Jt,c 2004 , the following Scciit 
isL iccIir1ica1 Adminis(ritjc and 

Suppoiiing Offlcials of the Kakdwip Centre of CIFRI, Kakdwip are hereby ref ieved from 
their duljc5 on  ji le  - 	 - 	-- 	-  aflernoon Qf3.O(,24 with the instruction to repoil for duty at new places 

of posliii as igainst their naI1cs in public interest. I he OIflCidIS have a 
tiiled casual lcae and restricted holidays (Iwung the peru d from 1 anuary 10 June 2004 JISO indicated against each 	 - - - 

	

; .Si-, 	Name & dcsignatitni 	Avaikd Casual Leave New place of Posting No 

('isuil 
- 	- 	eac 	 - 

	

I 	Mr Ganesh 	03 	
- 	 üu 4,hatp C enit ol (II RI (,i, - Sdcntjs 

- 	 ----- ---- 12 
, Ms Mira Sen I 9 	02 	 11111) D,vus,0, CII RI 13 IulJLkIml( Dr A. K4 Chattopad}iyay 	05 	

- 	 Kolkata Cciitrc of Cli RI Ko1k4,t a r8 - 

	

4 	Mr. S K Sadfiukhan 1-8 01 	
- 	 Reservoir Divjsuo, of( II RI 

Dr. Asok 8iswas 4  T- 	04 	- 	

Guwahatj Centre of CIFR I. Guwahj 

	

- 	 -.---_-__----- 	-  

	

6 	Mr C N Mukhcijec 1-6 	03 	
- 	 Estuarune I)tvtSi of( II RI 

• 	- 	I 	 - 	- d 	'. 

Batrak,o,c 
-- - 	 - 	 -- 	- ------ 

	

7 	Mr A K 	
- 	 \'eJijjc Sect, 	( I I RI 13 Hilt Lpui 

4, 	

- 

	

8 	Ms Arat, Runi I' iinp ilia 	02 	
- 	 Slot cc Sctiin,i (II R 1, U,,411 kim,i Senior C let k 

- 	-.-- 	 - 

	

9 	Mr HP MushrSS 	02 
Mr. GoUr (Tharanji SSG- 	- 	

- 	 111W l)ivisjmi CIIR I, IlrIa(k1)i,r(. 

	

11 	Mr 	(iW 	o 4 	 - 	

lJRD(1,RkJ,(Jc 

Pellsioll 

	

24 	M, R P lhfdct SS(1 If 	j 	 arden1,t(flJ(1j3  

rJoll  

Mr. 1iasude, Ghai;,m, 	- 	
-- 	 Kolata 	of ('fIRI, KoIk;,ia :.A. 	

-----------•------ 	

- 

	

14. 	Mi. N. I'. DaIui. SS( -11 	- 	
- 	 Ftate M 3 I 1 agC11IC,)I Seclon,  

I 3ar1 ackpui'e. • 	

'' 	

5.. 	Mr. 13.P. Sa,iia,iia SS-1 I 	- 	- 	 - 01 	f:cf.,lp Ma 'gerlicrit Scclio,, ('IF1 ' 	-'--- ............. I 

1~ 
N 

N 
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M per the Office Order n1ciit111ed as above, the Officials at Si,No. and 15 wilt 
remain at the Kakdwip ( eiitte iF('l!Ri lilt han.iitig over all inimovable. assets and afl(1 Completing all the Iiniali tics o(• winding upof the Centre. 

-. 

(R.L 
Officer-in-Charge 

Kakdwip Centre of ClFRLKakclwip 

Copy to: 

Mn Ganesh Chandra, Scientist 
Ms. Miia Seii, T-9 
Di. A.K. Chauopadhyav 1-8 

4)vtr. SiC Sadhukhan, 1-8 
Dr. Asok J3iswas, 1-6 

6. Mr. C.N.Mukhcijcc, T-(i 
• 	7. Mr. A.K. Go.swami, 	T-2(Dijvcr) 

Ms. Arati RaUI Panigraid, Senior Clerk 
Mr. 13.11 . Misliia, SS(.-tl • . 	10. Mr. Gour Gliara,nj, SSG-fl 
Mi. M .C. (iharami, SSG-I I • 	

12 Mr. R.P. Flakier, SSG-II • 	
1 3 Mr. I3asudev Gharami, SSG.:1j 
14, Mr, N.T. Dalul, SSG-II 

.1 5.Mr. B.P. Samanta, SSG-ll 
10,TheDirector, CIFRI. !Jarrackpore for his kind infonna(ioii. :1.7, The Officier-in-Chaige Guwaha(j Centre of CIFRI, Guwahaij for infornatjo,, 18, The head, I IRD Division. CIFRI, Barrackpore for informatioii. 
19. Tl  

OfficierAll-Charge, Kolkata Centre 0ICIFRI, Kolkata for infonnaijon. .204 The Head, Reservoir Divisiofl of CIFRI, Hessargitatta, Lake Post, Bangalore 11r • - 	infonna(jo. 
• 	•. 21. The -lcad, kstuariuic Division oIClFftI, t3alTackJ)ore for iIlfoJmatiofl 

• 	22 The OIIIcicr-in-Chargc \'ehicle Section, CIFRI, E3arrackpo, -c For infonnatjo,i • 	
23. The Assistant Administrative Offlcicr(S(ore) CIFRI, i3arrackt,ojc for inionuat ion. • 

	

	. 24. The Ofiicicr_irl_Cllal . (: F!azcrganj Survey Ccntic of CIFRI Ir 'nFommtn)lI. 
The Finance & Accounts ()uicier, CIFIU, Larrackporc for information. 

• 	26. The Officicr-iti-Ctiargc Gardeti Unit, CIFRI, I3arrackporc for inforinaijoji, • 

	

	. - 27. The OfTicicr. in-Charge, Estate Management Section, C1FRI. Barrackporc fog - ii; for ma (ion. 
28. The Aj1:i it Adpninkti alive QIT1CCI(Adni1) Cl FR 1, l3arrackporc for iufoi-inai ion. • . 	29. Thc Di :t 	l?I! & Disliur. iri1 Ofticer, (1FR I, Hart ackpWC for; InfrtnaIiori. 

(R.LSagar)  

- 	 Ofuiccr-jii-('har.c 
Kakdwi ( cntrc of (.1 FRI, K akdtvip 

N 



I, 

Coirtd - 2/ 

. 

0~ 
~y 

JV ~, 

(abmet Secretariat 
( EA. I Sectwn 

) 

4t 

COURT CASE 
---.-: 

L1QS!.JMMQIVJ.p 

Subject 	Special Duty AUowance for Civilian Employees of the Central 
iovernnicnt sd ving in the Slntc and tirrion Tcrritories of North Eastern 

Region - regarding. 

M-41 

SSI3 I)ircctoratc may kindly refer to their UO No.42/SSI3IATI99(18) - 

2369 dated 31 .03.2(101) on (lie sttl%jet irieni inned nhove. 

2. 	 The points of doubt raised by SSB in their UN No.42/SSE3/AT/99(18) - 

5282 dated 2.9.1999 have been eamiiicd in consultation wit), our Intengrated Finance 
and Ministry of rinrmce (Depar tinent ( 1 ) lxpendiure) rind clarification to (he pointS of 
doubt is given under for inlurmatinn, guidance and neccss&y action 

I) 	The llonblc S Uf cinc Court in their Judgcn;eni 
dctivcred on 26. 1 I 96 in Wilt Pcdtioi, No. 794 
of 1996 held that c i iliart employees who have 
All India transfer liability are entitled to the giant 
of SDA on being posted to any station in the N.E. 
region from outside the region and in the following 
situtalion whether a Central Government employee 
would be eligible for the grant of SDA keeping in 
view the clarifications issued by the Ministry of 
Finance vide their UO No.1 l(3)195.E.il(13) dated 
797 

A person belongs to outside N.E. region but he is 
appointed and wi Iii .t ;ippuintnicnt osicd in the 
N.E. Region aller CICCtiOIi through dicct recruit-
ment based on (he recruitment made on all India 
basis and having a comluon/centralised seniority 
list and All india Trarnfer Liability. 	 NO 

An employee trailing from the N.E.Region selection 
on the basis of an All India recruitment test and 
borne on the Cntraljscd cadre I ervie rnniiin,t 

Seniority on first appointment and posted in the N.E. 
Region. I Ic has also All India Transfer Liability. 

9 
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 enipinyec heIong w t l R;ou W 

mop 	
or *f) employee based on luui reetuilineflI 	j 

ilien there were (1uh 	F6 11  çç the post  

prior to grant or Sl) 	ic 	 OM. 

40.2001412/83 - i IV dated' T4:1k and 20.4.81 

cad with OM 20014116/86 E.Il (B).dated 1.12.88) 	NO 

.L..,,, 	 th nost / cadrc was ccntralised with 
uut 	 -- 
common senioritY list 1 promOtiOn / All India flansler 

Linbility etc. on his continuing in the N.E. Region 

though they can be transferred out to any place outside 
.,n ltnvinv All India Transfer Liability. 

An employee belongs to N.E. Region and subscquefltlY 
posted outside N.E. Region, whether he will be eligible 

for SDA f osted/trai lerred to NE Region. lie is also 

tniflfflOfl All India seniority and All India 
lWVIIIb 

TrnaICr Liability. 

• 	. 	iv) 	
An emptoYCe hailing from NE Region1 posted toNE I 

• 	•' . 	
rcgi011 initially but subseqUentlY transferred out of \ 	

YES 

NE Region but re.posted to NE Region after 
sometime I 

• 	 . 

 

setvitig in non NE Region. 

v) 	The MOF. 
Depit. of Expdr. Vide their UO No.1 1(3Y95 	

In case the 

E.11(B) dated 1.6.91 have clarified that a mere clause in 	
employee 

the ppointmtht order to the effect that the 
person 	hailing from 

concerned is liable to be 
transferred anywhere in India 	NE Region 

does 

not make hint eligible for the grant of Spetial Duty . s posted 

allowance. For determiflati0 of the admissibility of the 
	within NE 

SDA to any CenttalG0"t. 
Civilian employees having AU 	Region he 

India Transfer Liability will be by applying tests (a) whe- 
	is not enli- 

• . 	
the recruilflieflt w I. 

Scrvice/Cadt'0t has been made . 'tIed to SDA 

• . 	. '. 	. 	
on All India basis (b) whether promoliOft is also done - 

till he is 

on the basis of AU India Zone of promotion based on 
	once transI 

commOn seniorilY for the service! Cadre! Post as a 
	erred out of 

whole C in the case of SSfl1 DGSI there is a commOn 	
that Region 

m made on AU India basis and promOtionS 
recruitment sycte  

are also done on the basis of All India Common Seniolity 

basis, l3ascd on the abovC criteria / tests all employees 

iectuited on the All I udin I1ni und Il8ving 8 COflifliOli 

. senioritY list o n 
f All India basis for promotio etc. are eligible 

for the grant 0fSl)t irrespective of the fact that the employee 

hails fromNE Region or posted to NE Region from outside 

Contd 3/- tire NE Region. 

YES 



t 

I 	- 

• vi) 	
Based on point (iv) above, some of the units of SSB!DGS 	

It has already been 

• have authorised payment oISDA to the employees bailing 	clarified by MOE 

From NE Region and posted within the NE Region while 	
that clause in the 

• 	in the case of others. the DACS have objected payment of 	
appointment 

SDA to employees hailing tomn NE Region and po5tcd 	
order regarding 

within (he Nl Region irrespective of (he fact that their,. Al! india transfer 
transfer liability is All India Transfer Liability or othcrwisc. Liability does not 

in such cases what should be (he norm for payment of S1)A make him eligible 

i.e. on fulfilling the criterial. of All Inoia Recruitment Test 	
for giant of 

& to promotion of All India Common Seniqrily basis having SDA 

been satisfied are  all the employees Eligible for the grant of 

SDA. 

vii) 'Nhether the payment riuide to some employees bailing from 
The payment 

NE Region and poscd in NE Region be recovered after made to cnlPIO- 

20-9-1994 i.e 	the date of decision of the Hon'bk Supreme yecs hailing 

Court and/or whether the payment nISDA should be allowed from NE Region 

• 
to all employees including those bailing ft In N.E. Region & Posted in NE 

with effect fwmn the date of their appointment if they have 

Liability 	are 	on the basis of 
All India Transfer 	and 	promoted 

Region be reco-
vered From the 

All India Common Senio ily List. 
date of its pay- 
ent. It may also 
be added that 
the payment 
made to the 
ineligible erupt - 

oycc kiiling 
from NE Region 

and posted in NE 
Region be rccov- 
Eted from the 

• Date of payment 

• Or afler 20th Sept. 

- 94 whichever is 
later. 

Could 
3/- 

-it 
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3. This SSLICS With tile cuiicui i eiice or (lie Iiiiaitce DiVision. Cnt)inct Sceucini ml vide 
No. 1349 dated II 1099 and Ministry of Finance (Expenditure)s I.D. '4o. I 204I1i.1 
dated 30.3.2000. 

Sd/- 

(P.N.THAKUR) 
Duu:ci OR(SR) 

I * 	Shri R S Bedi, Director ARC 
2z 	Shri R. P Kureel, t)irecior, SSB 
3 	Brig (Retd) 0 S Uban 1G, srF 
4 	Shri S R Mehra, JD(P&C) DGS 
5 	Shri Ashok Chaturvedi JS(Pers) R&AW 
6. 	Shri B.S. Gill, Direcwr of Accounts. DACS 
7, 	Shri I.M. Menon, Director Finance (S), Cab.Secu. 
8. 	Col. K.L. Jaspal, CIOA, CIA 

3 

Cao, Secit. UO.No.20/12/99 - [LA - I - 1799 dated 2.5.2000 



	

2002(l) .. 	
1ORNAL SEjON . 

worker 	 II' • 	
I2.20 Owhichdire the respondents of Ordnan:0 not and Postal empIo). and 16 0.-ks from other departments for 	the rec3ve-• 

of SeciaI Duty Allowance uui 31.1.1989. Since th issue of wai'in of Special Dut Allowance has already been settled b' the Supreme Court Judnie0t dated 30.9.1 99a. decision OfCATGuwati Bench for i funherwa0 have an error. In cOse of Depanrn. 
ofPos. it is seen that the 	

of Speciai Dut Allowance from Decemir 1953 to November. 1993 has not bee0 made to their emplo- 	
it seems tht the pavnieflt of Specia' 

Dut Allowance to ineligjJ empIoes 
hv been made 

front December 1955 onwar If 

	

so. it is ioially 	
inst the Oers issued by Mitst of 

Finane 00 I2.l.j99 an th 
djrctjons 

of the Ap Court inJudament dated 20.9,l4 It t further Seen the 
Denarim..r 

of Posts have aJready advjsc thcit regional om:e in !e an appeal to th H:c. Caort of Guwhtt aaajnsl the CATJurnen, dated 22.12.2000 Ilterefure Depar:::.ent of advised to Yioroushy foUow up the appeal 	in Guwaha Hioh Court. where: at:eni 
of th Court may be drawn to the 

Supreme C0ujudnmert dated 20.9,1994 and the oroer issued h Mzni 	ofFinan on l 2 .II996baCd on thai JLtd"nieni oIS 	Court It is further clafjfld that there is no br in cl , 2jhjl,t% of Spcc::tI Duty Allowance for ih 
1 offlcer hkmin to tite NE Rcion. If 

they sattth the Criteria that their °Pp;ntoient 
ir. I 

is made on All 
India basis and :h Promotion is also (lOik' on the baj oh 

All 1rid:. 
Common Seniority However it mIl be admtssibl iwn they are posted in NE Iepon ken; 

j 	outside the region. 

[681 	 Copt of O.M. No. 	
Esri (Rs.), dulC(/ I3.6.2001 Goien:m,,, of India. Minism 

of /'ersc,g,, /'ub/g Gnleionces and 	(Deparznte,j, of 	and Subicci: 	Designating  the competent aucho 	for interchan 	of en vacanci behieen Sub.catc 
disabJ1 	in 	 gories of Persons with 

under the Central Gorernfljent f 	 The undersigne
d is directed to invite a reference to this Departn15 O.M. No. 36035/ 17185-Esrt 	dated 1.4.1986 and No, 36O3s/l1tt (S 	doted 18,2,1997 

'Pub/jsh . Se'jc 	Journai ofuus,  for maintaining a separate 100 	 SI, No, 59), Wherein the procedure Persons with disabil 	 regist for implementation of 3% reservation for ities has been prescrthed 

2. It may be noted that according to the above 
 instruCtion5 the recruitment authoties have to ensu that there 

pmper of 
reservation amongst the categories of disabij1 consistent with identifieon 

ofpos 
suibJe for different categories of persons disabilities This 

Depment's O.M dat 1.4.1986 also provided that powe would 
'est tn the Head of Depament with ga to decithog which catego of the handicap ShOUld be a

ccommedated ftrst if the num of vacancies is such as to COver only one block or tw0. Although the instctions 
also pided 

for mutual cschange in 	event of non- a ailab:! its' of candidates in the specific catetor). for which the reserved point occun-ed the thority competentio allow such an ezchange  h 
not been specified in the aforesaid czions. The Committee 

on Petitio, Rajya Sabha, while reviewj the implemen. on of the reservation policy for perso with dbilit>. has pointed to the need for a 

	

cla.Ofic..tio on this point. 	

.; 
- . 
	3•Thenla.as bee . 

'I-- 

ALL lNDl. .'js LAVV ib 

•Aimtnistratjon in the case considerJ b% the Prjvikt 

	

cons idcrej to be in 3ord3nce with the instrucd 	in thc matter. AJ 
nrics/Depaflmems are requested to ensure that the basic principles and instructions 

rcardir obtervane of proper procedure are foUowd by all concerned in letter and soirit aai avoid reetiffence of such ir.:idents as reported by the Privike Commuter by careful roa:lt and restraint on such occasions 

	

[66] 	Capt fO.,%f. 	3/4'512f.kyj.Jc4 dazed 9. .00i. Gver,ut: c,;:  
of 1t:d:. i Depar:me,:, of Perso,u:cl wzd 

Subkc: : 	Scttjn up ofild-hoc Departmcntaj .Anoniajy Committees to 
scrtl the anomalies arijn out of the impknientatjo n  of tl-
5th Pv Commission's recommendations. 

The under cnci t'. :re:teJ 10  refer the instructions issued hr this Departmem ride theLr O.M. No. 19i:r-JC..\ JtJ 5. 	RIgS (Jj5/,'J ,. S.  
:na: the D .rriu 	A nont.th -:• 	ted ' n'rnnar 	sta1tid rpreNen:.uz% c On 	Co;un1 iic 

	

t.e Sccrcizr. S:af!'j of the rce:o c counej!s :rozo :;l:no the 	ot the 

	

DrmJ 	neii or as it extcej as on 4.5.1995. in terms o1RtI 4 0  t!i CCS RS.A 1 963,   SCrVice ASSOCIjCOS or I:ederat,or.s which were rccontcd before commence. rner. of these r;; I cj,, crc alocd to CoOtinuC to 
be so rcconised fora perto1 ofone year. Luez r:eded t' si :nniç ci •i.5.1995 to enable them to seek reeninflton .ifze'h under the sa rules. E'cnJ:: the ssiJ rress to he conipletd. the Departttien:.il Coun:tis crc allowed 

to :nc;lon or. the hasts o: nominal ions as on 4 .5.1995• 

	

. It has come to notice thai Departmental Counci in 	 m cert:n Ueparients 	:i here ot 

	

funcuonine a 	n 4.5.l9'5 for tarious reasons and hence the Departmrrn.j Ano,n.d 
Comm soulJ r.øt INC 	

In such cases it has been dtdd ' rer di'itis in the 
mce:,flO of the Stanthn' Con,ntht' of the National Couneti (JCM held on 	I that ;il. hcc 

Departmcn .noma! Committees ma he set up to look into the ra related aflOmates in te.-ms of this Dcpaoments O.M No. 19/1197-1CA dated ô.2.199S ,Pth!,shcd in Sen ices Journal J95 St .\. 33) hr co-optine Fnanria1 \J tsar. represen:i Cs 
ofMinistr. of F:nanec and Department ofPersor.nel and Trair.tne and st S:affSide members 
to be nominated h SeCrr\ Staff SAJ Nauonaj Coanc;j tJC.\I) 51r, U.M. Purnjiit. 
I 3-C. Fe1oze5hh Road . e Delht. from aniongs. membersofihie National Counl iJC I). 

3. 	
may take ocio aecordtr.I- 

67 	Copy " O.M. F. A. I/(5k:Q.E/,.8)

"e',

Gorer,:,r.e,f( of india. sIi.';is:nt Gf Fj,zane DcpQmr.e:
roendirurc)  

Stthjec:: 

	

	
.AdmiibiJ;tvofSpeci31 DutrAIlotaflceQfpQst.t1En1I 
on their posring in NE region. 

T-Il undersjaied is direzcc to refer  IO• . Oi 	 to yourD.O.letter No. -9S-PAp Ill dated  and D.O. Iet:er No. 5-2S-V0j III dated I 7.4.I and to sa that SpthI Duty 
AlIownce is grznlc to th Central Government Emploe havine 

A11 India Tras1er Liabiry as clarjfi 
in Finance Mjnitv O.. No. I J(395-E. 11(B). dated U.i. 1996 Ofl their postine 10 

N.E Region from outside the retion. Sn Se: Detr Aia ance is 
gve as an IncenUr to anct talented OfC to ser N.E er- fram etsidc the li Cann be grL,ted  

NO Group A&B cf:ers 
 

	

/ 	 - 
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Annexure- XX 
No.20014/2/83/B.IV 
Government of India 
Ministry of Finance 

Department of Expenditure 

New DeThi, the 14th Dec'83 

C)Fi,ICE rvWMORAN L) tiM 

Sub: 	Allowances and facilities for civilian employees of the Central 
Government sewing in the States and Union Territories of North 
Eastern Region-improvements thereof. 

The need for a Uracting and retailing the services of competent officers for 

service in the North Eastern Region comprising the State of Assam Meghaiaya, 

Manipur, Nagaland and Mizoram has been engaging the attention of the 

Government for some time. The Government had appointed a Comniittce under 

the Chairmanship of Secretary, Department of Personnel and Administrative 

Reforms, to review the existing allowances & Administrative Reforms, to review 

the existing allowances and facilities admissible to the various categories of 

Civilian Control Government employees serving in this region and to suggest 

suitable improvements. The recommendations of the Committee have been 

carefully considered by the Government and the President is now pleased to 

decide as follows 

i) 	Tenure of posting! deputation :- 

There will be a fixed tenure of posting of 3 years at a time br officers with 

service of 10 years of less and of 2 years at a time for officers with more than 10 

years of service, Periods of leave, training, etc., in excess of 15 days per year will 

be excluded in counting the tenure period of 2/3 years. Officers, on completion 

of the fixed tenure of service mentioned above, may be considered for posting to 

a station of their choice as far as possible. 

The period, of deputation of the Central Government employees to the 

States/Union Territories of the North Eastern Region, will generally be for 3 



f 
	 4> 

I 

years which can be extended in exceptional cases in exigencies of public service 

as well as when the employee concerned in prepared to stay longer. The 

adn-iissible deputation allowance will also continue to be paid during the period 

of deputation so extended. 

ii) 	Weightac for Central deputation/training abroad and Special mention in 

confidential Records; 

XXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXQ<XXXJ0CXXXX 

Speciil (Duty ) Allowant:e: 

Central Government civilian employees who have all India Transfer 

Liability will be granted a Special (Duty) Allowance at the rate of 25 per 

cent or basic pay subject to a ceiling 01 ks.400/-. per month on posting to 

any station in the North Eastern Region. Such of those employees who are 

exempted from payment of Income Tax will, however, not be eligible for 

this Special (Duty) Allowance. Special (Duty) Allowance will be in 

addition to any special pay and pre-Deputation (Duty) Allowance already 

being drawn subject to the condition that the total of such Special (Duty) 

Allowance plus Speciai. pay/deputation (Duty) Allowance will not exceed 

Rs.400/- P.M. Special Allowance like Special Compensatory (Remote 

Locality) Allowance, Construction Allowance and Project Allowance will 

be arawn separateh7. 

Sd/ S.C. M.AHALIK 

Joint Secretary to the Government of Indlia 

11 



nnexure- XXI 

No. 11(3)195-El1 (B) 
Government of India 
Ministry of Finance 

Department of Expenditure 

New Delhi, the 12th Jan 1996 

OFFICE ORDER 

Special Duty Allowances for civilian employees of the Central 

Government serving in the States and Union Tenitores of North 

Eastern Region-regarding. 

The iuidersigiied is directed to refer to this Departmenfs O.M. No. 

20014/3/83-Ely dated 14.12.1983 and 20.4.87 read with O.M. No. 20014/16/86 

E.IVJ'E.II(B) dated 1.12.88 on the su'ect mentioned above. 

The Government of India vide the above mentioned OM dated 14.12.83 

granted certain incentives to the Central Government civthan employees posted 

to the N.E. region. One of the incentives was payment of a 'Special Duty 

Allowance' (SDA) to those who have' All India Transfer Liability, 

It was clarified vide the above mentioned OM dated 204.87 that for the 

purpose of sanctioning "Special Duty Allowance" the All India Transfer Liability 

of the members of any service/cadre or incumbents of any post/group of posts 

has to he determined by anpiving the tests of recruitment zone. promotion_zone 

etc. i.e. whether recruitment to service/cadre/post has been made orL all India 
-- 	-- 4 

basis and ,'hether promotion iS also done on the basis of an all India common 

seniority list for the service/cadre /iost its it whole. A mere clause in the 
- 	- 	 • r 

appointment letter to the effect that the person concerned is liable to be 

transferred anywhere in India, did not make him eligible for the grant of SDA. 

2? 
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Some employees working in the NE Region approached the Hon'hle 

Central Administrative Tribunal (CAT) (Guwahati Bench) praying for the grant 

of SDA to them even though they were not eligible for the grant of this 

allowance. The Honhle Tribunal had upheld the prayers of the petitioners as 

their appointment letters carried the clause of All India Transfer Liability and. 

accordingly, directed payment of SDA to them.. 
- 

In some cases, the directions of the Central Administrative Tribunal were 

implemented. Meanwhile. it few Special Leave Petitions were filed in the Hon'hle 

Supreme Court by some Ministries/Departments against the orders of the CAT. 

The Hon'ble Supreme Court in their judgment delivered on 20.9.94 (in 

Civil appeal No. 3251 of 1993) upheld the submission of the (kwenmient of India 

that Central Gove.imment civilian employees who have all India transfer liability 

are entitled to the grant of SDA ,  onb&posted to any station in the NE Region 
- 

from outside the region and SL)A would not he payable merely because of the 
J . 

dause in the appointment order relating to all India Transfer Liability. The apex ..-... .-.-,.-----.- -...-.. 
Court further added that the grant of this allowance only to the officers 

transferred from outside the region to this region would not be violative of the 

provisions contained in Article 14 of the Constitution as well as the equal pay 

doctrine. The Hon'hle Court also directed that whatever amount has already 

been paid to the respondents or for that matter to other similarly situated. 

employees would not be recovered from them in so far as this allowance is 

concerned. 

In view of the above judgment of the Hon'ble Supreme Courtt, the rnntter 

has been examined in consultation with the MiniStry of law and the following 

decision have been taken: 

1. 	the amount already paid on account of SDA to the ineligible 

persons on or before 20.9.94 will be waived; & 



1s.  

ii. 	the amount paid on account of SDA to ineligible persons after 

20.9.94 (which also includes those cases in respect of which the 

allowance was pertaining to the period prior to 20.9.94 but 

payments were made after this date i.e. 20.9.94) will be recovered. 

	

3. 	All the Mlnistries/ Departments etc. are requested to keep the above 

instructions in view for strict compliance. 

	

9. 	in their application lo employees of India Aucit and. Accounts 

Department, these orders issue in consultation with the comptroller and Auditor 

General of India. 

	

10, 	Hindi version of this OM is enclosed. 
Sd!- xxxxxx 

(C. Balachandran) 

Under Secv to the Govt. of India 

All Ministries/Departments of Govt. of Jndia etc. 
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F.No. li(5)/97.EiJ(B) 
Goejnrnt..nt of India 
Ministry of Finance 

Department oftxpenditure 
* ** * * * 

New Delhi, dated the 29Ih May, 2002 

'llJciIyQRnuM 

Subject: 	Special l)ut y Aflowarice fiJi civilian CH1PIOyCCS of the Ccuiti al 
Govii,i,;t Serving in ihe State and Vnion Territories of North 
Eastern Region including Sikkim. 

The undersigned i5 directed to refer to this Department's OM No.20014/3183-
E.IV dated 1412.83 and 20. 4 .1937 read with OM No 20014/16f86EJVfE11(t3)dri(cd 1288, d OM No I 1(3)/.c.E.0 (13) di 12. 1996  on the subject mentioned above At 

Certain inceiltivtts were grarnej to Central Government employees posted in NE region vide OM dt. 
14 12.83.Special Duty Allowance (SDA) is one of the 

incentives granted to the Central Government employees having M1 IndiaTransfer 
Liability'. The ncessary clariflcation for determining the All India Transfer Liability 
was issued vide OM de,20,4.87, laying down that the All India Transfer Liability of 
the members of any scrviceicadrc or incumbents of any post/group of posts has to be 
determined by applying hue tests of reemitment zone, promotion zone etc., ic, 
whether recruitment to servicc/cadr&post has been made on All india basis and 
whether promotion is also done on the basis olan all India cOmmon seniority list for the Selvjc&cadr&1,ost as a whole. A mere clause in the appointment letter to the effect that the person concerned is liable to be transferred anywhere in India, did not make 
hint ebgble for the grant of Special Duty Allowance 

.3. 	
Some employees working in NE region who were not eligible for grant of 

Special Duty Allowance in accordance with the orders issued fiom lime to time 
agitated the issue of payinct it of Special Duty Allowance to them befoic CAT. Guwahati Ilcnuch and in certain cases CAT upheld the Prayer of employees. The 
Central Government flIed appcals against CAI' orders which have been decided by 
Supreme Court of India in favour of 1)01. The Hon'ble Supreme Court in judgcrncut 
delivered on 20.9,94 (in Civil Appeal No. 3251 of 193 in the case of Uol and Ors 

• . V/s Sb. S. Vijayn Kuniar and Ors) have upheld the 
submissions of the Govcrnmcnt of 

India that C.G. civilian £tnployees who have All lndia IransIir Libility are eUtihled 
to the grant of Special Duiy Allowance on being posted to any statioii in the North 
Eastern Regton 

from outside the region and Special Duty Allowance would not he 
payable merely because of a clause in the appointment order relating to All India 
Transfer Liability,  

4 	In a recent appeil fllcd by lcictoni F)cparllnent (Civil Appeal No 7000 of 2001 arising out of 1 P No 5455 of 1q)9) Supreme Court of India has ordered on 5 10 2001 that thi s  appeal i co et ed by the judgement Of this (ourt in the case of 1101 & ths vs. S. ViJLyakuuuu)ar 01' repoucd as 1991 (Siipp 3) CC, 649 and followl in the ease of 1101 & Urs .s Lxccut,e OlIsc..crc Association Group C 199' 
/1 4' • 	. 	. 	 \1 	ç 

N. 



(Supp. I) SCC, 757 Fhercforc, this appeal is to be allowed in favour of the UOI. The 
•  Hon'ble Supreme Court further ordered that whatever amount has been paid to the 

employees by way of SDA will fbi, in any event, he recovered ftom thern inspile of 
the fact that the appeal has been allowed, 

4. 	In view 01 the aluresfild judcncnts. I he crit ci in fr payment of' Special Duty 
Allowance a upheld by the Suprcine court, is rcitei ated as under:- 

"The Sprcial Duty Allowance shall be admissible to Central Government 
employees having All India Transfer Liability on posting to North Eastern 
region (i tic hiding S Ikkiru) from outside the region." 

All cases for grant of Special Duty Allowance including those of All Inlia Service 
Officers may be regulated strictly in accordance with the above mentioned criteria. 

6, 	All the MinistricslDepartmncnts etc.. are 'equested to keep the above 
instructionS in view tbr strict compliancc Further, as per direction of lion'blc 
Supreme Court, it has also been decided that - 

(i) 	The atubuirt alt cady ptiid on account of Special Duty Allowance to the 
ineligible persons not qualifying the criteria mentioned in S above on or before 
5. I 0.200 I, which is the date of judgement of the Supreme Cowl, will be 
waived. Uowcvcr, recoveries, if any. already made need not be refunded. 

The amount Paid on account of Special Duty Allowance to ineligible persons 
after 5.10.2001 will be recovered. 

These orders will be applicable Inhilulis inulandis for regulating the claims of 
Islands Special (Duty) Allowancc which is payable on the analogy of Special (Duty) 
Allowance to Central Govcmnmcnt Civilian employees serving in the Andainan & 
Nicobar and Lakshadwccp Groups of Islands.. 

In their application to employees of Indian Aidit & Accounts l)cpazitncnt, 
'these orders issue in consultation with the Comptroller and Auditor General of india. 

• 	

. 	 1\A:.. 
(N.P. Singh) • 	.... 	 . 	 . 	 . . 

	Under Secretary *0 the Govcrnmcnt of India. 

• L 	:' 	 All Ministries/Departments of the Government of india, etc.  

	

:. 	.. •• copy(withspareco,)ies)toC&AGUpSCCtCfl$ per stidard endorsement 
list. 

XF 

' 	 '• 	. 

L• 
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IN TflE SUPR1E c0UT OP XNDTh 

CWIL APPELLAW JURLSDICTXON 

CI\rIL APt7iL W. 7000 or 2001 

( Arising out of S...P.(C) leo. 5455 of 1999) 

Union of tndl4 & Anr. 	.... Appellants 

VcrbULl 

flaUonal tlnion of 

I*nplOyCO3 union & Ore. 
... Roopondente 

0 RDR -- 

Leave granted. 

It is stated on bhalf of the respondents that 

this Appoxi of the Uziion of India is covered by the 

judent of this CmM in the case of pio 

Sc 0Z5 Vt S. jazk 	4 ors reported as 1994 

( npp.) s= 649 and followed in the ass. of 

ioqpE zdia & ore we. 	 AscccLaUm  

2'I 'C' 195 ( Sopp. 1) 8CC, 7579 Therifore • this 

- 	 appeal is to be allowed in favuur of the Union of 

India. It is ordered eoaoring1y. 

It ii hewever, made deer that When this 

eppeel ee up for acnission on 13.1.2000 the learned 

oiiaitr 'onerai had given an undertaking that 

hate'tr axntunt has been paid to the respondenta by 

t3y f 	 zly .4lowanoe will not, in any caso 

or evc'4 he racved from thev ,  It is on this ascuranco 

ttv oey wai ot - nd. It is melo c1ar that the 

Imlon aM Tria 

rnount pnid, a 

fact tht this 

Not; xthi 
OcLobr OS. 2001 

ch1 not bn .,nttticd to rccovnr any 

pec1 &ut7 aI1oncwo inepite of the 

'1 has been allowdo 

3df.. 4 H. SATITOSH !UODE 

r/s. 160. ahlAmIsIvAN 
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I'ab3n Chridt 3  
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of L3te 5ont.os%1 Gb Paul, 

ged oboUt 43 yQ3rS, 
4sident of Dewal Road,JOEhat 

tM' 
torkirig a& 3 (PresentlY Survey and 

L4Ft Cont.act)'1 th 0E(1C 	,(iP) 

toliamUra, cJo Ex GC(P) Agortala, 
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Union of India 
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Government o 'India, tnistrY... 

oft)eCeflC?, Nevl Dcliii. 
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• FOt W i t jam, 

La 

1 	
I h 	ht C 11itr, 	
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L
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, P.O. S-lbayn. 

• 	 . 	 grt31tl2. 
— 

fly A'JvO(3'.Q 
 

I.. 

I 

t j 

4AI— J~V~ 



- -.--. 	 -;-- 

I 	 - 

• 	By filing the original application, the aptiliciflt 

3 	 ,• :.h5 challenged the Office Wamorandurn dated 12th January, 

: . 	1996 circulated by the MLniStEY of Defence under letter 

NO .j. (19)/83D(civ )Vol.II dated 18.1-1996 	Ile has 

,souybt relief by praying for a direction to the respondentS 

1Qt to inaku. any recovery of Special (Duty) Al1 1 anc'  

short) already paid to the applicant and also for D 

dtreCti0n to continua to pay S'.D.A. to the app11can in 

r. 
• 	 terrns of .  the Office WrnorandUm (O.M. in short) dc%tc1 1401  

II 	

t 

.Deceinber,' 1903, 1st DeceInbOr,.,1900a1 	22nd July, J,r.)91L 	., 

91 

¶ 	 • 	 • 	•• 	 •. 	•• 	

I 

• 

\ 	 '2 	Th fctsofthe case as stated by the applicant 

hat the applicant wasini0,l.1Y appointed as a 

)UY0T Ai5taflt Grade-Il during the year 1980 in thc 

M.E.S. The recruitment •to th post ci 

• 	
4 

6UrVeY0r Assistant Grade-Il (5.A.11 in short) is Li.ij 

V 	 •••• 
• 	

on All India basis and the seniority of the applic1nL
n i 

••i 
F 	the cadre of S.Fk. II is being maiiitoinod on All J1yja 

A 	Per c 	d it ion l3 Id d ulti in U ie a ppoi.iitUJ 	i ti") / r '•c. 1 iii I 

-mont rul, th apIicant is liable to be LrrI 	
'H 

a 3.1 indi•i 11 1. 

• 	. 	
isliCflt was promoted to the pn5t. 

 

Grade-i in 903. c his prOmOtiOn, ho was/trafl[ ri.d 

Mumbal undi SouthE1t Gfltf3fld, M £.S 	
H staye 	n 

for abOut 3 yearS In the cadre of S.A. Gr.L. 

------- 
• 	• 
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4f 	 t 	 - 	
ctv 

to3ohat In tho yoar 1992 in thn offtcti of t.hr 

tyw;;i 	d 	
p 

)ell l  ftJ t n3 e r a nd posting of thu app1ic1 nt 

j 1t 	r:1:;c 	
: F10 is ' presently pOS ted AS J I 

of the G. L. (i) 
tityl 

. 
The Government of india grafltC4i Agartala eliamura 

and faci1itieS 4 to • civilian Centia). 
C 	•&t.. 	 • 	' 	'I.., 	t 

ide:Of 	tmorandum doted 14th 

	

R
1 	

such a11o,anceS granted vida the above 

h? civilian Central Governme nt ernplOyoo s is 

A4c?ance 7'(S.D.A. in short). 1  The apl)Li-

texespondont8 for paymoni of 

o theLt' Ot4 and accordingly, they hzve 
l
ih 

	

f 	 , j1 	• 

:

appLicant SIflCG 1983 a S per U 14. 

for the period during his 

	

 cw e v'o r 	he rnQnth Of b%y, 2000 0  •th 

	

C  fr 	4 

odents 1 stoppd the payment of S.D.A. as well as rrovcrcd 
fill 

AT 	
ra0• .l.CO0/— from the pay bill of the 

Nz  icantfor the months Of Way and June, 2000 The applic.)n 

j

to knoil •thjt the stoppdge and recovely. of S.D.A. h.  
A;P q roe

rnadu C o1lcmflcj thc order/direction contained in 0 Ø R d t ed 

i 	.J.2th Jdnuciry, 16 circulat' d by the WJ.ruistry of Uinr' 

	

' 	 r 
4 th'ir 1otLur (j1tccj luth Januirf 1  1996 whereby it j 	q 

that the lOCdlJ / 	c.uitd cuiployceS ie not onti tl'I I 

S.D 	as such ahtuVur pa yniont is nido a ft'i. 70t h ' I' • 

2. 

 

1994 should b recovetod CL Otfl the o inployo'J cOn( uLnrJrJ • 	.11 

i also menU oud theiein that the5e instr'jctiOi h ivo hr ii 

jsued in peluUnc of t.h deci'Ofl of the Sup'u' Uni A. 

	

20th S 	 1994 In Givil Appeal  

Accordiny to th jUdy1t ot th tIoi i1 :uIr" 

G nti' 1 C,OvC t tw' nI ( uipl .'y'" 	Whoo hV 	ii I tKtl..% t'r.. t I •i 

I 

? 



	

. ,-. 	

••: 	 •: : 	 • • 	; 	. 	, 	. . 	 . ...... 	 . 	. 	 . 

/4 	
r 

. 	' 	. 	 • 	• 	 . 	 - 

.( •: f 	 ••' 
••4 • 	 - 	 . 	 - 	 - 

. 	,. 	

1jabi1ity are ntit1ed to payment OfS.D.A.. on binç  

to any 	taifiou Xn tho Iloi th Lo' t.oi. n 11o(Ji on t 2: 01(1 r'j 	I .I 

	

ion. A more cding p 	 c.. 1 the cIi.u1r datud 12 th 

r t44 dj99( mako iL abundn1y, cleai that the applicani fu1[i1J 

the cOrditiOnS 1i1d drnn therein for grants of s.0 A ii
in 

ft  iL  

1. 4  ON 	

zone 1 prpmotion zono aci senor)ty 

'° caro;axe baing 4 maintane on all India bash )nl t.hr 

of lLIndia transfer liability iS_eXCflt liQin ILS 

5 	 I 	
4 I t 

	

posting to 1ombay during the year1900 t! 	 — 

appficdflt is entitled to S.D.A. in termS 01 the 

14th December, 1983 Aggrieved by the ocLion Of 

to stop the payment of the S.D,A. t.o Ijii -' 

anct issuthg the order fox recovery of tim tanYi, 

4keJhas corno before this Tribunal and sought thr re1i f a' 

&( 
wo n u onoci in pr .-z bOVC. 

. . 	.•A 	. 	. 	- 	..: 	• 	 . 

11 	 rcspondentS1haVe contested the Case aui 	ve 

ad that as per O.R. dated 12th January, 1996 	U d by 

t4Lni$try of rinonce, more clause in the 
apiOi.nttti'flL 

to the effect that persons 
concerned are 11i,lc' Lu 

w. tr3n3fOrL'" £ 	nyMhOre In india, did nO 1ilILC ilim 

14 

øligiblO for thy çjr$Int of S.D A, Thus, the S.D A  

to the CenLzul OvCLl1nlent ernployoflc hoviny all iivh 
	1 m 

	

4? 	Ji 	t) 	fJ9 liability is stopped ncJ recovely on account 
 

	

epembOr, 	vlaS ordei 
after 201h 	 1994 ed 	)kre.i('J • l 

ht  
- -........................................................ 

I  —cent5 have notidisptited the contonU0n of the p3).icl1t 

4 A 	
made in par-4 2 3bOut hi transfer to jrnb3l in 11 

	

1 	 19(30 and t1n.ofter, ho WOS tranferrd b3tk O 1 
	in 

-. 

the y3r i9) 	On 	iuSa I. of the 0. M da Lll 
 

1996 tSSU d tly  +h it nictry of 
 

	

"T 	f 	

C?1t.t 

••.. 	- 

; 
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•1•• 

Co 	t:J j. ()y'.) mu!' 	 t 	tuuujJ  

triisL' 	1i.ibi.U..y •'J:'? 	uiutiLi':d Lu Lh' 	jj.uuI. of 	.I.R. 

iu.J fu La_f L C, o;u i u LI,c 	IJ))tfI Iii'. Le 3:ti  

fron ou'Lidu the rtq1oru. 	Pra-6 of the 0. M. da ted 1Ii 

J;nu3y, 1996 iued Uy th Mi.rii&try of Finance t;u. 

,I011CM's 

u 	
! 	 II fhe I Ioi , 

I f))fl bu pLedn( (ou1 I.. in thc'i. 

' 	
d1iveiud QU 20.9.94 (in Civil Appual Mo.32 	ol 

r 	 J993) upheld the ubinssiOnS of the Governrw'n of 

S,. 	 . 	
1ndii tnc't Centrs.ul Gover1Ireflt cvi11an emf)1o'- 

) 	 who have 311 indIa tr3nsfer 1ib1it 	renLJr'1 

I 	 the c 1 .anL of SD.A., On b3iflcJ potoct to any 

(\

LatOn in th N }teyion from outtido tha 
* 

and would not be payable merely because of 

the clauSe fl the 3ppO.ntIw3flL order relatinçj u 

All Iwtla Transfer Liability. iho opex Cowl 

r 	 • 	rs 	r fürthe r added that, 
Rl 	

only to the officers from OUtSide the egion In 
5,11 L* 

vj D  

t' /t4ii 
(.,ourt iso directed that whatever amount hi" iii uly 

been pid to the rcsponden1S or for that mu l 

other sirnil Irly situated nrnplOyP'' wo'iIi 

recovered from thorn in so far as this  

U 	T COflCCY ited " 

........ 

Yp 	6 • 	I fe.ird boL' u 1h 	jea rn'd c..outi 103 1 vd 'f r '1111 

; 
par 	a iid p' Luted the r (,0 

. 	,,.'• 	••. 
.. ....... • 	 . . 	V 	7 	(TI p? rti •l  J. of rec or'I' 	1.Ir.ed iw f ort' 

1h1 . the 	 2 	12 	1 
 

On dii 	h u 	'U tQclIJltr d to i h 

4 
S • 	• 	I -  2' 

I 	III 



I 

j< 
,;VcJQ-Xi 'in ;.ijj in'Ji 	tjJj 	ni1 hj 	initori1:y  

•,; 	 ci:d:r' 	:.1. 	L)(:i.:, 	 on all 	i.ncii.. 'i 	Ij:i'js. 	Il 	h. 	it 

1 	• 	 -------- 	 ----- 	
f•__• - - 

I. 	 .. 	•tifluf:J:J:'t!ci k.0 NocLh U: 35tern iti,oi 	(rout L)It'.itI  

t 
. 	

0 • 	 Ke p.ty in ViL.I 	crioria i Id du•'m in I.Lni; tc 	t 

.. 	
1irianco letter duted 12. 1. 1996, the app1icnt is CiLiL.id 

:. 	• ' :. 	 • 	
As regards the recovo:y o 	t.)t' 

aa 

I . 	•. : 	• 	
ainoutiL of S. U. A. alread,,  p33.d to the 	cp1icaiit , thc' unit hi 

f ' 	L : 	
•• 	Supreriie Couin their judgrwnt dated 20th Septeinbr, 1991 

in Union of India: and 'others -. Vs.— S. .VIjiiyakuuwr I,vi 

others (roportod in 1994 Supp (3) SG(' 649) liar. di r'd t11 01 .  

whaiover amou't has already been 1>3id to the rospoiul'nI w 
................................... 

'i: i or that mutter to other similarly situated nmploy'"'s inn Id 

- I 	 not be recovered fLorn them in so fa,, as this allaiair 
.....'..- _.i.. .:. 	 S 	 - 

conc.,erned. 	In this vie.i of ttv mttor, no recdv 	ii 
.i'/1t 	'.•. '. 	,v,. 

'( ma.Ie 1 ,'1Tomu ho a mount.. of S. 	A. alieady pdid to th' i1t'tr it 

the amount already recovered at the r3t ti ore

... 	S.  
from the, >ay Bill of the applicant for th" 

of M3y and Juno, 2000 as stated in para-4 5 of iii' 

will ti3'io to be refunded to Utc' opplicdttt. 67 t1i 

05 po nde nt S. 

'I.   
Irm liii 'Li':jtmt of the abov" dtscuion,  

and ihn responJ'nt.S are directnci to 	tiin•' 	i 

Y sr 	 c' 
tht 5.1.) A, to the applicant in terms of the 0 	tt t 'it 

i 	.... 
'1 

I- 	i111 

I 	. 
....................... i; I'Iç 

S  
' S 

•1. 

S. 

In nuury, 1996. 	11te rcpOrcntS aro fur ihcr 	di.rnr 	i-i h' t. 

no recovery '-"oul'J 	be 	m-tde 	from 	ih' oitnutii 	of 	,!).A.  

paid to tit()It,plj,i-)nt. 	In 	c050 • 	any dtWitlnt 	oF 

a ircady .d 	h.i& 	rt'Co'J'r'?d 	by th' 	)(.!J$)Ol(1Ilt.' 	, 

shdj.1 	Ij' i'_ity.it! 	to 	t_h' 	J%)plicJfl 1  lcn:;i'di-)iOiy , 	1 h'- .thi.'' 

d jrcti t Ii 	ho 	c 	j-?d 	jih 	): 	thin 	a 	v r 	ç' 	t' 

noiiUI3 f -  om tie 	dai.o 	01 	I i-t 	°f c oi  
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N)PIlcatloil is disposed of wjLh the above 
 

a s to costs. 

5d/ VICE C11AITAIIAN  

SJ/l1Eruiu (dm) 
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. villattachariya. Sclentist, 

CIFHI 
—'(iuwaha(i -78 1006. 

le Director 
(2 iF Ri 
I3arrackpore, Kolkata-700 120. 

I ) .09.20(15 

'l'hrough l'ropi'r (:lninncl. 

. 	$: Admissibility of Special (Duty) Allowance — Regarding.. 
• Ref: CI FRI Order No. 2/1/05 Mm. 111/200515402 dt. 17.08.05 
- 

In inviting a reference to the HO order on the subject cited above. I have the honour to place 

the following tItcts before you hr favour of your kind perusal and sympathetic action. 

I have joined as a Scientist of the Agricultural Research Service of the indian CotiiiiI 

of Agricultural esearch at the National Academy of Agricultutat Research Managenient, 

I hdcraba on 15.02.1995 (I iieI I ). ( )o completion of the 50' Foundation (.'ottIse on Agikultni al 

Research l'rograinme Managetilcilt at NARM. I was posted on regular basis ni (he Ctnlral 

Inland Fisheiies Research Institute, llarrackporc (End. 2), whcrc 1 joined on 23.07.95. 

1 was (ransferred from CIFRI headquarters, Baritwkpore to Cl FRI Centre at 

(;uwahati in public 
interest 'ide (IFRI order No. 307-E110042 (.11. 01.10.96 (Fuel. 3). In 

compliance to the above order I loined the CIFRI Center at Guwaliati on 25.10.96 (Luck 4). The 
CIFRI authorities have been kind enough to grant me SDi\ since joining ()uwahati (.'citie till it was 

stopped vide ollice order referred to above. 

Sir, the reason cited for discontinuing SDA payiiicnt to tue is that I belong to the 
Northeastern region of hidi. I lovcvcr, as per clause (iii) of Cabinet Secretarial 110 No. 20/I 2199-

LA-I 1799 dt. 02.05.2000 (FncI. 5). a civilian employee of the Central (ovcnuiteut helonging 

to N.E. Region and subse(uently posted outside N.E. Region will he eligible for S1),\ if 

to N.E. Region. 

In the light of the 1ovc I would like to appeal to your csceiiicd sc.l F kindly to consider iii 

ease sympathetically and resu; ne payment of Sl)A to mc. I shall Fe main grate 1iI to you for this act 

of lavour. 
Yotit S laitliluhy. 

End.: As slated. 
vok 

IATFACI IAR.l VA 1 

CENFRAL IN LAN I) FIShERIES RESEARCh I INSTI1'Ui'E (ICAR) 
A'rt1: caster!: Rcgio ;z a! Centre 

I IQUSEF Li) Complex, Dispur (Last Gate), Guwahati- 78 1006 

Lodi. No. l3KUh/2005- 
	 I)atc: I 2.09.2005 

Forwarded to lhc ))ircctor through the I lcad Iloodplain Wetlands I)ivisiun. ('I FRI. 

I 3arrack pure for necessarY ac (.iofl. 

- .OfTieerin-('l;arge 



' .'.triI In huRl I shciies R ,Ncarch Instil iile 
-- 

J,!..uUnCil L41i(uf'urc  

Npttheastenlgional Centre 
I 	 * 

7 CENTRAL INLAND FISHERIES RESEARCH INS11TUTE (1CAR) 
Northeastern Regtonal Centre 

HOUSEF].LI) Complex, Dispur, Guwahati 781006 

I' 

1)1 12 (P).2005 

From: 1)r. M. (2houdhury. P riuwipal Scientist., 

NERCI  CIFR..1. (ivaltati. 

To: 	The Director, 
CIFRI, I3arrackporc 
Kolkata-70() 120 

(Through proper channel 

Ref A'u. 2/1/05 .1cm; 11/2003. 5402 thsIt't/ 17. 08.05 

Sub: Eligihiliiv of SI). I 
a 

Sir, 
Kindly refer to the above () tlicc u der issued Lw SAO. 11 is stated in the letter that 51 )A is 

not admissible to me on the ioun.d that I bclonu to NE! I reuion, Payment of SDA to mc has 

been stopped and proposed In iccover the amoum already paid to mc. 

In this connection. I nuhl like to draw your kind attention to the clanlication issued by 

Cabinet Secretariat (copy enclosed. 
The clarification reads as 

iv) An employee hailing hum NV region. posted to NF region initially but subsequently 
transferred out of the N region but cputed to Nh re'on afler sometime serving in non-N N 

region is eligible to get SDA. 

'I'hc above clad heat i n dean v shows that I am elie.ible In get Sl)A because niysctf, 
belonging to NN reio;I was in;ii:tihv posted at (uwahaii hut I was transferred to flangalnie vide 

Icuer No. 997-P/ 1 61 dated. 2.06 . 1 ) and later repusted at Giiwahati vide letter No. 307-
Ff10391 dated. 16.11.1990. 

I, therciore, request you to take necessary action in this matter. 

Foe. As siued 
\oiirs 161111iIll). 

lic; Q/~~ 
(lvi. ('houdhurv) - 

I1tiCiIiIc:', 	Itukt (t . 	 r 

C?~ 

- 	
>. 
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- 	c,ufet Complex, Cei li -al !a:, 4h  11t r: Guwali;oi-7; 1006. Asum 

	

To: 	The Diictor. 

j Central Inland Fsherics Reseamf, Instittee lCAR) 
J3-arrackporc, KoJkita-70() I :20 

(ilrough proper channel) 

Sub: Admissibility of Spcc1 (l)uty) Allowancc- regarding 

Sir, 
In receipt of CIFRI Office Memorandum (No. 2/1/05/Adm.l1J/2005/5404 Dated 17.08.2005) 

- 	 on non-admissibility of Special (Duty) Allowance for rendering my services at Guwahati, Assam, I 
am to state the following facts with an appeal to consider my case sympathetically. 

I) I am serving in the Officer-Group-A of ICAR Technical Service Category Ill in Ccntral inland 
Fisheries Research Institute (ICAR) w.e.f. 21.07.1995. My service is transferable to any Institute of 
ICAR anywhere in India. In advertisement of my post in leading flcwcpapers_doiie flirouli - • . 	

. 	.•DAVP, it was denny indicated that the post has got All India Transfer Liabillty(EncI. I). In 

	

-. - •' •'. 	
;this context the Note No. V of Cabinet Secretariat (EA I Section) in regard to clarIfication of All . 	

India Transfer Liability may be referred to (End .2). 

	

' 	ii) While joining at Central Inland Fisheries Research lnstitutc(ICAR) on terms and conditions in offer 
ofappoiritment vide CIFRI, Memorandum No. 1/3195/Adm/KVKJKAKJ384 1 Dated 07.06.1995 that 

	

- 	.•His headquarters will be at Krishi VigyanKendra of CIFRI, Kakdwip for the present but he will be 
liable to serc in any Institute 4nd I or office of the ICAR located anywhere in Indr"(Lncl 3) 

t also mentioned in terms (I) that "He will however be entitled to draw such alloances as arc 
admissible to other employees of corresponding grade and status under the ICAR at the station of his 

Ihive been transferred from Kakdwip Centre of C1FRI, Kadwip, South 24 Parganas, West i3erigal ' 	
vide Office Order No 307 EP659 Dated 1806 2004 in PUbkC interest and such I am entitled to 

	

* ', ... 	grant of Special (Duty) AlIo%ance on being posted to any station in North Eastern Region from 
joutside the region(Lncl 4) 

,iv) As per Office Order No CIFRI/KAKJI45 Dated 3006 2004 1 was released by the Officer in charge 
Kakdwip Centre of CIFRI, Kadwip, South 24Parganac \Vest Bengal (End 5) then atler I have 

• - jàined to the NERC of CIFRI, Guwahati on 02.07.2004 which was (July accepted by the Institute 
authority(Encl. 6). - 

):v) On joining at the NFRC oICIFRI, Guwahati I was paid Special (l)uty) Allowance w.c.f. 02.07.2004 
to 31.07.2005 without taisng any objection. 

•' 	While inhrodudnu, of Technical Service in ICAR it is clearly slated that the Technical 
------------------ 	Pcrsonncl under Catego'v Ill may be treated at par with the Scientist in ICAR in respect of 

entitlement of allowancec. i\bove all, it is understood that I may be entitled to draw the Special 
(Duty) Allowance for rcndcriiig my service at NERC of CIFRI, Guwahati, Assam. 

I lence. I .ini earnestly requesting for favour of your due consideration on my admissibility 
of Special (Duty) Allowance and kindly resume the payment of the Special (I)uty) Allowaice at the 

	

• 	earliest. 	 - - 
• 	• 	'i - 

	 With (lep regards, 

Yours fr'ithfiillv. 

	

• • 	I3ncI. Photocopy of i)Nevp:iper cuttine of T-6 post 	 A .s v-.._ • 	
Ii) Note olCabinet Secretariat ( IA I Section) 	 (Asok I3iswas) 

Offtr letter ofappointmcrn mu T-6 
Transfer Oidcr to NlRC of( 1 FJ I, (hmahatj 

	

• 	v) Relcasc Ot -der horn Fufcfwip ( entie oICIFRI 
• vi) Joining letter at NERC oRIFRI, Guwahati 
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IN THE MATTER OF: 

O.A. NO. 295'2005 

Dr. Birendra Kurnar Bhattacharya & Ors. 

-Vs- 

2
41/ 

IN THE CENTRAL AD 
GIJWAHATI B. 

Union of India & Ors. 

-AN D- 

IN THE MATTER OF: 

A Written Statement filed on behalf of the 

Respondent Nos. 2 and 3 in the aforesaid 

Original Application. 

WRITTEN STATEMENT 

I, Dr. Kamal Malla Bujarbaruah, son of Ananda Malla Bujarbaruah, aged 

about 54 years, presently working as Director of I.C.A.R, Research Complex for 

NEH Region, Umroi Road, Umiam, Meghalaya do hereby solemnl,' affirm and state 
as follows. 

That, I have received a copy of the application filed by the Applicants and I 

have gone through the same and understood the contents thereof I have made 

myself thIly acquainted with the facts and circumstances of the case and I 

have been duly authorised by the Respondent Nos. 2 and 3 to veri1' and file 

this Written Statement on their behalf. That save and except the statements, 

which have been specifically admitted herein below, the rest shall be deemed 

to have been denied by the answering Respondents. 

2. 	
That, prior to dealing with the averments made in the various paragraphs of 

the application, the Deponent proposes to raise certain preliminary objections 

regarding the maintainability of the Original Application which are as follows: 

(A) 	
That, the Deponent respectfhlly begs to state that the 

Applicants, for reasons best known to them, have not arrayed 

the North Eastern Regional Centre of Central Inland 

SherieS Research Institute where the Applicants are 

currently serving, as party respondents in the instant 

application. As such, the Original Application is apparently 

not maintainable for non-joinder of necessary parties. 
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(B) 	That, the Deponent states that the reasons for withdrawing 

the special duty allowance in respect of the Petitioner Nos. 1 

and 2 are different from that of the Petitioner No.3 and 

apparently the grounds for moving this application are 

diffrent for the Applicants and as such, this joint application 

is isconceived and the Petitioners are not entitled to leave 

under Section 4(5) of the Central Administrative Tribunal 

(Procedure) Rules, 1985. 

The Deponent humbly begs to submit that in respect 

of the preliminary objections so raised by the answering 

Respondents, it is abundantly clear that the Original 

Application preferred by the Applicants showing the 

common cause of action is not maintainable and is liable to 
------ 	 -.-. 

be dismissed at the very threshold and also for non-joinder of 

necessary parties. The Hon ble Supreme. Court has 

categorically laid down in AIR 1971 SC 2451 that once 

preliminary objections, so raised, are sustained, the Courts 

should not proceed any further on merits and ought to 

dismiss the petition. 

That, notwithstanding the preliminary objections raised herein above, the 

answering Respondents place the following parawise reply/written statement 

as a measure of abundant caution. 

PARA WISE REPLY: 

That, with regard to the statements made in paragraph, 4.1 of the Original 

Application, the Deponent has no comments to offer. 

That, while denying the statements made in paragraph 4.2 of the Original 

Application, the answering Respondents reiterate the statements made in 

paragraph 2 herein above and further state that the reasons for withdrawing 

the Special Duty Allowance of the Applicant Nos. 1_and 2 are different from 

that of ApplicaiiLNo. 3. It is also apparent that the grounds for moving the 

said application are different and are accordingly this joint application is 

misconceived and the Applicants are not entitled to leave under section 4(5) of 

the Central Administrative Tribunal (Procedures) Rules, 1985. 
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6. 	That, save and except what appears in the records and what has been 

categorically admitted herein below, all statements made in paragraph 4.3 of 

the said application shall be deemed to be .denied and disputed by the 

answering Respondents. 

It is stated that the Special Duty Allowance in respect of the Applicant 

No.1 was stopped, as he did not fulfill the criteria laid down for the grant of 

Special Duty Allowance. The Applicant No.1, as has been admitted by the 

applicants themselves in para43, hls from the North Eastern region 

although he was selected othsis of All  IniLitment Test and als 

has All India Transfer liability. However, inadvertently the Special Duty 

Allowance was being paid to the Applicant No.1 and when the said lapse was 

noticed, it was immediately rectified by issuing the Orders dated 17.08.2005 

and 05.11.2005 rhereby, the amount paid on account of Special Duty 

Allowance to the Applicant No.1 after 05.11.2001 was to be recovered in 

suitable installments in due course of tie. 

It is further denied that the Respondents didnot disclose or specify the 

reason for such stopping of Special Duty Allowance. In the orders dated 

17.08.2005 and 05.11.2005, it has been categorically mentioned that the 

Special Duty Allowance of the Applicant No.1 is being stopped since he 

belongs to the North Eatern 

	

7. 	That, save and except what appears in the records and what has been 

categorically admitted herein below all statements made in paragraph 4.4 of 

the said application shall be deemed to be denied and disputed by the 

answering Respondents. 

It is stated that the Special Duty Allowance in respect of the Applic ant  

No.2 was stopped as he also did not fulfill the criteria as laid down for the 

grant of Special Duty Allowance. The Applicant No.2 also hails from the 

North Eastern region although he was selected on the basis of All India 

Recruitment Test and also has All India Transfer Liability. However, 

inadvertently the Special Duty Allowance was being paid to the Applicant 

No.2 and when the said lapse was noticed, it was immediately rectified by 

issuing orders dated 17.08.2005 and 05.11.2005, whereby the amountpaid on 

acc6unt of Special Duty Allowance to the Applicant No.2 after 05 11 2001 

was to be recovered in 

8. 	That, save and except what appears in the records and what has been 

categorically admitted herein below, all statements made in paragraph 4.5 of 
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the said application shall be deemed to be denied and disputed by the 

answering Respondents. 

It is stated that although the Applicant No.3 is not a permanent 

resident of the North Eastern regio; he is jedecial_D.y 

Allowance, as he does not fall within the ambit of All India Transfer Liability. 

It is categorically stated that a mere clause in the appointment order to the 

effect that the person concerned is liable to be transferred anywhere in India, 

does not make him eligible for the grant of Special Duty Allowance. The 

Applicant No.3 has, infact, not been recruited to the service on All India basis. 
:..: 	

.. 
Moreover, promotion a so has not been granted on the b.sis of All India Zone 

- 	 .-. - 	 - 
 

of promotion based on common seniority. 

It is categorically stated that the test for determining the All India 

Transfer Liability depends on several factors including recruitment zone, 

promotion zone etc. A mere clause in the appointment letter to the effect that 

the person concerned is liable to be transferred anywhere in India does not 

make him eligible for the grant of Special Duty Allowance. 

9. 	That, the Respondents state that the issue of Special Duty Allowance has been 

decided by the Apex Court at various points of time and in the year 2001 an 

appeal was filed by the Telecom Department wherein, the Apex Court held 

vide Order dated 05.10.2001 that the amount of Special Duty Allowance 

which has already been paid to employees shall not be recovered from them. 

In that view of the matter, the Ministry of Finance vide its Office 

Memorandum No. 11(5)/97-E4I (B) ded 

directions and clarifications stating, inter alia, that 	amount already paid on 
- 	 - 

aCcount of Special Duty Allowance to ineligiblepersons on orbefre 

05.10.2001 shall be waived. It was further clarified that the amount paid on 

account of Special Duty Allowance to ineligible persons after 05.10.200 1 will 

be recovered. In the said Office Memorandum it was further clarified that 

1) A mere clause in the appointment letter to the effect that the 

persons concerned liable to be transferred anywhere in India, did 

not make him eligible for the grant of Special Duty Allowance. 

The test of All India Transfer Liability of the members of any 

service/cadre/post has to be determined by applying the test of 

recruitment zone, promotion zone etc., i.e. whether recruitment to 

the said post/service/cadre has been made on All India Basis and 

whether promotion is also done on the basis of an All India 

common seniority list for the post/service/cadre as a whole. 
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2) Further, in para 5 of the said Office Memorandum, the criteria for 

payment of Special Duty Allowance which was upheld by the 

Hon'ble Apex Court was reiterated as under: 

cc The Special Duty Allowance shall be admissible to 

Central Govt. employees having All India Transfer Liability on 

posting to North Eastern Region (including Sikkim) from outside 

the region." 

As such, it is evident that the Office Memorandum dated - 

29.05.2002 has unambiguously and categorically held that only 

those persons who are from outside the region and have All India 

Transfer Liability are eligible for grant of Special Duty Allowance. 

A copy of the aforesaid Office 

Memorandum dated 29.05.2002 issued by 

the Ministry of Finance is annexed herewith 

and marked as ANNEXURE-A. 

That, while denying the statements made in paragraph 4.6 of the Original 

Application, the answering Respondents state that the Hon'ble Apex Court in 

the recent Telecom Appeal, as has been stated herein above, has decided the 

issue of Special Duty Allowance. 	Accordingly, the earlier rules and 

regulations / Office Memorandums of the Cabinet Secretariat and/or Ministry 

of Finance stand over ruled and the Office Memorandum dated 29.05.2002 

holds the field as regards payment of Special Duty Allowance, as on date. 

That, save and except the statements which are borne out of records and are 

categorically admitted herein below, the statements / averments made in 

paragraphs 4.7, 4.8 and 4.9 of the Original Application shall be deemed to be 

denied in seriatim. It is categorically stated that as has been stated by the 

Applicant himself, the Hon'ble Apex Court had rendered its decision on 

05.10.2001 and accordingly, the answering Respondents prospectively taking 

the said judgment into account, decided to recover only that amount of Special 

Duty Allowance, which has been paid to the Applicants subsequent to 

05.10.2001. It is further stated that the Applicants cannot be allowed to take 
--I 

the benefits of administrative lapses, which have occurred inadvertently by the 

Respondents. The Applicants have themselves stated that the applicability of 

the Office Memorandum dated 29.05.2002 (Annexure-A herein) and the 

directions issued by the Office Memorandum are unambiguous and 

categorical even in so far as the recovery of Special Duty Allowance is 

concerned. 



6 

The, answering Respondents further state that the judgment . dated 

21_000.. assed by this Honb1e Tribunal in Original Applicatidn No. 

237/2000_and the order dated 0503.2001 passed by the Hon'ble High Court 

upholding the same have no bearing in the instant case in hand, since both the 

judgments have been passed prior to the Apex Court's decision rendedn 

05.10.2001. As such, the applicabilit,y of the said two judgments to the instant 
- 	. 	 5 

case is disputed, particularly, in view of the fact that the facts of that case are 
,, 	-'--I.--.-_-_'_ .•  - 	- .. 	-'v. ---•- * ''' 	 ;"z 

different from the facts of the instant case. 	 - 

It is further denied that the Applicants have been discriminated in any 

manner; In fact, the payment of Special Duty Allowance to' other ARS 

Scientists in I.C.A.R. is being made only in strict compliance with the Office 

Memorandum dated 29.05.2002. 

12. 	That, while denying the statements made in paragraphs 4.10 and 4.11 of the 

Original Application, the answering Respondents deny that the Application 

has been filed bonafide. It is categorically stated that none of the grounds 

averred in the Original Application are legally tenable grounds in view of the 

facts and circumstances that have been narrated herein above. As such, there 

is no merit in the instant Application and the same is liable to be dismissed at 

the threshold 

VERIFICATION 

	

J 	.. 

I, Dr. Kamal Malla Bujarba'ruah, son of Late Ananda Malla Bujarbaruah, aged 

4 	about 54 years, presently working as Director, I.C.A.R., Research Complex for 

N.E.H. 1egion, do hereby verify that the , statements made in 

paragraphs t4b.'>iP'1'i?,. ?.(P1f ' l '1 Written Statement are true to my 

knowledge and those made in paragraphs .?ç!11......... 4re true to 

my information derived from records and rest are my humble submission before this 

Hon'ble Tribunal.. I have not suppressed any material fact. I have 'been duly 

authorised to swear this Written Statement on behalf of the e6wy Respondents. 

And I sign this Verification on this 	'day of June, 2006 at Guwahati. 

DEPONENT 



- 
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F.NO. I l(S)/97-E.I1.(B) 	. ..,'• , 
Government of India 
Ministry ofFinance 

. 	 . Department of Expenditure 	. 

New Delhi >  dated the 29th May, 2002 

OFFICE MEMORANDUM, 

Subject: 	•. Spedal Duty A.l1ownce for civilian empo)'ees of the Central 
Government Serving in. the State and Union TerritorAes of North 
Eastern'Region including Sikkirn. , 	:", 	:'. •'••" 

The undersigned is directed to refer to this Department's OM No 20014/3/83-
E.(Vdated 14.12.83 and 20.4.1987 read with OMNo.2O014/6/86E.W/,11.(B)ted 
1. 12.88, and OM No.1 1(3)195-B.1I.(B)'dt'12.1.i994 on thc subject rnentiox,abOV. 

2 	Certain incentives were granted JoCentral Government employees posted in 
NE region vide OM.dt. 14.I2.83,YSpecia1'uty A1Jownce.(SDA),iS one of the 
incentives granted to the Central GOvethmnl énplo)'ees having ."All India.Transfer 
Liability'. The necessary clarification for determining the All India Transfer Liability 
was issued vide OM dt 20 4  87, laying *iown that the All India Transfer Liability of 
the members' of any s rviceJcaclr brii 'bib ents'of any.postlgroup of posts, has, to be 
determined by applying the tesU of recruitrnept zone, ptomotiOn zoner etc >  1 e, 
whether recruitment to 'serviceic.adreipost has been made on All Indi basis and 
whether promotion is also done or the basis of an all India common seniority list for 
the servicelcadr,eipost as a whole. "A therc1ause  in the apointment letter to the effect 
that the person concerned is liable to be transferred anywhere in India, id iot'make 
hiinehgibleforthcgrantofSpecialDutyAbowance j  

3.'. ' Some employees w6rkin.g in NE region who were not eligiWefor grant of 
Special Duty Allowance',in accordane with the ordr isued, ; ftom..time,1.to' me 
agitated the issue of payment of Special Duty Allowance to them before CAT, 
Guwahati Bench and 'in certain cases CAT .up1eld the prayer of employees.' The 
Central Government filed appeals a4ainst orders which have been decided by 
Supreme Cowt'of India in'favourdUOI. The Hon'ble Supreme Court h'i'judgement 
delivered on 20.9.94 (in Civil Appeal No. 3251 of 1993 in the case of UoI arid Ors, 
V/s Sh. S. Vijaya Kumar and Ors) have upheld the subrnisions of the Government of 
India that C.Gcivilian Employees"iho have All India Transfer Liability are entitled 
to the grant of'Special -Duty-Allowance"on being posted"to,'anystation:in the North, 
Eastern Region from outside'th'e region and Special Duty Allpwance would not be 
payable merely; because of a clause in the appointment order relating to..All. India 
Transfer Liability 

4.' 	In a rcceht.appeal filed by.Telecom Oepartment (Civil Appeal No.7000 of 
2001 - arising out of SLP No.5455' of 1999), Supreme Court of India has ordereçl on 
5.10.2001 that this appeal is covered by'thejudgement of this Court in the case'ofUOI 
& Ors, vs. S. Vijayakumar & Ors. reported as 1994 (Supp.3) SCC, 649'and followed 
in the' case of '.JOI & Ors vs. Executive Officers' Association 'Gro C' 1995 

Certified t(S 	èCd'py . 	,. 

Rakhee Sire 	2hury 
ADVOCATE 



- -. 	. 	 .'-, 	 IAtt..* ...._......_. 

'\,.. 

(Supp.J) SCC, 757. 
Therefore, this appeal is to be allowed in favour of the 

UQI. The I-
Ion'blc Supreme Court further ordered that whatever amount has been paid to the 

clnpioyccs by way of SDA w1 not, 
in any event, be recovered from them inspite of the fact that the appeal has been allowed. 

In view of the aforesaid judgement5 

	

Allowance as upheld by the Su 	
tbc criteria for payment of Speci Duty 

preme cu1I, is reiterated as under:- 

"The Special 'Duty !lOwance s1ll be admissjb] to Ccntr Governmet 

employees hav All India Transfer Liability on Postiiig to North Eastern .tc5io11 (irir!iding Sikkiiii) from outside the region" 

All cases for grant 
of Special Duty Allowance Including those of 

1 Thdia SIc Oflicer's may be regulated s•tctly in accordance with the above mentioned criteria 

fl the MinistricsTheprnents etc 

	

uctjojis in view for strict 	 . ''e requested 'to keep, the above 
Sp reme Cot it h 
i' 	

compliance . 'Furth 	as per diection of, Hon'ble • 	 as also been decidej that 

(i> 	The 	
ount already paid on account of Special

•  u t 'A fl 	to th 
5.10:2001, 	the 	

owanee I 
ineli ible persons nat quifyjg the,crjteria mentioned i' '5bve 

on or before which is 	
date of judgeme of the Surerne Court IA411 be \\ryed  1

Ho\ever, recoveries ify, alrdy made need not berended 

The amount paid 
on accoUflt of Special 'Duty Ahlowan to ineligible persons • 	'afIer 5.10.2001 'will bcrec.ved 	.. "' 	., 	. W. 	. 

These orders will be'a1jcabJc mu/all lulandis for ruJaing the claims of Islids Special (Duty) 	
lowance which is payable on the alog of SpecJ (Duty) Allowance 

 to Central Gove'rn.cn,t .ciilian employees seing in the 
	daman & Nibar and Lakshadwcep Group of Islands 	'.. 	 . . 	. , 

8. 	In their applhCat'0 
1 
 11 

to. employee's of Indian Audit & Accoun Department thc. Orders 155uc in 
consujtatioii with the Comptrolier and Auditor General of India. 

- (N.P. Singh) Under Sccrefa to the Govencnt of India, 
All MiflisfriC5/Dept 	i s  of the Govcxmnicrit of India, ctc. 
Copy(wltl1  
list, 	

spare copies) to C&ATJPSC etc. as per 	
ni stndard endoeent 

	

•. 	. 	

' 	: 	. 
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IN TIlE CENTIAL ADMINITRATLVE TRiBUNAL k 
GUWAHATI BENCH: GUWAHATI 

Inthernatter 

O.A. No. 295 of 2005 

Dt Blretdra Kmar Bhattachaijva & Ois 

Union at India and Othen. '\ 

In the matter of:- 

Rejoinder submitted by the applicants in reply 

to the written statements submitted by the 

respondents. 

The applicants above named most humbly and respectfully beg to state as 

under; - 

/ 

I. 	That with regard to the statements made in Para 1, 2, and 3 of the written 

statements, the applicants specifically deny the contention raised by the 

• 	responuents, more particularly in para  2 (A). and (B) of the written 

statement and further beg to say that, impugned office order dated 

1708.05 (Annexure- 5 Series of the O.A) has been issued by the office of 

the Central inland Fisheries Research Institute (i.e. office of the 
• 	respondents) and the same were directly communicated to all of the 

applicants by a common order denying the benefit of SDA. As such 

question of impleading North Eastern Regional Centre of Central inland 

• 	 - - 	- •'•'•- - - 
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Fisheries Research institule where the applicants arc serving does not 

arise at. all. Therefore the plea of non-joinder of necessary parties is totally 

vague and the same has been raised just for the sake of argument. It is 

categorically submitted that Original Application is maintainable. So far 

as the contention raised by the respofldents in paragraph 2 (B) of the 

written statement, it is humbly submitted that the respondents by a 

common impugned order denied payment of SPA to the applicants as 

such there is no bar to submit a joint application -under Sec 4 (5)(a) of 

Central Administrative Procedure Rule 1985. Hence the contention of the 

respondets is wroflg and the Original Application is maintainable in its 

present form and the preiiniinary objection raised by the respondents is 

not sustainable in the eve of law. In this connection it is stated that 

2. 	That with regard to the statements made in paragraphs 5 /  6, 7 and 8 of he 

written statement, the applicmts deny the correctness -of the same and 

furthe.r he to say that by a conimon impune.d order payment of SPA has 
- 	 -, 	 j 	 i.-,  

As such all the applicants are legally 

entitled to approach the Hon'ble Tribunal through a common Original 

Application under Section 19 of the Central Administrative Tribunals Act 

1985 and further entitled to move jointly under the piovision laid down in 

• Sec 4 (5)(a) of CAT (Procedure) Rules 1985. It is pertinent to mention here 

that the payment of SPA has been denied to the applicanLs by a common 

mugned order dated 17.08.200 by the office of the respondent No. 2, as 

such the objection raised in paragraph 5 of the written statement is not 

maintainable. 	- 

That the ground raised in paragraph 6 of the written statement 

wherein it has been stated that the payment of SPA is discontinued to the 

applicant No. I on the sole ground that the applicant No.lbeloi.. 

Region cannot be sastained in the cyc of law as becauseeod 

Ministry i.e. the Ministry of Finance/ Govt. of India alter pronouncement - 
,.-.--•• 



of the iudgment of S. Vijaykuinar and, others by. the Hon'ble Supreme 
- 	

- 

ouiL on the question of enWiement of SDA, the Govt. of India, MinisLxv 

of Finance subsequently_issued the O.M dated 13.06.2001 (Annexure- )UX 
page 55 of the O.A), clariMng  the  entitlement of SDA so far the officers 

, 

Lelongrngto N E 1i, wneiefl IL has been sEa ted if the officers 

beJonginc to N.F, leaion and satisfy the criteria that their a000intment: 

service/post is made on all India basis and the promotion is also done in 

all India common seniority basis. However, the same would he adniissihle 

when such officers belonging to N.E. Region are posted in N.E. Region 

from outsjde the N.E. Region, and the same ON neither cancelled, 

modified nor revoked by the authority and the said O.M is still in force 

and holding the field. In this connection, it may be stated that a similar 
clarification is also given by the Ministry of Finance, while clarification 

was sought by the Cabinet Secretariat on the question of entitlement of 

SDA to the employees belonging to N.E. Region, but serving under the 

SSB Directorate, the said clarification would be evident from Cabinet 

Secretariat letter dated20.05.2000 (Annexure- XVIII of the O.A). It is 

relevant to mention here that the said clarification was given by the 
Ministry of Finance, in connection with pending Court cases. In terms of 

the said 

entitled to payment of SDA, in the event ortinginN.E. Region. In 

view of the said clarification of the Ministry of Finance, employees 

belonging to N.E. Region are also entitled to payment of SDA provided 

they are posted to N.E. Region from outside the N.E. Region. As such the 

contention raised by the respondents in the impugned order dated 

17.08-2005 and 05.11.2005 are not sustainable in the eye of law, so far as 

the applicant No. I and 2 are conceined. 

in paragraph 6 of the written statement it has been stated that SDA 

was inadvertently being paid to the applicant No. I and when the said 

lapse was noticed it was immediately rectified by,  issuing the impugned 
office order dated 17.08.05 and 05.11.05. In this context it is to point out 
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that the deponent of the written statement (Dr.K.M. Buiarba.ruah), who is 

the Diredor of the ICAR Research Complex for the North Eastern Hills 

Region. Umiam... Me hakva has been currently holding the additional 

charge of the Officer-on-Special-Duty of the National Research Centre on 

Pig (ICAR), GuwahaU. The deponent is I ullv aware of dJ.sbusseinent of 

SDA to Dr. Macian Kuniar TamuJL l'rinci at Scientist of the NRC on l'ig - -.----..-----..--- 	 .. 
Who is also a permanent resident of NE Region like zwvlicant No. 1.) in 

his offlcial capacity as the OSD of the said NRC. Therefore the argument 
- 	 . 	*- 	 '•-' 

of the deponent that the applicant No. 1 was inadvertentl being paid 

SDA appears to be dichotomous. The applicant fails to understand as to 

why the deponent is in favour of paying SDA to an employee who is 

working under him (Dr. M.K. Tamtth) but is not inclined to give the same 

benefit to the applicant No. 1 working under the same ICAR system and 

hiwe the same case as thzttof the former i.e. belong to NE Reon but one 

will he entitled to SPA and other one_deprived of the same benefit-. It is -- 	 - 	- --.- - 
pertinent to mention here that Dr. Tarnuli initially ,  joined as a Principal 

Scientist at the Central Sheep & Wool Research institute (ICAR), 

Avikanagar. Rajasthan before being transferred to National Research 
-I- -r-----: ---- 	I 	 -I1- 

Centre on Pig (ICAR), Guwahati. hi this context, it is sought to draw the 

attention of the Hon'hie Trihiuial that the applicant No. I (Dr. B.K. 

Bhattacharjva) was initially posted at C1FRI, Barrackpore and 

subsequently transferred to NER Centre of. CIFRI (ICAR), Guwahati in 

public interest. 

it is also clear from the foregoing that SDA was sanctioned to Dr. 

Tam-Wi because he had been transferred from outside the state of NE 

Region although Dr. Tamuli basically belons to NE Re on. Anothez 

instance can also be cited from Ministry of Commerce, GOT, Mr.T. 

Coh.ain, Scientist 5-2, Rubber Research Lnstit-ute of India has been rani 
__ 	- 	 - ---- - 

SPA on re-transfer to Guwahati from West Bengal. On the same analotiy 

Dr.M.Choudh 	jalt No 	should also be entitgJ. (____ - 
But unfortunately the respondents put his argument in favour of 



5 

4- 

discontinuation of payment of SDA to Dr. Choudhury only on the ground 

that he basically belongs to NE Region. 

It is humbly submitted that the grounds advanced by the 

respondents denying the payment of SDA to the applicant No. 3, it is 

categorically su.biniued that since the respondents themsehJ.zjit.i 

paragraph 8 of the written statement that the apnlicant No. 3 is not a 

permanent resident of NE Region but since he is posted to NE Region 

from out-side the NE Region, on that score alone the applicant No3, 

entitled to va ment of S A more so in view of the fact that the a plicant 
- 

No. 3 is apermanent resident of West Bengal and there is a specifIc clause •- 

in his appointment letter that he is liable to serve anywherii In 
- 	dia, n .--- 

- 

any Institute or office of the ICAR. Therefore vosting of applicant No, 3 ___:__ _ 	 --:'-- 	i,-l1- 	•'..-' 

from outside the reelon is a elating examnie of all Indiatransfer liability, 
- 	 - 

even it would he evident from the vo-sthw order of the api, licant No.3, i.e. ,&__- 

order dated l 8 .0QAnnexure- XVI of the O.A) where transfer has been 

	

-. 	•. 	-- 	. 
effected from a-different region of the country. As such the contention of 

- ----- 	 ,-. ,-- 	 '--'-- d 	 - 

the respondents that the applicant-s are not entitled to payment of SDA on 

the alleged ground that applicant No. I and 2 belong to NE Region and 

applicant No. 3 is not saddled with all India transfer liability,  are contrary 

to the clarification htheqy,,t,lndiii, Ministry of Finance in O.M 
- 	 - 	 - 

dated 13.06.2001 as well as Cabinet Secretariat letter dated 02.05.2000 and 

further contention of the respondents that the applicant No. 3 is not 

saddled with all India -transfer liabilitN ,  is contrary to their own records. In 

this connection it is relevant to mention here that one Mr. Chandrasekhar, 

Assistant (Group 'C' staff) transferred to National Research Centre on Pig 

(ICAR), Guwahati from Indian Veterinary Research Institute, Barielly, UP -- 

has been i 

	

pffing SDA from ejtabJshrnent 	DirectorNational 

Research Centre on Pig (ICAR Guwahati. As such the respondents 

	

- 	 * 

cannot apply different yardstick in case of the applicant for payment of 

SPA. Be it stated that in reply to the averments made by the respondents 

that the applicant No. 3 has in fact not been recruited to the service on All 
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india basis, the same is categorically denied and the applicant No. 3 
fur iher begs to state that in the Handbook of Teduücál Services-Appendix 

V it is laid down that direct recruitment to T-ô will be through ASRB on all 

india basis. M such the contentionof the respondents that the applicant 

No. 3 has not been recruited on all India basis is contrary to the policy of 

the respondents department and the same is not correct. 

3. • 	That your applicants further beg to deny the correctness of the statemei-ts 

madein paragraph 9, 10, 11 and 12 of the written statement and beg to 
state that in the case of the Telecom department by the Hon'ble Supreme 

Court where all the respondents were locally recruited and never posted 

outside the region, as such the case of the present appiicants cannot be 

• tagged with the cases of the respondents in civil Appeal No. 7000/2001. 

However, the said judgment of the Hon'b]e Supreme Court in Civil 

• Appeal No. 7000,1 2001 was enclOsed by the applicants to establish the fact 
that even in this case where e.mployee.s are not entitled to I)ayillent of 

SDA, if the same has been paid by the respondents of their own, the said 

amount cannot be recovered by the Union of India, in view of the law laid 

down by the Hon'bIe Supreme Court in the case of the Telecom 

employees. It is pertinent to mention here that on the basis of the 

subsequent clarification made on the question of entitlement of SDA, so 

far employees helonp -incr to NF Re9icm are concerned has already been 

dealt by the learned Tribunal in a series of cases and some of those cases 

have already been upheld by the Hon'ble Gauhati High Court. Therefore, 

the cases of the nresent applicants are sauarelv coveredby the djsii 

rendered by this Hon'ble Tribunal in similar cases. The applicants urge to -r 	
.. 

'produce all the relevant decisions of the Hon'bie Tribunal as well as 

Hon' ble GaiThaff High Court at the time of final hearing of the case. 

It is humbly submitted that clause 5 of the O.M dated. 29.05.2002, 

support the case of the present applicants wherein it has been specifically 
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stated that SPA shoild. be  admissible to Central. Govt. employees having 

all India transfer liability on their posting to NE Region from outside the 
region. 

In the facts and drcuxnstances stated above, the Original 

Application deserves to be allowed with cost. 
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V EIUfICATION 

I, Dr. BirerLdra Knar Bhattachara, Son of Late Ghanashyam 

Bhattacharva, aged about 39 years, working as Scientist in CIFRL NER 

Centre, Housefed Complex, Cuwahati- 16, Assani, applicant No. I in the 

instant Original Application duly authorized by the others to verify the 

statements made in the rejoinder, do hereby verif that the statements 

made in paragraph 1 to 3 are true to my knowledge and I have not 

suppressed any material facts. 

And I sign this verification on the 15fl1 day of September 2006. 

1 

7- 


